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(Part I—Questions and Answers)

9̂53

LOK SABHA

Friday, 24th December̂  1054

The Lok Sabha met at Eleven of the 
Clock

[Mr.  Deputy-Speaker in the Chair] 

ORAL ANSWERS TO QUESTIONS

Short Notice Questions and Answers

Steel  Plant

S.N.Q.  No. 6.  Shri S. V.  Rama-
swamy: Will the Minister of Produc

tion be pleased to state:

(a) tlie names of the places which 
the Soviet Technical  Mission have 
visited so far in connection with the 

setting up of the proposed new steel 

plant;

(b) whether the Mission has com
pleted examining the  relevant data 
iis to the various possibilities;

(c) whether  the  Madras  Govern
ment have made any representations 

in connection with the Second Five 
Year Plan to locate the plant in that 

State; and

(d) whether  Government  have 

placed before the Mission the techni
cal data available in regard to the
well-known deposits or iron  ore  in 

Salem District (Madras State)?

The Minister of Production  (Shri 
K. C. Reddy): (a) The team of Soviet 
Experts have visited various areas in 
the States of West  Bengal, Bihar, 
Madhya Pradesh, Madras and Mysore.

(b) No.

(c) Yes.

(d) Yes.

604 LSD
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Shri S. V. Ramaswamy: I take it 

that the proximity of iron ore, lignite 
or electric power, and the abundance 

of iron ore are some of the main 
considerations in deciding the loca

tion. If that is so, has the attention 
of the Mission  been drawn to the 

proximity of lignite in Neiveli, and 

the iron ore in Salem?

Shri K. C. Reddy:  Regarding the

latter part of the question, I can give 
an answer in the affirmative.  The 

attention of the Soviet Mission has 
been drawn to the proximity of the 

lignite area and the Salem iron ore. 
But as regards the first part of the 
question, I am not quite sure as to 
how far I can go by giving an answei 
definitely.

Shri  S.  V.  Ramaswamy:  May  I
know what are the  data that have 
been placed before the Mission in re
gard to the suitability of Salem?

Shri K. C. Reddy: The data regard

ing the availability of iron ore and 
dolomite, the proximity of the coal 
reserves,  the  power  and  water 
resources, transport facilities etc.

Shri C. R. Narasimhan:  Has any
integrajted scheme .for the develop
ment of the mineral ore in Salem 

and the lignite in South Arcot been 
drawn up and  placed before this 
Mission for examination?

Shri K. C. Reddy: I submit that this 
question goes far beyond the scope 
of the present question.

Shri T. Subrahmanyam:  Have the

Mysore Government drawn the atten
tion of the Soviet experts to the exist

ence of iron ore of a very rich variety 
and other facilities in Bellary District?

Shri K. C. Reddy: Yes
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Shri L. N. Mishra;  May I know
whether  Government  have  given 

some particular points lo this Mis

sion to consider, and if so, what they 

are? May 1 also know whether cheap

ness of production will also be taken 

into consideration?

Shri K. C. Reddy:  I can only say

that all the data that are available 
at the disDOsal of triL Government of 

India as also of tĥ respective State 
Governments, have oeen placed before 
the Soviet experts.  They have also 

discussed the various aspects arising 

out of these problems with the re
presentatives of the various Govern- 
mînts.  THiey have just now come 
back from their tour, and they are 
studying the  whole data that they 
have collected.

Shri M. L. Dwivedl rose—

Shri  Lakshmayya:  May  I  knovV

v’hether the question of locating it in 
Andhra . . .

Mr. Deputy-Spcaker: Order 

Shri M. L. Dwivedi.
1 der.

Shri M. L. Dwivedi:  May I know

whether this Soviet  Mission of ex
perts is visiting India in connection 
with the establishment of the iron and 

steel  plant at the instance  of the 
Government of India or at the instance 

of the Government of Soviet Russia? 
May I also know what is the expendi
ture incurred in connection with their 
investigation?

Shri K. C. Reddy:  This question

has already been  answered on the 
floor of the House. In fact, the hon. 
Member may remember the statement 

that I made on the floor of this House 
regarding this matter.  The expendi

ture incurred by the Soviet team will 
be entirely borne by the Soviet Gov
ernment  and  not  by  the  Indian 
Government.

Several Hon. Members rose—

Mr. Deputy-Speaker:  There are no
ordinary questions today. There are 
only some special questions, i.e. short 
notice questions. Since a number of 
hon. Members are taking interest in

this matter, I shall allow them to pul 
supplementaries. I shall call them one 

after the other. So, all of them need 
not be in a hurry and rush through 

these matters.

Shri S. N. Das: May I know what 

was the necessity of going through all 
these places when another team of 

experts, namely the German experts 

have visited all these sites already* 
and have recommended for a certain 

number of sites to be taken up, out 
of  which  one  has  been  selected 

already? May I know why the second 

site that- was recommended by them 

has not been taken up?

Shri K. C. Reddy: The Soviet ex

perts  have  come  to  assess  anci 

examine the data that are available 
now, and to give their own recom
mendation. The data collected at the 

time the German  exf̂rts came are 
there, and some additional informa

tion has also been collected since then, 

and certain additional examination of 
certain aspects of the problem has 

been made. All these further data are 
available now, and it is for the Soviet 

experts now to look into the whole 
problem, to examine the entire data 
and then make their own recommen
dations.

Shri T. B. Vittal Rao  rose—

Shri Gidwani: The idea of dropping 
the Question Hour  was that more 
time will be given for the discussion 
to take place today.

Mr. Deputy-Speaker:  I shall come
to the hon. Member presently.

Shri T. B. Vitital ICao: May I know 

why Hyderabad was not visited by 
these experts, though the three condi

tions laid down by the hon. Minister*
namely abundance of coal, proximity 
of iron ore and thermal station, are 
fulfllled  in  Adilabad  District  of 
Hyderabad?

Shri K. C. Reddy: I am afraid the 

hon. Member is arguing the point and 
is not asking for definite information. 
So far as Hyderabad is concerned, it
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has not been considered by the Gov

ernment of  India, for it does not 

command the necessary facilities for 

the establishment of an iron and steel 
plant.

Shri Gidwani: I wanted to say that 

yesterday I moved that the Question 

Hour be dropped today, because we 
wan'ed more time for the discussion 
on  the  community  projects,  etc. 

Today,  already  ten  minutes  have 

been taken on one question. If that 

were to be the  position, we would 

not have asked for the dropping of 
the Question Hour.

Mr. Deputy-Speaker: In that case, 

I will drop this Just now.

Shri S. V. Ramaswattiy: Is it a fact 
that a Japanese team of experts that 
vi)sited India some years back was 

in  favour of locating a plant  in 
Salem site? Is it also a fact that the 
English team of experts that visited 
Neiveli recently have confirmed the 
feasibility of the project?

Shri K. C. Reddy: Which project?

Shri  S.  V.  Ramaswamy;  Neiveli 

Project.

Shri K. C. Reddy:  Regarding the

first part of the question, I have no 
information  as  to  whether  the 

Japanese  Mission  recommended  the 
establishment of an  iron and steel 
plant  at  Salem.  My  informa
tion is only to this extent, namely 
that there was  scope for exporting 
magnesite from this place. As regards 
the second part of the question, one 
technical services firm from England 
has  submitted a report to Govern

ment  regarding  the  feasibility  of 
mining lignite at Neiveli.  Regarding 

the establishment of an iron and steel 
plant, they have  made no specific 
recommendation.

Several Hon. Members rose—

Mr. Deputy-Speaker:  Order, order. 

I was not here  yesterday when it 
was decided to drop the Question Hour 
today with a view to  giving more 
time for the discussion.

Let us go to the  next question 
now.

Crash-Landing of I.A.F. ‘Spiturl’

S.N.Q. No. 7. Sardar A. S. Saigal;

Will  the  Minister  of  Defence  be 

pleased to state:

(a) whether it is a fact that an 

I.A.F. “Spitfire” crash-landed on the 

21st  December, 1954, in a field  in 
Mandalpur Village, sixteen miles from 

Calcutta;

(b) whether any rescue plane flew 

from Barrackpore to help the victims;

(c) how many Pilot Oflkers were 

in the plane and how many of them 
were killed; and

(d) what help has been given to 
the victims?

The  Deputy Minister  of Defence 
(Sardar Majithia):  (a)  Yes.  One

Spitfire aircraft  HS-648 crashed at 
12-30 hours on 21st December, 1954. 
five miles South West of Kankinara.

(b) Yes. One Dakota aircraft wen. 
for search but could not locate the 

crash.  Simultaneously  Air  Force 
authorities from Barrackpore proceed
ed to the scene of the accident by 
road.

(c) Flying Officer D. K. Bhatnagar, 

the sole occupant of the aircraft is 
missing.

(d) No help could be rendered, as 
the pilot, the sole occupant of the air

craft has not been Ibcated yet due to 

the aircraft being buried deep in the 
ground.

Sardar A. S. Salgal: Is there any 
information with the Government to 

show whether the plane engine was 
thoroughly examined before the pilot 
took off?

Sardar Majithia: Yes. It is a normal 

procedure  that  before  an  aircraft 
takes oft. not only the engine but the 
aircraft is completely checked up and 
signed as being serviceable. The pilot 
also signs on Form 700 saying that
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he has  seen that the  aircraft is 
Frrviceable before he takes oft.

Shri M. L. Dwivedi: What are the 

reasons why the pilot has not been 
found out and the plane has not been 

dug out?

Sardar Majithia: Due to the nature 

of the ground at that place which is 

clayey and wet, the aircraft is about 

20 to 25 ft. deep in the ground, and 

in spite of our best efforts at digging, 

the water, which again accumulates, 

(Iocs not allow us to get to the cockpit 
as yet. We have dug about 15 to 20 
ft.; we have to dig another 5 ft. more. 
Now we have got the necessary im

plements there and we hope that the 

aircraft will be dug out.

Sardar A. S. Saiffal: May I know 

by what time this will be dug out and 
proper rescue  will be given to the 
pilot and the result laid on the Table 

of the House?

Mr, Deputy-Speaker;  Rescuing the 

pilot who is 25 ft. deep in the ground?

Sardar A. S. Saigal: I want to know 

when it will be dug out and proper 
steps taken and the result laid before 

the House,

Sardar Majithia: So far as the pilot 

is concerned, I should like to mention 
that,  possibly, he is killed, because 

there is no evidence of his bailing out. 
About the digging, probably the air

craft must have been dug out by now 
and found out.  A Court of Inquiry 
will be assembled and they will sub
mit a complete report to the Govern

ment.

Shri Joachim Alva: In all these cases 
of accidents, has the Ministry satis

fied itself that all the three essential 
stages before an  aircraft takes off, 
inspection, pilot’s own certificate etc. 
were properly gone through?

Sardar Majithia:  That  is always

done. If there is  any discrepancy,
which I am quite sure there is not, 
the Court of Inquiry will thoroughly 
look into it.

Oral Answers 

Stock Exchanges

i960

S.N.Q. No. 9. Dr. J. N. Parekh: Will 

the Minister of Finance be pleased to

state:

(a) whether it is a fact that some

Stock  Exchanges  have  suspended 

trading in Imperial Bank and other 

Bank shares pending clarification of 
the statement  made by him on the 
20th December, 1954.  regarding the 

Imperial Bank; and

(b) whether Government will make 
necessary clarification to avoid con
fusion and further hardship?

The  Minister  of  Revenue  and 

Defence  Expenditure  (Shri  A.  C. 

Guha): (a) and (b). Government have 
seen Press reports to the effect that 

certain Stock Exchanges have stopped 

dealings in the shares of the Imperial 
Bank of India and other State Banks. 

A telegram was  received from the 
President,  Bombay Stock Exchange, 

on the 22nd from  which it appears 
that the penultimate  paragraph of 
the Press Note issued by the Govern
ment on the 20th December has been 

misunderstood. The Government Press 

Note has bĉen misunderstood to mean 
that compensation would be paid only 
to  shareholders  registered  in  the 

books of the company on the day pre

vious to the day of the Government 
announcement, i.e. on 19th December. 

The intention of Government is that 
the optional payment of cash for the 
flr.st Rs. 10 000 of the  compensation 

payable to a shareholder would  be 
restricted to the shareholders register

ed as such in the books of the com
pany  on  the  day  previous  to 
the  day  of  announcement.  All 

other  compensation  would be paid 
in redeemable Government securities; 
that is to say. if a person became a 

shareholder after the 19th December, 
1954, he would get all his compensa

tion in redeemable Government securi
ties and will not have the option of 
receiving any part of it in cash. The 

position was at once clarified to the 
President  of  the  Stock  Exchange 
Association, Bombay, in reply to his 
telegram.



1961 Oral Answers 24 DECEMBER 1954 Oral Answers 1962

I may add here that according to 
today's Press reports, which Members 

might have seen already, transactions 

in Imperial Bank  shares and other 
State bank shares have been resumed 

in Bombay and other places.

Dr. J. N. Parekh:  May I know if

the same date of closure will apply 
to the other State banks? May I also 

know what is the basis of selection 
of only these ten banks?

Shri A. C. Guha:  The date will
apply to all the  other State banks 

when taken over. The basis is already 
pul in the report. I do not think I 
can add anything to what the report 
has said.

Shri B. Das:  May I enquire when

the State Bank Bill will be introduced 

in this House and when the new State 
Bank is likely to function?

Shri A. C. Guha: I think the hon. 

Member must  have read the Press 
Communique when the statement was 
laid on the Table of the House.  It 
will take some time.  The Reserve 
Bank will have to consider the whole 

matter. It is a complicated thing. But 
anyhow, it will be taken up as soon 
as possible.

Shri  Morarka:  May I know to

which shareholders actually this com

pensation would be payable? The hon. 
Minister said that this compensation 
would be payable to the shareholders 
whose names were in the register on 
the day previous to the date of an

nouncement.  There  may  be many 
shareholders who have got the shares 
blank. So I want to know what will 
be the remedy for those shareholders 
who have got blank shares of get
ting their names included.

Shri A. C. Guha:  I think I have

explained it.  Any person acquiring 
shares after the 19th December will 
also get compensation, but he won’t 
have the option of having the first 
Rs, 10,000 in cash; he will only have 

the  compensation  in  redeemable 
bonds.

Shri T. B. Vittol Rao:  The hon.
Minister said  that the State Bank 

would be established as soon as possi
ble.  Could we know approximately 

the number of months it will take for 

its establishment in view of the fact 
that it has been hanging fire for six 

long years?

Shri A. C. Guha:  No. It was not

hanging Are for six long years. The 

decision has been taken just now...

Shri T. B. Vittal Rao: It has been 

there since 1948.

Shri A. C. Guha: As I have stated, 

it will take some time. This is a com
plicated matter.  So I do not like to 
make any  yenture to suggest any 

approximate date.

Kidnapping of a Council Miimber

S.N.Q. No. 10. Sardar A. S. Saîal:

Will the Minister of States be pleased 
to state:

(a) whether .Shri  Krishna  Mohan 
Singh, a member  of the Manipur 
Advisory Council, was kidnapped by 

a crowd of about 2,000 people on the 
17th December, 1954;

(b) whether it is a fact that he was 
then forced to sign a resignation letter 
from the Advisory Council;

(c) whether there was any firing on 
the crowd on that occasion; and

(d) if so, how many persons were 
arrested in this connection?

The Minister of Home Affairs and 
States (Dr. Katju):  (a) A crowd of

about 200 Praja-Socialist Party agi
tators mobbed the Congress office at 
Imphal on the 17th December, 1954 
and forcibly  removed Shri Krishna 
Mohan Singh to a place about two 
furlongs away.

(b) The mob demanded of him that 
he write down then and there a letter 
of resignation of his office of Adviser. 
He declined to do so.

(c) There was no  firing on this 
particular occasion of the kidnapphiw 
of Shri Krishna Mohan Singh.  ITic
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uw;lice, however,  fire<i at two other 

p;at:es m Imphal on that day.

id) In connection with this kidnap
ping incident 15 persons were arrested 

OM liie same day. The police are on 
the look out for more of the persons 

'Who look part in this forcible restrain
ing of the Adviser.

Sardar A. S. Saigal:  May I know

whether another member of the Advi

sory Council who was present at that 
time  was also surrounded  by the 

group but he escaped?

Dr. Katju: That is right.

Sard̂r A. S. Saifirâ  May I Know 
whether it is a fact  on account

of the  agitation st̂'-̂ed  by some 

Interested party since long, a crowd 
collected and kidnapped the member 
of the Advisory Council?

Shrimati Renu Chakravartty: It is

his own r.ninion.

Mr Dpputy-Spcakrr: The hon. Mem

ber may put jt in a dillerent way, say, 
he may ask fi r the cause, instead of 

givin > bis own opinion. That will be 
bette*

Shri Amjad Ali:  I would like to
know the names of the two places 

where  firing took place,  and also 
whether those policemen wero accom

panied by the Magistrates before firing 
was resorted to.

Or. KatJu: So far as I know, the

Magistrates were not there; the police 
fired in self-defence. They fired two 

shots; two persons were hurt, one in 

the wrist and one in the leg. There 
was no casualty. One man is in the 

hospital, and the  other man is at 
home.

Shri Chattopadhyaya: May I know 
the duration of this marking time in 
the advance  towards democracy in 
Manipur?

Mr.  Deputy-Speaker:  I  am  not

allowing this question.

w  3nr h’anT'iimf'Jy-T

4 # ?rf

?

«T0   ̂?f, t I

Some days ba*  this matter was 

raised before the Speaker, and atten

tion was called fj it; I was not here 

then, and the Prime Minister had said 
that enquiries would be made and that 

a statement will be laid on the Table 

of the House. I have got that state
ment. May I lay it on the Table of the 
House? 1 need not repeat what is con

tained in it.

Mr. Deputy-Speaker: Yes.

Shrimati Khongmen:  May 1 know

whether it is a fact that the gentle
man in quejstion has been kidnapped 
by women consisting of schcol-girls? 

If so, what is the number of girls 
who have been arrested in this con 
nection?

Dr. Katju: It is a fact that in Mani

pur women are much more active'than 
men.

Shrimati  Khongmen:  How  many
were arrested?

Mr. Deputy-Speaker:  The question
was, whether the girl students sur

rounded that boy and kidnapped him.

Dr. Katju: I did not go deeply into 

that questioTi..

Mr. Deputy-Speaker: In legal langu

age, kidnapping is that which takes 
place  before  a  person  becomes a 
major.

Shrimati Khongmen: What is  the
number of girls arrested in this con

nection?

Dr. Katju: To my knowledge, none. 

I have no other statement to make. 
Altogether, the  people  who
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taketi into judicial custody during all 

these disturbances for  the last six 
weeks were 107.  43  have been re

leased on bail, and 64 are in custody.

Shri Amjad Ali: Does  the  state
ment contain the names of those two 
places?

Dr. Katju: I have got no names.

Mr. Deputy-Speaker: If he had got
them, he would have given the names.

Shrimati Renu  Chakravartty:  Is
it a fact that almost the majority of 
the parties in Manipur are supporting 
this move for having  a  legislature 
and for the removal of the existence 
of a Part C State?

Dr. Katju; That is what they say. 
May I just read the last portion of 
the statement?

Mr. Depuiy-Speaker: Yes.

Dr. Katju: “I may add  that this 
particular agitation is totally uncalled 
for.  It does not relate to any parti
cular administrative grievance but is 
intended to express a demand for the 
immediate establishment of a Legis
lature and  a Ministry  in Manipur. 
The present set-up in the State  was 
decided upon after careful considera
tion at the time of the promulgation 
of the Constitution and the  passing 
of the  Part  C  States  Act.  Only 
recently, a Council of  Advisers  has 
been appointed in Manipur, Tripura 
and Kutch.  The whole question  of 
the future administration  of  these 
States is under  examination by the 
States  Reorganisation  Commission 
who are expected to report  by the 
middle of next year or so.  When the 
report of the Commission is received, 
tb« future administration of the States 
of Manipur, Tripura and Kutch,  in 
all its aspects, will be carefully con
sidered and public  opinion  in the 
States will also be taken into full ac
count.  In the  meanwhile, I see no 
reason for any impatience or for the 
launching of an agitation which mere
ly causes breaches of peace and un
necessary distress, inconvenience and 
harassment to all concerned.’*

Statement

In the statement which I made in 
this House on the 3rd of this month, 
I recounted the incidents which had 
occurred in Imphal up to November 
30th in connection with the so-called 

satyagraha  movement  launched by 
the Praja-Socialist Party in Manipur. 

After  the  30th  of  November  the 
movement lar̂ uished for some days 
as the sponsors were unable to muster 
much public support  to their cause. 
They, however,  continued to collect 
such small crowds as they could  in 
front of the Advisers’ houses and their 
offices to prevent the  entrance and 
exit of the Advisers and Government 
staff.

On the morning of the 14th Decem
ber, crowds of demonstrators consist
ing of men and  large numbers  of 
women collected at five points on the 
different roads in the Imphal  town 
and tried to block all traffic along the 
highways.  The crowds squatted  at 
four important road bridges and at a 
point on the important highway lead
ing to Burma.  As the directions of 
the police to the crowds to disperse 
were ignored, it became necessary for 
the police to use force to remove the 
obstruction  on  these  roads.  The 
squatters resisted the police and  on 
their side, adopted a violent attitude. 
The police took care to use only the 
minimum amount of force.  The police 
in  Manipur  no  longer  use  lathis 
agalTist  demonstrators  but instead, 
canes to disperse the crowds.  On the 
14th of December, no women  were 
insulted and no  canes  were  used 

against any of them.  In fact, parti
cular care was taken in so far as it 
was possible not even to touch the 
women.  On the other  hand,  the 
demonstrators pelted stones  on the 
police, and at one point, held up the 
staff of the Indian Airlines Corpora
tion on their way to the Aerodrome. 
At one point, where women demons
trators  were  proving  particularly 
adamant, the police sluiced them with 

a few buckets of cold water to make 
them move on.

On December 15th there  were no 
noteworthy incidents.
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On the 16th and 17th of December, 
the demonstrators again collected on 
various bridges and important points 
on the main roads and tried to hold 
up all traffic.  Again,  among  these 

crowds there was a  preponderance 
of women.  On the 16th the teargas 
squad was employed to disperse  the 
crowd but that  caused no harm  to 
anyone.  On the 17th the demonstra
tors became particularl>% violent  and 
pelted stones and hurled soda water 
bottles and lathis on the police.  The 
Inspector General of Police sustained 
several injuries and a police constable 
was also stabbed.  Three police vehi
cles were damaged. A Congress office 
wap surrounded and the building also 
damaged.  The  demonstrators  also 

forcibly removed two constables and 
kept them under illegal restraint for 
several  hours.  One Adviser,  Shri 
Krishna Mohan Singh,  was mobbed 
and forcibly removed  by  the  crowd 

and restrained  for  a few  minutes 
until rescued  by  the  police.  The 
crowd demanaed that he should forth
with sign a letter of resignation from 
his office of Adviser.  At cme point, 
the police opened fire  in the air to 
disperse the crowd.  At another point 
the crowd assaulted and were about 
to overpower the teargas squad who 
fired in self-defence and injured two 
persons.

There have been no incidents since 
the 18th of December.  On the 22nd 
December Mr. Rishang Keishing M.P. 
was arrested.  He is being prosecuted 

or having assaulted a policeman dur
ing the demonstration  which  took 
')iace on the 18th November.  Hef has 
refused to offer bail and  is in jail 
ĉustody.

I regret to say that a number  of 
exaggerated reports about the alleged 
police excesses and  brutalities  and 
about the number of persons injured 
are being  circulated.  In  the cane 
charges made to disperse the crowds 
and in the melees which followed a 
number of persons were injured.  It 
is not possible to ascertain the num
ber of persons who may have receiv
ed minor bruises and scratches but a 
careful account has been kept of per- 
»ons who have been to the doctor in

the hospital for treatment.  The num
ber of persons injured in one month 
beginning right from the 15th Novem

ber to 15th December was 140 among 
the agitators and 56 in  the  police 

force.  On the  17th December,  the 
demonstrators were particularly vio

lent and on that day,  55 policemen 
on duty received injuries in various 
ways.  The number of agitators hurt 
on 16th and 17th December was 22. 
The police have not been kicking any 
of the demonstrators or pushing them 
on to barbed wires.  Some demons
trators are, however,  injured in the
crush which follows when the crowd 
surges back.  None of the demonstra
tors has received  any grievious in
jury except the two persons injured 
in the firing on the  17th.  On  the 
other  hand, two  policemen  have 
received stab wounds, one of  them
of a serious  nature on  the  17th
December. I regret that there was  a 
mistake in my earlier statement with 
regard to the date on which the other 
constable  received  a stab  wound 
which was  November 25th and not
November  27th.  Of the  injured

demonstrators that reported  in hos
pital, most were  sent  back  home
immediately after treatment.  A few 
were detained for two or three days. 

At present one demonstrator injured 
by the firing is in hospital.  In addi
tion six injured policemen  are also 
in hospital.  In another  report cir
culated by the Praja-Socialist Party 
it is said that a thousand persons have 
so far been arrested.  I do not know 
how this figure  has been computed. 
The actual  numbers arrested and
taken to the police lock-up or placed 
in judicial custody so far is 107, out 
of whom 43 were released on bail and 
64 are in custody.  Persons are arrest
ed only when they commit oflences 
for which they are to be prosecuted 
and in most cases they  have been 
granted bail.

I may add  that  this  particular 
agitation is totally  uncalled for.  It 
does not relate to any particular ad
ministrative grievance but is intended 
to express a demand for the imme
diate establishment of a Legislature 
and a  Ministry  in  Manipur.  The
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present set-up in the State was de
cided upon after  careful considera
tion at the time of the promulgation 

of the Constitution  and the passing 
of the Part C States Act.  Only re
cently a Council of Advisers has been 

appointed in  Manipur, Tripura  and 
Kutch.  The whole  question of the 

future administration of these States 
is under examination by  the States 
Reorganisation Commission who  are 
expected to report by the middle of 
the next year or so.  When the re
port of the Commission  is received, 
the future administration of the States 
of Manipur, Tripura and Kutch,  in 
all its aspects, will be carefully con
sidered and public  opinion  in the 
States will also be taken  into full 
account.  In the meanwhile I see  no 
reason for any inr̂patience or for the 

launching of an agitation which mere
ly causes breaches of peace and un
necessary distress, inconvenience and 
harassment to all concerned.

Tobacco

S.N.Q. No. 8. Shri  Raghuramaiah:
Will  the  Minister  of  Finance be 
pleased to state:

(a) whether any  representations
have been received from the growers 
and producers  of  country tobacco
urging imposition  of  control  over 
sale of that tobacco and also urging 
the reduction  of excise  duty on it; 
and

(b) if so, what decisions have been 
taken by Government thereon?

The Minister of Revenue and De
fence Expenditure (Sliri A. C. Guha):
(a) and (b).  Certain representations 
have been  received  from tobacco
growers in the Andhra  area,  and 
these are under  Government’s con
sideration.

Shri Raghuramaiah: May I  know 
whether any decision is likely to be 
taken, and if so, how soon?

Shri A. C. Guha: I think the de
mands are two in number.  One  is
control over the sale of tobacco.  I 
am afraid it is not within the autho

rity of the Centi'al Government, or, 
rather, the Finance Ministry.  Under 
the Essential Supplies Act, the Com

merce and  Industry  Ministry may 

control the sale and  movement  of 
certain  commodities  but  I  think 

tobacco is not on that list, but any
how, the Finance Ministry is not  to 
work that Act.  As for  the  other 
demand, that is, the reduction of ex
cise duty, I am sorry it is not possible 
for me to give any indication now.

Shrimati Renu Chakravartty: Since 

the publication of the  report on the 
price policy which  Government  is 
intending to undertake, and in view 
of the fact that tobacco is one of the 
commodities in which there has been 

a big landslide in respect of the price, 
could we know  in what  fonn the 
Government  contemplate  to enter 
the market for controlling the price 
of tobacco?

Shri A. C. Guha:  That  question
may be put to the Food and Agricul
ture or the Commerce and Industry 
Ministry.

Shri M. L. Dwivedi: May  I know 
the reasons why the parties who have 
been in the trade in connection with 
the export of  tobacco  have  been 
exempted, or, rather, eliminated  in 

comparison with the parties  which 
are new to  the trade  and are un
sound?

Shri A. C. Guha: That can hardly 
come within  the  purview  of this 
question.  ̂That  also  concerns  the 
Ministry of Commerce and Industry 
and not the Finance Ministry.

Shri V. P. Nayar: May I know whe
ther it is a fact that  recently,  the 
Tobacco  Growers  Association  of 
South Kanara have  submitted a re
presentation to Government detailing 
the  special  difficulties  which  the 
growers of that place have to face?

Shri A. C. Guha: I should like  to 
have notice  of  the  question.  We 
have received so  many  representa
tions.  I am not sure  about the one 
referred to by the hon. Member.



1971 Written Ansviers  24 DECEMBER 1954 Written Answers 1972

WRITTEN ANSWERS TO QUESTIONS

CN

vftf̂ no  fffwt :

wr t«n iT̂ft IT?   ̂?(tt ̂

ftr :

(t) 4%̂ ?rr»TR %pTrTT5T̂ '̂f 

(?rrf?T;̂ f?T>) ?t<tt  sr??lr

ifrr ?r  ̂%' ̂  

'TT  STTT 'PT'1<̂ *11*11̂ T'?TT *PTT 

t  fsr-T ^  % f<T̂

(fypfm)  ?Tr«iTrf*flrlr   ̂ ’iTr

t  ;

(»̂) 4r  ̂?mTR  TtsrOf

ff«TT ?pq- f«IRf TT ÎHM %
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The Deputy Minister  of  Defence 
(Sardar Majithia): (a) It is not possi
ble to state the number of godowns 
and compounds where surjilus goods 
are stored because though, the stores 
for disposal are physically segregated 
from working stocks  they  are not 
isolated in specially ear-marked areas 
in all cases  owing  to  paucity  of 
storage accommodation.

(b) In most cases, for stores lying 
in the open, dunnage and tarpaulin 

covers are provided.

(c) The extent  of  loss  incurred 
annually is not  available  but it is 
small. Steps to accelerate the disposal 
of surplus stores and  to build more 
storage sheds are being taken.

Research Institutfs and Scientific 

Societies

1̂637. Sardar Hnkam Singh:  Will

the Minister ol Natural Resources and 

Scientific Research be pleased to state:

(a) the amount of \he grant-in-aid 

given to the Research Institutes  and 
Scientific Societies during 1954,  so 
far, for the development of research 

and scientific work in these institutes 
and Universities; and

(b) whether any particular research

of special  interest was carried  out

and completed during this period?

The Minister in the  Ministry  of 
Natural Resources and Scientific Re
search (Shri  K. D.  Malaviya): (a)
and (b).  A statement  giving  the
available information is laid  on the 
Table of the House. [See  Appendix 
VI, annexure No. 57.]

Excise Control over Tobacco

1̂638. Shri S. N. Das:  Will  the

Minister of Finance be pleased  to
state:

(a) whether the  working  of  the 
scheme for association  of  village 
officers with the existing system  of 
excise control over tobacco growers 
has been reviewed and examined;

(b) if so, with what results; and

(c) if not,  what  is  the  present 

position of the scheme?

The Minister of Revenue  and De
fence  Expenditure  (Shri  A.  C. 
Guha): (a) to (c).  The  scheme for 
the association of village officers with 
the existing system of excise control 
over tobacco is still  iii  an  experi
mental stage and the full results have 
not yet been reported to Government. 
I may invite reference in  this con
nection to the reply which I gave on 
the 7th September, 1954, to Starred 
Question No. 632 in the Lok Sabha.

Conference of Comptrollers and Audi
tors General

Shri  Krishnacharya Joshi:
Win the Minister of Finance be pleas
ed to state:

â> whether a Conference of  the 
Comptrollers and  Auditors  General
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was held in London in  September, 
1954: and

if so, what were the main  de- 

'i arrived at?

s be Minister of Revenue and Civil 

Expenditure (Shri M. C. Shah): (a)
Yes, Sir.

(b)  The object of the  Conference 

was to discuss Audit  questions  of 
common  interest.  The  conference 
was not empowered to  reach  any 
decisions which would be binding in 
sny way on the Auditors-General.

All India Skcondary School Thachfrs 
Conffrhnce, Bomuav

*1640. Shri Gidwani:  Will  the

Minister of Education be pleased  to 

stave:

(ill whether thf» attention of Gov

ernment has been drawn to the  re

solution oassed by  the  All  India
Secondary  School  Teachers  Con

ference held in Bombay on the 23rd 
October, 1954 urging the Government 

of India to bring about a uniformity 
of service conditions for all secondary 

sohool teachers irrespective of  the 
agency under which or the State  in 
which they serve;

(b) whether Government have  con

sidered the same; and

(c) if so. what steps  are proposed 
to be taken in that direction?

The Minister  of  Education  and 
Na'ural Resources and Scientific  Re
search (Maulaaa Azad): (a) No.

(b) and (c).  Do not arise.

Dhvblopmknt of Kulu Valley 

•1641.
'{

Shri Bahadur Singh; 
Shri Hem BaJ:

Will the Minister of Home Affairs 
be pleased to state:

(a)  whether it is proposed  to 
accord high priority to the develop- 

ooent of Scheduled areatf of the Kulu 
Valley;

(b) the amount proposed to  be 
spent durin̂r  next year for  its 
development: and

(c) ŵhat are the potentialities  of 
this Valley when the  development 
programme is executed?

The Deputy  Minister  of  Home 
Affairs (Shri Datar): (a)  to (c).  I 
take it that the hon. Members have 

in mind the scheduled areas of Spiti 
and Lahaul which are in the  Kulu 

Sub-Division of Kangra  District.  If 
so,  Central  grants  amounting  to 
Rs. 0-75 lakhs, Rs. 4 73 lakhs. Rs. 4*92 
lakhs and Rs. 8*30 lakhs were given 
to the State Government during the 

year 1951-52. 1952-53, 1953-54, 1954- 

respectively,  for  ameliorating 
the conditions of the local scheduled 
tribes and development of those areas. 
The schemes for which grants were 
given, generally related to Education, 
Agriculture, Public  Health,  Forest, 
Irrigation, Roads, Cottage Industries, 
etc., and are, on completion, expect

ed to improve the standards of living 
and material  conditions  of the in
habitants of those areas.  The amount 
of grant to be given to the  Punjab 

Government during the next financial 
year is not yet settled.

Return  Municipal Land in Bangau)r

*1642. Shri Keshavaienirar:  Will
the Minister of Defence be pleased to 
state:

(a) the  total  area  of  municipal 
land of the  Bangalore  Corporation 
which is in occupation of the Military 
and Defence Organization;

(b) whether the Mysore  Govern
ment have requested for release  of 
these lands; and

(c) whether any decision has been 
taken by Government on such  re
presentation?

The Deputy Minister  of  Defence 
(Sardar Majithia): (a) 27 075 acres.

(b) No.

(c) Does not arise.
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STATIi StATISTICAI.  ORGANISATIONS

•1643. Shri Sanganna:  Will  the
Minister of Finance be pleased  to 

state:

(a) whether the State Governments 
have been given any financial assis
tance for maintaining the statistical 
organisations to furnish  statistical 

material to the Government of India 
through  the  Central  Statistical 

Organisation; and

(b) if so, the amount of assistance 

so given?

The Minister of Finance (Shri C. D, 

Deshmukh): (a) and (b).  The mat
ter of suitably aiding State Govern
ments to maintain and run statistical 
organizations in  collaboration  with 
agencies of the Government of India 
has been under consideration in con
sultation with  State  Governments; 
arrangements have so far been finaliz
ed only with one State Government, 
viz. Bombay, according to which the 
State Government will receive a sum 
of Rs. 82,200 every year towards re
curring costs and an initial  sum of 
Rs. 54,700 towards non-recurring costs 
of a scheme of statistical collaboration 
between the Centre and the  State 
agencies. >

Pay  Commission

*1644. Th. Lakshman Singh Charak:
Will the Minister of  Finance  be 
pleased to state:

(a) whether Government  propose 
to set up a Pay Commission for  the 
revision of Pay scales of  Govern
ment employees in the light of  the 
present situation; and

(b) if so, when?

The Minister of Revenue and  Civil 

Expenditure (Shri M. C. Shah): (a) No, 
Sir.

(b) Does not arise.

Census

♦1645. Shri R, N. S. Deo; Will the 
Minister of Home Affairs be pleased
to state:

(a)  whether it is a fact that the 
Government of India have asked the

State Governments  to hold  fresh 
censuses in the disputed border areas, 
to determine the correct figures of the 
linguistic minorities in such areas;

(b) if so, the names of the  States 
where such fresh censuses are to take 

place and the areas in each  State 
where they will be held;

(c) the  date by  which they  will 
be completed; and

(d) the agency through which they 
will be conducted?

The Deputy Minister of Home Affairs 

(Shri Datar):  (a) to (d). No.  The
Government of India have only ordered 
the sorting for languages  of census 

slips by villages on the border of multi
lingual talugs of India.

This work has already been  com- 

pl*?lecl for Hyderabad State and is near

ing completion for Madras,  Andhra 
and Mysore States.  It is now proposed 

to open offices for carrying out this 
sorting in Bombay, Madhya Pradesh, 

Travancore-Cochin, Bihar and  Orissa 
and, if necessary, in other States.  The 
areas for which such sorting is to  be 
carried out will be settled finally after 
consultation with the States.  A special 
officer will be appointed in each State 
by the Government of India.  These 
officers will work under the direct con

trol of the Deputy Registrar General, 
India.  The work is likely to be com
pleted by May, 1955.  The data collect
ed will be printed and published for 
public information.

Rifle Clubs

*1646. Shri K, C. Sodhia: Will the 
Minister of Home Affairs be pleas
ed to state whether Government give 
any monetary grant or other facilit
ies to Rifle Clubs and Associations in 
India and if so, the detail̂, thereof?

The Minister of Home Affairs  and 
States (Dr. Katju): The facilities grant

ed by Government  to rifle clubs and 
associations fall under two broad cate
gories, namely, (1) those granted  by 

the State Government concerned  and 
(2) those granted by the Government of 
India.
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As regards (1),  the  State  Govern

ments have from time to time  been 

asked to—

(i) provide storage facilities (if re

quired) for arms and ammunition  in 
Police armouries;

(ii) make available the services of 

trained pKDlice personnel to act as in
structors;

(iii)  grant financial subvention for 

the purchase of arms and ammunition 

required for target practice; and

fiv) grant subsidy towards fees paid 

for the licences of arms held.

As regards (2), the facilities given by 

the Government of India are:—

(a) Grant  of  Rs.  10,000  to  the 

National Rifle Association, India, on 
an ad hoc basis in connection with tw 

annual shooting competitions held by

iht.m on each occasion;

(b) training in the use of firearms 

and target practice to the members of 
recognised rifle clubs by local Army 

personnel where local police are not 
available for the purpose:

(.') entertainment  of  applications 

from recognised  rifle  clubs for diret 
import of arms and ammunition  from 
abroad; an)3

Cd) supply of ammunition to rifle 
rlubs from Ordnance depots at  con
cessional rates.

Transport Facilities for Defench 

Employees

“1647. Shri M. S. Gurupadaswamy:
Will the Minister of  Defence  be 
pleased to state:

(a) whether any proposal to pro
vide cheap transport to the  Defence 
employees is under the consideration 
of Government;

(b) whether it is a fact that there 
are some Defence installations where 
no residential  accommodation  is 
available and the employees have to 
travel a distance of 10 miles to reach 
the place of work; and

(c)  if so, the action  Government 
propose to take to provide  more 

facilities to the employees?

The Deputy Minister of  Defence 

(Sardar Majithia): (a) Yes, Sir.

(b) Yes, Sir.

(c) Government are examining the 

possibility of providing transport  at 
concessional rates to workers who re
side at considerable distance from their 
places of work which are not connect
ed by suburban railway or any  other 

public transport.

AIR tr avel  FACILITIIS  IN  TrIPURA

*̂1648. Shri Biren Dutt:  Will the
Minister of States be pleased to state:

(a) whether all the officers  other 
than class I officers of the  Govern
ment of Tripura are denied  travel 

facilities by Air;

(b) whether it is a fact that this 

rule is ihampering Government work; 

and

(c) if so, the steps Government pro
pose to take to remedy  this  diffi
culty?

The Minister of Home Affairs  and 
States (Dr. Katju): (a) No.

rb) and (c). Do not arise.

History of  Freedom  Movement

♦1649. Shri S. C. Samanta:  Will
the Minister of Education be pleased 
to refer to the  answer  given  to 
Starred Question No. 464 on the 1st of 
December, 1̂53 and state  whether 
the materials collected from  foreign 
countries to be incorporated in  the 
History of Freedom Movement  have 
been classified?

The Minister of  Education  and 
Natural Resources and Scientific Re
search (Maulana Azad): The work  of 

classifying the material  to be incor
porated in the History is still going on.

Paratroop Training Centre

*1658. Shri Ibrahim: Will the Minis
ter of Defence be pleased to state:

(a)  whether there  is a proposal to 
set up a Paratroop Training  Centre 
at Kheria Airport (Agra);
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(b) the probable date by which the 

training will start; and

(c) the recurring and non-recurring 
expenditure that Government  will 
have to incur on this Centre?

The Deputy  Minister cif  Defence 

(Sardar Majithia):  (a) to (c). It is
not in public interest to give out de
tails regarding Paratroops* training in 

the country.

Literary  Workshop  (Eastern  Region^

♦1651. Shri Dasaratha Deb:  Will
the Minister of Education be pleased 
to refer to the reply given to Starred 
Que.̂tion ?To. 721 on the 3rd Decem
ber, 1954 and state:

(a) the names of the persons who 
got training in the Literary Workshop 
of Eastern Region; and

(b) the language in which training 

was iniparted to the  trainees from 
Tripura?

The  Minister of  Education  and 
Natural EesOurces and Scientific  Re
search (Maulana Azad): ('6) A state

ment is laid on the Table of the House. 

[See Appendix VI, annexure No. 58.]

(b) Bengali.

ScHBDULnD Castes and  Scheduled  Tribes

*̂1652. Pandit  Munishwar  Datt 
Upadhyay:  Will the Minister  of
Home Affairs be pleased to lay  a 
statement on the Table of the House 
showing:

(a) the  population  figures  of 
Scheduled Castes  and  Scheduled 
Tribes in Hyderabad, Saurashtra and 
U.P. in the Census of 1951 and what 
are the modified  figures of  these 
States now;

(b) whether the modification  of 
census figures has necessitated  the 
addition of a number of Scheduled 
Castes and Scheduled Tribes, which 
were not originally included in  the 
list issued by the President;

(c) the authority under which the 
modifications were made; and

(d)  what is the position of  the 
Scheduled  Castes  and  Scheduled 

Tribes of other States not mentioned 
the President’s order?

The Deputy Minister of Home Aftairs 
(Shri Datar): (a) to (d). A statement 
is laid on the Tabic of the House. [See 

Appendix VI, annexure No. fi9.]

PoLlTICAl. RrPÎSHN'I ATION I OR TRIHI S

•1653. Shri Bheekha  Bhai:  Will

the Minister of Law  be pleased to 
state wthether Government have con
sidered ways and  means to  give 
political reservation to those  tribes 

whose name.> do not appear in the list 
of Scheduled Tribes?

The Minister of Law and Minoritjr 

Affairs (Shri Biswas): I do not  quite 
follow what the hon. Member means 

by politicial reservation.  If he  is 
thinking of reservation of seats in the 
Lok Sabha and in the State Legislative 

Assembly. I should say that the answer 
is in the negative.
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The Deputy  Minister «f  Defence 
(Sardar Majithi*): (a) and (b). Due

to the non-availabili;.Y of accurate re

cords, caused by un-authorised occu

pation by various land-owners,  the 

Government of Madhya Bharat whĝ ê 
initial responsibility it is to make pay
ments and raise debits against  the 

Government  of  India,  could  not 

arrange correct  assessment of com
pensation payable ;o individual land

owners and the payment thereof.

(c)  Compensation payable from July, 
1P4()  to lUst March,  1953,  comes to 

Rs. 14,68,411/10/6, comprising—

(1) land rentals—Rs. 1,62,180/2/6.

(ii) compensation 
for trees etc.—Rs. 13,06,231/8/-.

id) Demarcation of surplus land on 

site is being taken up and as  soon 

as the exact areas are computed, ac

tion to restore the same, through the 

State Government, will be taken.

Theft of Defence Stores

1655. Shri  Brajeshwar  Prasad:

Will the Minister of  Defence  be 
pleased to state:

â) whether it is a fact that  there 
was a theft of Defence Stores of the 

value of about Rs. 15 lakhs from an 
Array VeWcle Depot;

(b) whether it is a fact  that  a 
Junior  Commissioned  Officer  who 
was involved in the theft is now  on 
long medical leave and is still enjoy
ing all the privileges of Army  life; 
and

(c) whether  Government  propose 
to lav a copy of the R,eport of  the 
Board of Enquiry held in that  case 

on the Table of the House?

The Deputy  Minister of  Defence 

(Sardar Majithia): (a) No, but certain 
irregularities resulting in a loss  of 
about Rs.  1,86,000 were brought to 

notice in the year 1951.

(b)  Ko, But the release of an officer 
who might be concerned in the  ir
regularities has been held up pending 
completion of enquiries.

(c)  A Board of officers was first con
stituted by the Commandant, C.O.D., 
Delhi, in 1951 and later a Staff enquiry 

was appointed in 1952 by Meerut sub

area to investigate into these  ir

regularities.  For want  of adequate 

evidence, however, these enquiries re
mained inconclusive; this was due most

ly to the release or discharge of  per

sonnel formerly employed in the  said 
Vehicle Park.  A further enquiry has 

recently been ordered in this  case, 
which, 1 am afraid, would be adversely 

affected if the reports of the previous 
enquiries were made  jiublic at this 
stage.

Scheduled Castes and Scheduitd Tribes

♦1656. Shri I. Eacharan:  Will  the

Minister of Home AlTairs be please 

to state;
(a) the total amount sanctioned by 

Central Government for the  welfare
schemes of the Scheduled Castes and 

Scheduled Tribes for the year  1954
55 to the Madras State; and

(b) the main schemes on which the 

amount is proposed to be spent?

The Deputy  Minister of  Home 
Aiffairs (Shri Datar): (a) and (b). A 

statement showing the details of the 
schemes for Madras Stale approved 

by the Government of India for 1954

55 is laid on the Table of the House. 
[See Appendix VI, annexure No. 60.]

Social Wflfare Bcarfs

*16̂1, Th. Jugal Kishore  Sinha:

Will the Minister of Educaition  be 
pleased to lay a statement  on  the 

Table of the House showing:

(a) the  names of the members of 

the State Social Welfare  Boards  of 

Madhya Pradesh and Bihar  with 
their antecedents in the field of Social 

Welfare Work; and

(b) the basis on which the  nomi

nation of members of the  Boards 

were made and the life of the Board?

The Minister of Education  and 
Natural ResourceB and Scientific Re

search (Maulana Azad): (a) A state

ment giving the requisite information
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is placed on the Table of the House. 
ISce Appendix VI, amiexure No. 61.]

(b) Outstanding  Social  workers,
members of the State Legislatures and 
representatives of the  Development 

and Social Welfare Departments  of 
the State Governments have  been 
nominated as members of the Board. 

The life of the Board is one year in 

the first instance.

Grant op Extensions op Service

*1658. Shri R. N. Sinffh:  Will the

Minister of Home Affairs be pleased 
to state:

(a) whether the policy of Govern
ment in the matter of grant of exten

sions of service beyond 55 years  of 

age to non-technical  gazetted  staff 
applies to the officers of the  Indian 
Audit Department also; and

(b) if not, the policy that is being 
followed in the said department?

The Deputy  Minister  of  Home 
Affairs  (Shrl  Datar): (a)  and

(b).  The  Policy  followed
in this respect is the same  in  the 

Indian Audit Department as in other 
Departments of Government.  While 
extensions are granted liberally  in 

respect of technical posts, they  are 

granted on a more restrictive  basis 
for  non-technical employment.  Even 

in the latter cases, however, where 
posts require  specialised experience 
and maturity  of  outlook  extensions 

have to be given to superannuated 
officers when, on account of general 

shortage of personnel, officers  with 

the required experience and maturity 
are not readily available to succeed 

officers who retire.

Yemmiganur Weavers Co-operative 

Production and Sales Society

*1659. Shri GadSlinĵana Gowd: Will 
the Minister of Finance be pleased to 
lay a statement on the Table of  the 
House showing:

(a)  the amount of loan given  to 
the  Yemmiganur  Weavers  Co
operative  Production  and  Sales 

Society  by  the financing Banks (i.e. 
the  Hospet  Co-operative  Central

Bank  of  Kurnool  Co-operative 

Central Bank) and by the Government 

of Andhra;

(b) whether any loans are  over-

dm

(c) whether the society has fulfilled 

the conditions of loan;

(d) whether the  audit  of  the 

accounts of the society for 1953-54 has 

been completed; and

(e) whether a copy of the  Audit 
Report will be laid on the Table of 

the House?

The Minister of Finance (Shri C. D. 
Deshmukh);  (a) to (e). The infor

mation is being collected and will be 
placed on the Table of the House.

All India Sangeet Natak Akadami

*1660. Shri  Chattopadhyaya:  Will

the Minister of Education be pleased

to state:

(a) the basis on which the members 
are selected to the All India Sangeet 

Natak Akadami;

(b) the  number  of  recognized 

artistes who are included in the above 

Akadami; and

(c) the basis on which the subsidy 

is given to artistes?

The Minister of Education  and 
Natural Resources and Scientific Re

search (Maulana Azad):  (a»  The

Members of the General Council  of 

the Sangeet Natak Akadami have been 
selected in accordance with Clause 1) 
of p>aragraph (10) of the Government 

Resolution No. F. 6-5/51-G2(A), dated 

31st May, 1952, copies of which  are 
avail?.ble in the Parliament  Library.

(b) There are no recognized  or 
unrecognized artistes.

(c) The Government of India  do 
not give any subsidy to the artistes.

EmbiiZzlement in the office of Account 

ant-General, Central Revenues

*1661. Shrimati Renu Chakravartty;

Will the Minister of Finance be pleas
ed to state:

(a)  whether it is a fact that frauds 
adjud*ged to be about  Rs.  1,61,000
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have been  recently detected  in  the 
office  of  the  Accountant-General, 
Central Revenues;

(b) whether it is a fact that double 
and treble entries for the same bills 

have been made;

(c) if so, for how many years;

(d) whether the persons responsible 
for it have been suspended to ensure 
correct evaluation  of the  amount 

embezzled; and

(e) what other steps  have  been 
taken in this regard?

The Minister of Revenue and Civil 

Expenditure (Shri M. C. Shab):  (a)

Yes, about Rs. 1,51.645, allegedly (not 
adjudged).

(b) Yes, in some cases.

(c) The embezzlements were spread 

over a period of nine years, the first
one occurring during July, 1944,

(d) The cashier alleged to be res

ponsible for the fraud is under sus
pension.

(e) On a report made to the District 

Magistrate, the cashier was arrested 
by the Police and subsequently  re

leased on bail by the Sessions Judge. 
Delhi.  The matter is still under Police 
investigation.

The departmental  staff including 

officers through whose alleged negli

gence the fraud was made possible 

have been charge-sheeted.

Dr W'BACk  Claims on  Spirit

*1662. Shri  H.  N.  Mukerjee; Will 

the Minister of Finance be  pleased 

to state:

(a) whether it is a fact that early 
this year Government issued orders, 
suspending the passing of Draw-back 

Claims  on  aviation spirit,  pending 
investigation into the matter by high 

officials;

(b) whether it is a fact that inspite 
of the said order a special staff  to 
carry on examination of such Draw
back Claims has been  engaged  in
Calcutta; and  004 LSD

(c)  whether any such  claims have 

been passed in contravention of th# 
said order?

The Minister of Revenue and De
fence Expenditure (Shri A. C. Guha):

(a)  Yes, Sir.  But these orders were 

confined to the claims pending at the 
Calcutta Customs House.

(b)  The draw-back section of the 

Calcutta Customs House was recently 

slrtingthened by  the  addition  of  a 
small temporary staff, partly to cope 
with the increased work in that sec
tion and partly to make a preliminary 

examination of the numerous pending 

claims in regard to aviation  spirit, in 
order  to make for a smooth  and 
orderly disposal of those claims  if 

and when the orders  of suspension 
were revoked by Government.  Such 

a preliminary examination was in no 

way in  conflict  with  Government’s 
orders which  only banned  actual 

payments. ,

(c) No, Sir.

M  INEFAL Concession  Rules

*1663. Shri Deogam: Will the Minis
ter of Natural Resources and Scienttflc 

Research be pleased to state:

(a) the number of applications for 
review under Rule 57 of the Mineral 
Concessions Rules, 1949, against  the 

orders of the Government  of Bihar 
refusing to grant] certificates of Ap
proval, which were received by  the 
Government  of India  in the yeari 
1951-52, 1952-53, 1953-54, 1954-55  res

pectively;

(b)  the  number  of  applications 
disposed of and the  number  still 

pending'; and

(c) the  number  of  applications 
granted and the number of those  re

jected?

The Minister in the  Ministry of 
Natural  Resources and  Scientific 

Research (Shri K. D. Malaviya): (a)
to (c). A statement giving the  infor
mation required is laid on the Table 
of the House. [See  Appendix  VI, 
annexure No. 62.1 *
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Social  Thnsvons

♦1664. Shrimati  Jayashri:  Will the
Minister ol Education be pleased  lo 

state tlie progress made in tlie research 
woTk don̂ by the Project lor Social 

Tensions?

The Minister of  Education  and 
Natural Resources and Scienliflc Re

search (Maulana Azad): A statemeat 

is placed on the Table ot the House. 
[See Appendix VI, annexure No. 63.]

Insurance  on Im ports and £ xi>ort

*1665. Shri Tulsidas: Will the Minis
ter of Finance be pleased to state:

(a) the amount which  was  paid 
during the years 1952, J953 anĉ the 
first-half of 1954 by way of insurance 
on Imports and exports;

(b) the share of the Indian com
panies in this business; and

(c) whether  Government  prt)pose 
taking any steps to increase the share 
of Indian comoanies?

The Minister of Revenue and Civil 
Expenditure (Shri M. C. Shah):  (a)

and (b). Information asked for is not 
available, the chief reason being that 

most of our imports are on CIF terms.

(c)  The Government have no parti
cular measures in mind in this  re
gard; but they are confident that with 
the progressive development cf  tĥ 
Indian insurance companies, a  fair 
share of such busines-s  vlll come 
their way

: SPTT mr- 

 ̂firf’ 1T7 n̂rrfrfr 

^ P̂cfTT ^ inr  :

, (̂ ) %o TTpro

SPTT fw  I ?

The Minister \n the Ministry  of 

Natural Resources and Scientific  Re

search (Shri K. I). Malaviya):  (a)

Yes, Sir.

(b) The repor being examined

by the Council J Scientific anri  jn- 

dust rial Research

Smuggling of CuKkhNCY

Shri  Kasliwal;  Will  the

riin\ster of Edu t̂iou be  pleabed  to 

state:

(a) wheixer Oovenunent are aware 
that an intei’a--'lional ;̂ang has been 

operating in the country lor the pur
pose of smuggUng  Indian  currency 

abroad;

(b) whether some oersons have re
cently been detained at Palnm in this 

c otinectioiand

(c) the Steps Government propcs'j 

to take v\ the matter?

The Minister  f Revenue and Defence 

Expenditure (Shri A. C. Cuba): (a) to
(c).  On 12th December, 1954, Customs 
oIHcers at the Palam air port, Delhi, 

detained two foreign nationals as they 
were abDut tr> board a plane for a 
destination ex-India and seized from 
them Indian cu . encv rote<? of the value 

of Rs. 3,00,400  n the ground that they 

were attempti'ig to take th'?se notes 
out of  India without tho  requisite 

permit from the Reserve Bank of India, 
thus violating the Foreign  Exchange 

Regulations.  Tlie  activities of these 
persons in this couptry are at pre.=;ent 
under  investigation by the Customs 

and Police authorities and appropriate 

action will be taken in the usual course 
under the Sea Cutoms Act and Foreign 

Exchange Reflation Act.

The steps taken by Government to 

prevent smuggling, both into and out 
of India, are summarised in the state

ment wiiich is placed on the Tab̂.e of 
the Sabha. [See Appendix VI, annex

ure No. 64.a
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liVsrmiN Command 11kadquakti:RS

*1668. Shri U. C.  Patnaik: Will the 
rvliiiislor  ol  Finance be pleased  to 

state the expenditure that  will  be 

invQlvecJ in the move of Fastern Com
mand Headquarters from Ranchi  to 

Lucknow?

The  Deputy  Minister  of  Defence 

(Sardar Majithia): Rs. 67*46 lakhs, ap
proximately.

GjAmfs to  Assam

nm.  Shri  Bimlaprosad  Chaliha:
Will the Minister of  Education  b- 

pleased to state:

(a) whether any grant  has  been 
sanctioned  to  the  Department  of 

Historical and  Antiquarian  Studies, 
Assam; and

(b) if so, the amount granted every 

year since 1950?

The  Minister  of  Education  and 
Natural Resources and Scientific Re

search (Maulaua Azad): (a) No, Sir.

(b) Docs not arise.

Taxation  Enquiry  Commission

*=1670. Dr. Lanka  Sundaram;  Will 

the Minister of Financc be  pleased 
to refer to the reply given to starred 
question No. 91 on the 17th November, 

1954 and state:

(.'>) whether the Report of the Taxa

tion Enquiry Commission  has  since 
been received;

(b) if so, 'Âhether Government have 
complete(l ‘̂le  examination  of  the 
same; «o*i

(c) whether Government propose to
Dublish the 'Rpnorl  in  r̂̂ v̂illrp of the 

Dresontntion of Ibc RuHcrof’

The Minister of  Revenue and Civil 
Expenditure (Shri M. C. Shah);  (a)
Yes, Sir.

(b) Not yet.

vc) The Report is still being studied 
by the Government, and I am afraid I 
I'annot indirate when it will be possible 

to publish it.

A /71B  Division  (Botanical  Sukve 
OF  India)

*1671. Sardar  Hukam  Singh: WUl 

the Minister of Natural Resources and 

Scientific Research be pleased to state:

(a) whether  any  specimen  from 

foreign countries were received  for 
identification in the Systematic Divi

sion of the Botanical Survey of India 

during 1954;

(b) if so, the names of the countries
from  which  the  specimen  were 

received; and  ^

(c) whether any specimen collected 
in any foreign countries were receiv

ed by India as a gift during the same 
year?

The  Minister in the Ministry  of 

Natural Resources and Scientific  Re
search (Shri K. D. Malaviya): (a) No,
Sir.

(b) Does not arise.

(c) Yes, Sir.

Solar  Calend r

*lt)72. Shri  Krishnacharya  JoshI: 

Will the Minister of Natural Resources 
and Scientific Research be pleased to 
state whether the Calendar  Reform 
Committee has completed! ilie work of 
preparing an All India Natronal Solar 

Calendar on a Scientific basis?

I'lie  Minister  in the Ministry  of 
Natural Resources and Scientific  Re
search (Shri K. D. Malaviya): Yes, Sir.

Fundamkntal  RiGHI’S

♦1673. Shri  S.  N.  Das: Will  the 

Minister of Home Affairs be  pletised 
to lay a statement on the. Table of 
the House showing:

(a) the number of cases  in which

Supreme Court was moved by appro
priate proceedings for the enforcement 

of the rights guaranteed by Part III 
of the Constitution during 1953 and 
1954 to-date; '

(b) the number of cases  In which 
directions, orders, or writs includ'ing
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writs in the nature ol habeas corpus f 
mandamus, prohibitien, quo warranto 

and certiorari  were Issued  by  the 
Supreme Court for the enforcement of 

any of the rights conferred by Part III 
of the Constitution CivinR  separate 

figures lor each category; and

(c)  the number and nature of cases 
iW which Fundamental  Rights  guar

anteed by the Constitution were found 
to be encroached upon by any person 

or authority?

The  Minister of Home Affairs and 

States (Dr. Katju): (a) to (c).  There 
are two categories of cases in which 

the Supreme Court is concerned with 
the enforcement of Fundamental Rights 
guaranteed  by the Constitution  of 

India;

(i) Petitions  under Article 32 of 
the  Constitution praying for 

the issue of writs or orders or 

directions; and

(ii) Appeals  brought  in  the 
Supreme  Court  against  the 
decisions of High Courts.

A statement giving answers to the 

three parts of the question is laid on 
the Table of the House. [See Appendix 

VI, annexure No. 65.]

Drug Research Laboratory, Kashmir

*1673-A.  Th.  Lakshman  Singh

Charak: Will the Minister of Natural 
Resources and Scientific Research be 

pleased to state:

(a) whether  the  Drug  Research 
Laboratory  of the Kashmir Govern

ment is going to be amalgamated with 
Central Drug Research Institute;

(b) whether  any  agreement  has 

btn executed in this respect and if 

so, its terms;

(c) the preparations made by the 
Dfug  Research Laboratory since  its 

inception in the State; and

(d) whether the E>rugs manufactured 

In Jaxnmu and Kashrrlr are exported 

to foreign countries?

The  Minister  in  the Ministry  of 
Natural Resources and Scientific  Re
search (Shrl K. D. Malaviya):  (a) A

proposal to integrate tne Drug Research 

Laboratory, Jammu, with the Central 

Drug Research Institute, Lucknow, is 
under  examination  between  the 

Council of Scientific and  Industrial 

Research and Government of Jammu 
and Kashmir.

(b) Does not arise.

(c) Spirituous medicines (tinctures, 

liquid extracts). Belladonna  plasters, 

Santonin and some injectable products.

(d) Some drugs such as  Santonin, 

solid extracts of Belladonna are ex
ported.

Cultural Development of  Government 

Officials

♦1674.  Shri  Sanganna:  Will  the

Minister of Home Affairs be pleased 
to state:

(a) whether it is a fact  that  a 

three-day “Mela” has been organised 
by the Ministry of Home Ailairs;

(b) if  so, how the  cost  cf  the 
“Mela” has been met; and

(c) whether the same facility will be 
extended to other Ministries also?

The Deputy  Minister  of  Home 
Affairs (Shri Daiar): (a) Yes.

(b) By the sale of tickets.

(c) No special facility was extend
ed to the Home Ministry by the Gov
ernment for holding the “Mela”. Each 
Ministry  should  decide  for  itself 
whether a similar ‘Mela’ should  be 
organised for its own staff.

Defence  Workers’  Demands

ntuiei  M. S. Gurupadaswamy:
\Shri Gidwani:

Will the Minister of  Defence  be 

pleased to state:

(a) whether it is a fact that the 
Defence Workers in the country have 

threatened to go on a strike if their 
demand for referring their grievances 

to a tribunal  is not accepted  before 
the 31st December, 1954;

(b) if so, what are their main de
mands; and
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(c)  what is Government’s decision 

in resi>ect of their demand for setting 

up a tribunal?

The Deputy Minister  of  Defence 

(Sardar Majithia): (a) Yes.  The All 
India Defence Employees Federation 
has made a  representation to  the 
Government for the appointment of a 
tribunal by the 31st December, 1954, 

to settle their grievances.

(b) The main demands are:—

(i) Implementation  of  all the 
suggestions made by Shri Subra- 
manian who was one of the mem
bers of  the  Kalyanwala  Com
mittee.

(ii) Counting, towards seniority, 
etc., of service rendered  by all 
Defence employees  prior to the 

1st August, 1949; and

(iii) Permanency.

(c) It has been agreed  that the 
demands of the  Federation will  be 
discussed between the representatives 
of the Government and the Federa
tion on a suitable date in the month 
of January, 1955.

"̂oRi-iGN Missionaries

ter of Home Affairs be  pleased  to 
state:

♦1676. Shri Ibrahim: Will the Minis

(a) the number of Foreign Mission
aries enjoying Government grants at 
present; and

(b) what other facilities are being 
granted to them?

The Minister of Home Affairs and 

States (Dr. Katju): (a) and (b).  No 
grants as such or other special faci
lities are given to foreign missionaries. 
Grants for specified  .purposes have, 
however, been given to certain medi
cal  institutions.  Information  whe
ther  the  State  Governments  are 
giving grants to medical and educa
tional institutions  run  by  foreign 
missionaries is not available.

Cl̂ NSUS

*1677. Shri S. C. SamanU: Will the 

Minister of  Home Affairs be pleased

to state:

(a) whether the attention of Govern
ment has been drawn to a brochure 

entitled “A note on the  Linguistic 
tubli,  Census  oi:  Bihar  1911-1951”

published by the Institute of  Applied 
Statistics, Calcutta; and

(b) if so, the action  Government 
propose to take on the  points  of 

anomaly pointed out in the brochure?

The Deputy  Minister  of  Home 
Affairs (Shri Da tar): (a) Yes.

(b)  No action by  Government  ia 
called for.

SaRVKY OF India Employees

=‘=1678. Shrimati Renu Chakravartty: 

Will the Minister of Natural Resources 
and Scientiflf Research be oJeascd to 
state whether it is a fact  that  the 

Survey of India employees are given 
an allowance ambunting to half  of 
their isalary when on  departmental 

leave?

The Minister  in  the  Ministry of 
Natural  Resources  and  Scientific 
Research (Shri K. D. Malaviya): Yes. 
Certain categories of Class  III em
ployees such as Truck Drivers, Jeep 
Drivers etc. and Khalasis  borne on 
the Class IV cadre of the Survey of 
India whose services are not requir
ed during the period when field work 
stops (May to October) are granted 
departmental leave.  This  leave  is 
i>:ranted on such leave salary not ex
ceeding half pay as the officer grant
ing the leave may think fit.

Recruitment in Audit Department

nC79. Shri  H.  N.  Mukerjee: Will 

the Minister of Finance be pleased to 
state whether it is a fart that in the 
Audit Department, direct recruitment 

to subordiliate  administrative posts 
(besides direct  recruitment to  class 
I services by the Union Public Ser
vice Commission)  is being  made to 
the d'etriment of the present employees 

who have put in the required number
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Of years of service for promoiion and 

have passed the prescr,ibed  depart
mental examinations?

The Minijster of Revenue and Civil 

Expenditure (Sliri M. C. Shah): Tliere 
are no “Subordinate  Administrative 

posts” in the Indian  Audit Depart
ment.  There  are,  however, super

visory posts in Class III which  are 
ordinarily  filled  by  promotion  of 
those who have passed the prescribed 
departmental examination.  All those 
who have passed  this  examination 

have been promoted  to  supervisory 
posts.  Direct recruitment of appren
tices to  the  Subordinate  Accounts 
Service has had to be followed in a 
larger measure to make up the very 
large deficiency in passed men.

Medium ov Instruction in Tribm Aki:as

♦1680. Shri Deogam: Will the Minis

ter of Education be pleased to state;

(a) whefher the mother  tongue of 
the  tribal  child  has  been  adopt
ed  as  the  medium  of  instruc
tion in the basic schools in the tribal 

areas as suggested in the First Five 
Year Plan; and

(b) if sOi the names of the Slates 

which have not introduced the mcther 
tongue of the tribal  child  as  the 

medium of instruction so far?

The  Minister  of  Education  and 

Natural Resources and Scientific Re
search (Maulana Azad): (a) and (b). 

A statement is laid on the Table of 
the Sabha.  [See Appendix VI, an- 
nexure No. 66.]

Artificial Raim

♦16HI. .Sjirdar llukam Singh:  Will

the Minister of Natural Resources and 
Srienlif̂r Research  pleased to 

to the reply given to starred question 
No. 92 on the 25th August, 1954 nn.l 
state:

(a) whether the selection of the two 
scientists has since been made; and

(b) if so, whether they have left foi 
Australia?

The Minister in  the  Ministry of 
Natural Resources and Scientific Re
search (Sliri K. D.  Malaviya): (a)

and (b).  A Radio Physicist has been 

selected for training in Australia and 

will bo  sent  there  shortly.  The 

second scientist has  not  yet  been 
selected.

All-India Moral and Social Hygilne
A;S60C1AT10N

*1682.  Shri  Sanganna:  Will  the

Minister of Education be pleased to 

state:

(a) whether the All-India  A.ssocia- 
lion on Moral and Social Hygiene has 
submitted any scheme for imparling 
sex education to youths for the c:on> 

•ideration of Government: and

(b) if so, the details thereof?

The  Minister  of  Education  and 

Natural Resources and Scientific Re
search (Maulana Azad): (a) No.

(b) Doqs not arise.

Ju VLNi ll; Dllinqiji;ncy

♦1683. Shri Ibrahim: Will the Minis

ter of Home Affairs be  pleased  to 

state:

(a) whether it is proposed to e.̂tab- 
lish a regional Institute for training 

personnel and carrying out research 
work in crime and juvenile delinquency 

in Asia and the Far East;

(b) if so, when; and

(c) who will meet the exp.'nditure 
(recurring and non-recurring) on this 
Institute?

The Minister of Home Affairs and 
States (Dr. Katju): (a) to (c).  Gk>v- 
ernment have  received no proposal
about starting  such  an Institute  in
India. •

Tide Predicting MAtuiNE

♦1684. Shri S. C. Samauta: WiU the 
Minister of  Natural  Resources  and 
Scientific Research  be pleaî d̂*  to
state:

(a) whether  any new machine  for

predicting tides has been manufactur

ed by the Tidal Branch of the Sur
vey of India;
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(b) whether the old machine is still 

working and if so whether  satislac-

and

(c) whether the tidal records kept 

at Kidderpur have been verified?

The Minister in the  Ministry  of 

Natural Resources and Scientific Re- 
êarch <Shri K. D. Malaviya): (a) No, 
Sir.

(b) The old machine is being used 
for tiie prediction in secondary ports.

(c) Yes, Sir.

Al\i» i'unLicATiON Orr-icii

♦1(585, Shrimati Renu Chakravartty:

Will the JVlinister of Natural Resources 
and Scientific Research be pleased to 
refer to the rer\y giveri to  unstarred 

question Nl). 1025 on the  14th April, 

1953 regarding class IV personnel in 
the Map Publication Office, Survey of 
India, Dehra Dun and state  whether 

Government have come to any decision 
and if so, what is their decision?

The Minister In the  Ministry  of 
Natural Resources and Scientific Re
search (Shri K. D. Malaviya):  The

Government have under consideration 
a proposal to reduce  the period  of 
temporary  service  of Class IV per

sonnel for purposes of confirmation.

TKAfNiiNc; OF Tribai. Youths

•1686. Shri Deogam: Will the Minis
ter of EtUu'ation he pleased lo slate;

(a) whether community  organisers 

and other types of social workers from 
amongst the educated youths of  the 
Tribal communities are being Ira'ned 

as laid* down in the First Five Year 
Plan; and

(b) if so, their number  and  the 
names cf the States to which  they 

belong?

The Minister  of  Education  and 
Natural Resources and Scientific Re- 
sr̂iirch (Maulana Azad): (a) and (b). 
The information 5,s  being  collected 
and will be laid on the Table of the 
House as soon as possible.

RLaABJl.i'j/vT10N  OF  i:*-SliRVlCLMt,N

978. Shri N. A. Borkar:  Will  the

Minister of Defence  be pleased to 

state:

(a) +he amount of money advanced 

10  Madhya Pradesh out of the sum 

earmarked for Ihe grants to the States 

for the purpose of rehabilitating the 
cic-servicemen;

(b) thvi  manner  in  which  this 

amount has been spent by the Madhya 

Pradesh Government;

(c) the number of cx-servicemen re

habilitated and the nature of employ
ment provided to them;

(d) the number ol' Scheduled Casie 
ea?-servicemen rehabUltatod and the

nature of the employment provided to 
them; and

(e) the number  of  cx-servicemen

who got free land for cultivation and 
the number of Scheduled Caste per
sons among them?

The Deputy Minister  of  Defence 
(Sardar Majithia): (a) Rs. 800 since
1951.

(b) The amount was expended on 
giving stipends to eight e.T-servicenien 
for undergoing training in Vocational/ 
Techni-cal trades.

(c) and (d)  ex-servicemen
of Madhya Pradesh  have  been re
settled since 1951 as under:—

(i) Settlement on land  on

individual basis  ...  60

(ii) Employm-nf in Govern

ment/Private service  1,197

' iii) Vocatioiial/Technical
Training ...  1

Totai, : 1,258

Information as to  how  many of 
these belong  to Scheduled Castes is 
not available.

(e)  Sixty.  No information is avail
able as to how many of these belong 
to Scheduled Castes.
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Lime  Stone  Area at  Abu  Koad

979. Shri  Balwant  Sinha  Mehta:

Will ihe Mmistcr ol Natural Resources 

and Scientific Research be pleased to 

stale:

(a) whether  it is a fact that thn 

whole of lime stone area at Abu Road 
has been leased out for industrial and 

chemical purposes;

(b) if so, how far the purpose for 

which it was leased out has been ser

ved so far; and

(c) the results of chemical analysis 

of lime stone found there?

The Minister in  the  Ministry  of 
Natural Resourccsi and Scientific Re
search (Shri K. D. Malaviya): (a) to
(c). The information is being collect

ed from the State Government con
cerned and will be laid on the Table 
of the House, when received.

Consumption of  Opium 

f  Shri Krishnacharya Joshi;

\ Sardar Iqbal Sinrta:

Will the Minister of  Finance 

pleased to state:

be

(a)  the total quantity of opium con

sumed in India during 1953-54; and

(h)  the total revenue  received  by 

exporting opium to foreign  markets 

during the same period for the manu

facture of mcdicines?

The Minister of Revenue  and De- 
femee Expenditure (Shri A. €. Guha):
(a) 2,558 maunds, 5 seers, 8 chhataks 

of opium were supplied by the Gov
ernment of India to the State Gov
ernments during the year 1953-54.

The major part of this supply was 
intended for sale to the  public for 
oral consumption  through  licensed 
vendors.

State  Governments  also  supply 
small quantities to manufacturers of 
medicines.

Figures of quantities actually con
sumed for each of these purposes are 
not readily available.

A special brand of  opium  called 

‘Medicinal opium’  is  also  supplied 

direct by the Government of India to 
manufacturers of medi'cines.  Figures 
of quantities of medicinal opium sup
plied iii 1953-54 are not readily avail
able.

(b)  Gross revenue of Rs. 1,16,52,520 
was realized by exporting opium  to 

foreign markets during the year 1953
54.

TO : wr

> IT?  ^ frr  ftr ?nft 

JT5-W ^

TT |tT ?

The Minister of Law and Minority 
Affairs (Shri Biswas): The informa
tion is being collected from the State 
Governments and will be laid on the 
Table of the House in due course.

TO  Tw ;  wr *[5

’T’fr frqr

(̂ )

t :

(̂ ) it' 5̂  ^

"

The Minister of Home Affairs and 
Slates (Dr. Katju): (a) and (b). The
information is being collected  and 
will be laid on the Table of the House 
in due course.
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Commonwealth  Trust  Ltd.

m. Shri H. N. Mukerjce; Will the 
Minister of Education be pleased  to 

state:

(a) whether it is a fact that the 

Commonwealth Trust Limited of Cali
cut are the trustees of certain German 
industrial and  commercial establish

ments on the Malabar Coast;

(b)  whether  the Government  of
India  as the legal custodians of  all
enemy  p-Qperty in the country  has 

any interes;  voice in the manage- 
»T̂pnt  and running ui me Common-

.dith Trust Limited,

(c) who are the present Directors of 

the ttrm:

(d) what are the conditions under 
which the former German  interests 

were handed over to the Trust by the 

Govprnment of India; *

(e)  whether  the Government  of

India have any control on the alloca
tion of incomes of the Trust and remit

tance of oroflts abroad and if so, the 
nature of the control;

O  the total amount of profits etc. 

re.. ';̂ed  abroad  in  the  pre-15th 
August,  1947 period ana uic amount 

remitied since the 5ou. August, 1S47 
annually: and

(g) whether  it has  come to  the 

notice of the Government of India that 

the Commonwealth liust Limited have 

established  a big  uusinês on  the 
British Gold Coast with the  profits 

earneu from their "rust properties in 
India durine the last thirty and od'" 

yea.

The Minister of Revenue and Civil 
Expenditure (Shri M. C. Shah): (a) to
(g). Information is being  collected. 
A statement will be laid on the Table 

in due course.

Afmy  Exercises

lukam oingh: Will the 

Minister oi  Defence ue  pleased to 

rtat6.

(a)  whether the Western Command. 
Oelhi Area carried out exercises with- 

troops during 1953 or 1054 and 
gav̂ It the  •*Sirh M»ro”; and

604 LSD

(b)  what was the particular signi

ficance ior selecting this title for these 

exercises?

The Minister of Defence Organisa
tion (Shri Tyagi): (a) and (b).  An 

exercise was held by a Signal  Regi
ment in Western Command in Febru
ary,  1953,  to  which  the  name of 

“Sikhmaro”  (to  be  pronounced

was given.  It is customary 

to give a short code  name to  each 

exercise held by the  Services.  The 

significance of this name was that those 

parncipating in the exercise should, if 

they have to die, die only after learn
ing.

Customs  Duty on  Pearls 

985. Sardar Hukam Singh: Will the 

Minister of l*mance be pleased lo lay 
a statement on the Table ol the House 
showing:

the number of parcels of real 

nearls  detained  by  the  customs 

authorities  of Bombay during  tae 
years 1951, 1952, 1953 and 1954;

b̂) the number of persons fined on 

this account and the total amount of 

r.ne imposed; and

(c)  the  number of cases in which 

the orders of imposition of fine were 
revised and the fines reauced?

The Minister of Rsvenue and De
fence Expenditure (Shri A. C. Guha):
(a) The number of  parcels  of real 
pearls detained during the years 1951̂
1952, 1953 and 1954 (upto 31st Octo- 
’̂or) was 4, 18, 6 and 5, respectively,

(b) The total number of defaulters 
fined during this period was six and 
the total amount of fine and penalty 
imposed was Rs. 4,431 only.

(c) Nil.

Non-Combatant  Enrolled  Personnel 

986. Sardar Hukam Singh:  Will the 
Minister of Defence  be pieased U) 
state:

(a)  whether it is a fact thrix non

combatant enrolled personr̂l are paid 

the same  initial pay dn which they 
wer,  recruited, wilhoirt anriuiil Incre- 

r-ot'A  jr chance of promotion to BBy 
higher grade;
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(b)  whether  it is a fact that  no 

dearness allowance is allowed to these 
non-combatants?

The Deputy Minister  of  Defence 

(Sardar Majithia): (a) The  pay of 
non-combatants  (enrolled)  governed 
by the New Pay Code, is on the scale 
of Rs. 20—1/2—25 per month (i.e. an 
increment of Re. 1 after each  two 
years) with further increments each 
of Rs. 2/8/- per month after 15 and 
20 years’ service.  Certain categories, 
e.g., mess cooks, who have the option 
to elect the New Pay Code and do not 

exercise that  option  and  non-com
batant (enrolled) craftsmen  serving 
in  the  Corps  of  Electrical  and 
Mechanical Engineers,  are  on fixed 
rates of pay.  Non-Combatant (en
rolled) craftsmen serving in the EME 
have been granted an  increase  in 
basic pay of Rs.  2 per month, and 

war service increment  of Rs. 6 per 
month, and  are  also  eligible  for 
deferred pay at Re. 1 per month over 
and above their basic pay.  They are 
also eligible for promotion to higher 
classes in their grades if  vacancies 
exist.  The other categories  of non
combatants (enrolled), who  are not 
on the New Pay Code, are also eli
gible for increase in basic pay, and 
deferred pay, at the rates mentioned 
above; they are entitled to war ser
vice increment, if they served during 
the last war and have  continued to 
serve thereafter without a break.

(b)  Dearness allowance at the rates 
applicable  to military  personnel is 
admissible  to  non-combatants (en
rolled) governed  by the  New Pay 
Code.  As dearness  allowance  was 
introduced for military personnel  in 
conjunction with the revised rates of 
pay introduced by the New Pay Code, 
it is not admissible to those non-com
batants (enrolled) who arc not govern
ed by that pay code.

irmrw :

^   ^ fqr  ftr :

(v) ^

(m) %

The Minister of Home Affairs and 

States (Dr. Katju): (a) and (b).  The 
information is being  collected  and 
will be laid on the Table of the Sabha 
when received.

Non-Government  Schools in  'rRiPURA

988. Shri Dasaratha Deb: Will the 

Minister of Education  be pleased to 

state:

(a) whether any representation has 

been made to Government during the 

month of November, 1954 by the non
Government school teachers of Agar- 
tala (Tripura);

(b) if so, the nature of the demands 

made in that representation; and

(c) what  SLteps Government have 

taken so far in this regard?

The  Minister  of  Education  and 

Natural Resources and Scientific Re

search (Maulana Azad): (a) No, Sir.

(b) Does not arise.

(c) Does not arise.

Tidal  PKboicTiONS

989. Shri S. C. Samanta:  Will the
Minister of Defence be  pleased to 
state:

(a) the number of dangers to navi

gation that have been averted due to 
the predictions of the tide predicting 
machine at Dehra Dun during 1953 

and 1954; and

(b) whether it has been in any way 

helpful in olT-shore service and echo- 
sounding?

The Deimty Minister  of  Defence 

(Sardar Majithia): (a) It is not possi
ble to state the number of dangers to 
navigation that have  been  averted 
due to the predictions of the tide pre
dicting machine.

(b) Yes.

Government Casi«s in Supreme Court

990. Shri S. C. Samanta:  WiU the
Minister of Home Affairs be pleased 
to state:

(a)  the number of cases which have 

been conducted in the Supreme Court
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on behalf of the Central Government 

-and the  Governments of the States 

during 1953-54 and 1954-55; and

(b)  the expenditure incuiTed by the 

Central Government on their cases?

The Minister of Home Affairs  and 
States (Dr. Katju): (a) (i) 1st April,

1953, to 31st March, 1954—591; (ii) 1st 

April. 1954, to 15th December, 1954— 

578. (This excludes Special Leave Peti

tions.) ^

(b)  Information is being collected 

and will be laid on the Table of the 
House as soon as received.

Lime  Stone

991, Shrl Boovaraghasamy: WiU the 

Minister of  Natural Resources  and 

Scientific Research be pleased to state*

(a) whether it is a fact that large 
quantities of superior lime-stone and 

white clay  are  being  mined  in 
Perambalur and Udayarpalayam taluks 
in  Tiruchi District of  the Madras 

State; and

(b) if so. the total quantity of lime

stone and white clay which are mined 

there annually?

The Minister in  the  Ministry of 
Natural Resources and Scientific Re
search (Shri K. D. Maiaviya): (a) and
<b).  A statement giving  the avail
able information is attached.  [See 

[19  ON 9-inxauuB ‘ia xipuaddy

Recruitment in  Survey of India

992. Shrtmati Renu  Chakravartty:
"Will  Vliiiioter ot Natural Resources 

and Scientific Research be pleased to 

state:

(a) whether new recruitments were 

made by the Survey of India for field 

Survey work in 1954;

(b) whether the staff were discharg

ed  after the completion of the field 

season; and

(c) whether  the  discharged  em- 

,r>loyees  are given preference  while

recruiting  men for  the next  field 

season?

The Minister in the  Ministry  of 
Natural Resources and Scientific Re

search (Shri K. D. Maiaviya):  (a)
to (c).  Yes.

Delhi  Police

993. Shri  Velayudhan:  Will  me

Minister of Home Affairs be pleased to 

state:

(a) whether  the police force  it» 
given any winter uniforms during the 

winter season in Delhi and New Delhi;

(b) if so, whether this consists of 
woollen clothing; and

(c) whether any complaint has been 

received from the police regarding tne 
supply of winter dress?

The Minister of Home Affairs and 
Statef̂  KatJu): (a) Yes.

(b) The winter  uniform  consists 
of—

(i) woollen Great Coat, Jersey, 
Hoso Tops,  Ankle  putties  and 
Socks; and

(ii) thick Khaki drill Blouse and 
Knicker-bockers  or  Trousers 
(instead of cellular  shirts  and 
shorts which are worn as summer 
uniform).

(c) Government of India have re
ceived no such complaint.

General Provident Fund

994. Shrimati Renu  Chakravartty:
Will the Minister of Finance be pleas
ed to state the names of the Minis
tries of the Central Government where 
the Class IV servants are allowed to 
subscribe to the General  Provident 
Fund?

The Minister of Revenue and Civil 
Expenditure (Shri M. €. Shah): Class 
IV servants of the Posts  and Tele
graphs Department under the Minis
try of  Communications  are allowed 
to subscribe to the General Provident 
Fund.
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Development of Kulu Valley, 1973-
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HISTORICAL ' AND  ANTIQUARIAN 

STUDIES DEPARTMENT, ASSAM— 

Question re—

Grants to Assam.  1989.

HISTORY  OF  FREEDOM  MOVE

MENT—

Question re—
History  of  Freedom  Movement. 

1978.

HOME AFFAIRS, MINISTRY OF— 

See “Ministry of Home Affairs*'.

MOSPET CO-OPERATIVE CENTRAL 

BANK—

Question re—
Yemmiganur Weavers  Co-opera

tive  Production  and  Sales 
Society.  1983-84.

HUKAM SINGH. SARDAR—

Question by—
Army exercises. 2001.

Artificial rain.  1995-96.
Customs duty on pearls.  2002. 

Non-combatant enrolled personnel.

2002-03.
Research institutes and scientific 

societies.  1972.
Systematic  Division  (Botanical 

Survey ot India).  1990.

HYDERABAD—

Question re—
Scheduled castes  and  scheduled 

tribes.  1979-80.
Steel plant.  1953-58.

IBRAHIM, SHRI—

Question by—
Foreign Missionaries,  1993. 

Juvenile delinquency.  1996. 
Paratroop Training Centre.  1978

79.

IMPERIAL BANK OF INDIA—
Question re—
Stock exchanges.  1960—62.

IMPHAL—
Question re— »
Kidnapping of a Cotmcil Member. 

1962—69.

IMPORT(S)— 

Question re— 

Insurance  on

1987.

and  exports.

INDIAN AIR FORCE— 

Question

Crash-landing 
1958-59.

of ‘Spitfire’.

INDIAN AUDIT DEPARTMENT—

Question re—
Grant of extensions  of  service.

1983.

INSTITUTE(S)—

Question re—

Juvenile delinquency.
Research

societies.

and
1996.
scientific

1972.

INSTITUTE  OF APPLIED STATIS
TICS, CALCUTTA—

Question re—

Census.  1994.

INSURANCEr- 

Question re—

------ on imports and exports. I98i

IQBAL SINGH, SARDAR—

Question by—

Consumption of Opium. 1999-̂,000

IRON ORE—

Question re—

Steel plant.  1953—58.

JAMMU AND KASHMIR—

Question re—

Drug Research Laboratory, Kash

mir.  1991-92.

JAYASHRI, SHRIMATI—

Question by—

Social tensions.  1987.
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JOSHI, SHRI KRISHNACHARYA— 

Question by—
Conference ot  Comptrollers and 

Auditors General.  1972-73. 
Consumption of opium. 1999-2000. 

Solar Calendar.  1990.

JUNIOR COMMISSIONED OFFICER— 

Question re— .
Theft of defence stores.  1981-82.

JUVENILE DEUNQUENCY—

Question rc-=-

Juvenile delinquency.  1996.

KASLIWAL, SHRI—

Question by—
Smuggling of currency. 1988.

KESHAVAIENGAR, SHRI— 

Question by—
Return  of  municipal  land 

Bangalore.  1974.

LABOUR—

Question re—

Defence workers’ demands.  1992-93.

LAND—

Question re—

Return  of  Municipal ------  in

Bangalore.  1974.

I  LICENCE(S)—

Question re—

Hathiaron he Licence

in

KHONGMEN, SHRIMATI—

Question (Supplementary) by— 
Kidnapping of a Council Member.

1964.

KIDDERPUR—

Question re—
Tide predicting machine.  1996-97.

KIDNAPPING—

Question re—
------ of a Council Member.  1962

69.

KISHAN MOHAN SINGH. SHRI—

Question re—
Kidnapping of a Council Member, 

1962—69.

KULU VALLEY—

Quesiion re—
Development of ------.  lJ)73-74,

KUTCH—

Question rc-̂
Kidnapping of a Council Member. 
1962—69.

2003-04.

LIGNITE—

Question re—

Steel plant.  1953—58.

LIME STONE—

Question re—

Lime stone.  2005.

LIME STONE AREA—

Question re—
------ at Abu Road.  1999.

LINGUISTIC MINORITY(IES)—

Question re—

Census.  1975-76.

LITERARY WORKSHOP—

Question re—
------------- (Eastern Region).  1979.

LOAN(S)—

Question re—
Yemmiganur Weavers Co-operative 

Production  and  Sales  Society.

LONDON—

Question re—

Conference  of  Comptrollers and 
Auditors General.  1972-73.
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LOSS(ES)—

Question re—
Faltu saman ka utsarjan,

1971.  •

LUCKNOW—

Question re—
Eastern  Command Headquarters. 

1989.

M

MACHINE(S)—

Question re—
Tide predicting ------.  1996-97.

MADHYA BHARAT—

Question re—
Bhavina firing ranj,  (Chandmari 

ka sthan).

?̂«rTiT)] 1980-81.

MADHYA PRADESH—

Question re—
Rehabilitation  of  ex-servicemen.

1998.
Social Welfare Boards.  1982-83. 

MADRAS—

Question re—
Steel plant.  1953—58. 
Vivah-vichhed,

fro?) 2000.

MALABAR COAST—

Question re—

Commonwealth Trust Ltd.  2001.

MANDALPJR—

Question re—

Crash-landing of I.A.F. ‘Spitfire'. 
1958-59.

MANIPUR—

Question re—

Kidnapping of a Council member. 
1902—69.

MANIPUR ADVISORY COUNCIL—

Qiiesuoo re
Kidnapping of a Council Member. 

1962-69.

MAP PUBLICATION OFFICE—

See “Survey of India’'.

MEDIUM OF INSTRUCTION—

Question re—
------in tribal areas.  1995.

MEHTA, SHRI BALWANT SINHA—

Question by—
Lime stone  area at  Abu Road.

1999.

MEMBER, COUNCIL—

Question re—

Kidnapping of a------. 1962—69.

MINERAL CONCESSIONS RULES— 

Question re—
Mineral Concessions Rules.  1986.

MINISTRY OF HOME AFFAIRS— 

Question re—

Cultural development of Govern
ment officials.  1992.

MISHRA, SHRI L. N.—

Question (Supplementary) by
Steel plant.  1955.

MORARKA, SHRI—

Question (Supplementary) by—
Stock exchanges.  1961.

MUKERJEE, SHRI H. N.—

Question by—
Commonwealth Trust Ltd.  2001. 
Draw-back claims on spirit. 1985
86.

Recruitment in Audit Department.
1994-95.

MYSORE—

Question re—

Return  of  municipal  land  in 
Bangalore.  1974.
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TTARASIMHAN, SHRI C. R.—

Question (Supplementary) by—

Steel plant.  1954.

NAYAR, SHRI V. P.—

Question (Supplementary) by— 

Tobacco,  1970.

NEIVELI PROJECT—

Question re—
Steel plant.  1953—58.

O

OPIUM

Question re—
Consumption of ------.  1999-2000.

P

PALAM AIR PORT, DELHI— 

Question re—

Smuggling of currency.  1988.

PARATROOP TRAINING CENTRE— 

See “Training Centre, Paratroop*\

PAREKH, DR. J.. N.— '

Question by—
Stock exchanges.  1960—62.

PATNAIK, SHRI U. C.—

Question by—
Eastern  Command  Headquarters.

1989.

PAY COMMISSION—

Question re—

Pay Commission.  1975.

PAY SCALE(S)—

Question re—
Pay Commission.  1975.

PEARL(S)—

Question 

Customs duty on

PERAMBALUR—

2002.

Question 
Lime stone.  2005.

POLITICAL REPRESENTATION— 

Question re—

-------------for tribes.  1980.

PRAJA-SOCIALIST  PARTY  AGITA 
TOR(S)~-

Question re—

Kidnapping of a Council Member.
1962—69.

PROVIDENT FUND—

Question re—

General-------------.  2006.

R

RAGHURAMAIAH, SHRI—

Question by—

Tobacco.  1969-70.

RAJASTHAN—

Question re—

Hathiaron ke Licence

 ̂ 2003-04.

RAMASWAMY, SHRI S. V.—

Question by—

Steel plant.  1953—58.

RAMNATHAN, DR. K. R.—

Question re—

Uttung Gaveshna Kendrâ

(3^  #S) 1987-88.

RANCHI—

Question re—

Eastern Command Headquartera.
1989.

RAO, SHRI T. B. VITTAL—

Question (Supplementary) by—
Steel plant.  1956.

Stock exchanges.  1962.

RECOMMENDATION(S)—

Question re—
Steel plant.  1953—58.

RECRUITMENT—

Question re—

------ in Audit Department.  1994-

95.
in Survey of India.  2005-05.
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REHABILITATION—

Question re—
Bhootpoorva apradhion ka punar̂  

vas

2000.'' " 
------------- of ex-servicemen.  1998.

REPORT (S)—

Question re— 

Taxation  Enquiry 

1989.

Commission.

RESEARCH(ES)—

Question re—
Juvenile delinquency.  1996.
------  institutes  and  scientific
societies.  1972.

Social tensions.  1987.

RESEARCH CENTRE(S)—

Question re—
Uttung Gaveshna Kendra.

(3;^   ̂ ) -1987-88.

RESERVE BANK OF INDIA—

Question re—
Stock exchanges.  1960-62.

REVENUE—
Question re—
Consumption of opium.  1999-2000.

RIFLE CLUB(S)—
Question re—
Rifle clubs.  1976-77.

SAIGAL, SARDAR A. S.—

Question by—
Crash-landing ol I.A.F. ‘Spitfire*.

1958-59. ‘
Kidnapping of a Council Member. 
1962—69.

SALARY(IES)—
Question re—
Non-combatant enrolled personnel. 

2002-03.
Survey of India employees.  1994.

SALE—

Question re—
Faltoo saman ka utsarjan.

HnTPT«TT 35 W )̂'-1971.

SALEM DISTRICT—

QuesUon re—

Steel plant.  1953—58.

SAMANTA, SHRI S. C.—

Question by—
Census.  1994.
Government  cases  in  Supreme* 

Court.  2004-05.

History  of  Freedom  Movement. 
1978.

Tidal predictions.  2004.
Tide predicting machine.  1996-97.

SANG ANN A, SHRI—•

Question by—

All-India.  Moral  and  Social’ 
Hygiene Association.  1996. 

Cultural development of govern
ment officials.  1992.

State  Statistical  OrganisationSr. 
1975. .

SANGEET NATAK AKADAMI—

Question re—

All India -------------.  1984.

SAURASHTRA—

Question re—

Scheduled Castes  and  Scheduledi 
Tribes.  1979-80.

SCHEDULED CASTE(S)—
Question re—

Rehabilitation  of  ex-servicemens 
1908.

-------------and  Scheduled  Tribes.

1979-80,  1982.

SCHEDULED TRIBES- 

Question re—
Political  representation 

Tribes.  1980.
Scheduled  Caste  and —
1979-80, 1982.

for

SCHOOL(S)— 
Question re— 
Non-Government 
2004.

In Tripurai

SCIENTIFIC SOCIETIES—

Question
Research institutes and 1972:-
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:SCIEN1IST(S)—

Ouestion re— 

Artificial rain. 1995-96.

:SEX-EDUCATION—

Question re—
All-India Moral and Social Hygiene 

Association.  1996.

SHARE(S)—

Question re—
Stock Exchanges. 1960-62.

SHIVPURI—

Question re—
Bhavina firing ranj, (Chandmari 

ka sthan).  .

1980-81.

: SINGH, SHRI R. N.—

Question by—

Grant  of 
1983.

extensions  of Service.

SINHA, TH. JUGAL KISHORE—

Question by—
Social Welfare Boards.  1982.

. SMUGGLING—

Question re—
------ of currency  1988.

.SOCIAL TENSION(S)—

1987.
Question
Social tensions.

SOCIAL WELFARE—

Question re—
------ Boards.  1982-83.

rSODHIA, SHRI K. C.—

Question by—
Rifle clubs.  1976-77.

rSOLAR CALENDAR—

1990.
Question
Solar Calendar.

SOVIET TECHNICAL ME5SI0N-

Question re—
Steel plant.  19B3<D8.

SPIRIT—

Question re— 

Draw-back claims on 

86.

1985-

STATE(S)—

Question re—

Census.  1975-76.

Scheduled  castes  and  scheduled 

tribes.  1979-80.

------  Statistical  Organisations.

1975.

Training of tribal youths.  1997.

STATE BANK BILL—

Question re—
Stock exchanges.  1960-62.

STATE  SOCIAL WELFARE 

BOARD(S)—

Question re—
Social Welfare Boards.  1982-83.

STATES  REORGANISATION  COM
MISSION—

Question re—
Kidnapping of a Council Member. 
1962—69.

STATISTICAL  ORGANISATION(S)— 

Question re—
State 1975.

STOCK EXCHANCaE(S)—

Question re—
Stock exchanges.  1960—62.

SUBRAHMANYAM, SHRI T.—

Question (Supplementary) by—
Steel plant.  1954.

SUBSIDY (lES) —

Question re—

All India Sangeet Natak Akadami.
1984.

SUNDARAM, DR. LANKA—
Question by—

Taxation  Enquiry  Commission. 
1989.
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SUPREME COURT OF INDIA—

Question re—
Fundamental Rights.  1990-91. 
Government  cases  in  Supreme 

Court.  2004-05.

SURVEY—

Question re—
Systematic  division  (Botanical 

Survey of India).  1990.

SURVEY OF INDIA—

Question re—

Map Publication Office.  1997.

Recruitment in -------------.  2005-06.
------employees.  1994.

SURVEY  OF  INDIA,  TIDAL 
BRANCH OF—

Question re—

Tide predicting machine.  1996-97.

TAXATION ENQUIRY COMMISSION—

Question re—

Taxation  Enquiry  Commission.
1989.

THEFT(S)—

Question re—

--------  of  dofencG  stores. 1981-82.

TIDE PREDICTING MACHINE— 

Quetsion re—

Tidal Predictions.  2004.
Tide Predicting Machine.  1996-97.

TOBACCO—

Question re—
Excise control over 
Tobacco.  1969-70.

TOBACCO GROWERS ASSOCIATION 

OF SOUTH KANARA—
Question re—
Tobacco.  1970.

TRAINING—

Question re—
Artificial rain.  1995-96.
Juvenile delinquency.  1996.

TRAINING—contd.

Question re—contd.

Literary  Workshop  (Easterû 

Region).  1979.

------ of tribal youths.  1997.

TRAINING CENTRE. PARATROOP— 

Question re—

Paratroop Training Centre.  1978- 

7̂.

TRAINING FACILITY (lES)—

Question re—
Rifle clubs.  1976-77.

TRANSPORT FACILITY (lES)—

Question re—
---------------- for defence employees..

1977-78.

TRIBAL AREA(S)—

Question re—
Medium  of  instruction  in 

1995.

TRIBE (S)-

Question
Political representation for -----

1980.
Training of tribal youths.  1997. 

TRIPURA—

Question re—
Air travel facilities in 1978.

Kidnapping of a Council Member. 

1962-60.
Literary  Workshop  (Eastern 

Region).  1979.
Non-Government schools in ------.

2004.

TULSIDAS, SHRI—

Question by—
Insurance on imports and exportŝ 

1987.

U

UDAYARPALAYAM—

Question re—
Lime stone.  2005.

411)



liOK SABHA

UNIFORM(S)— W
Question re—

Delhi Police  2006. WESTERN  COMMAND,  DELHI
AREA—

UPADHYAY, PANDIT MUNISHWAR Question re—
DATT— Army exercises.  2001-02.

Question by—
Scheduled castes  and scheduled

WHITE CLAY—

tribes.  1979-80.
Question re—
Lime stone.  2005.

OTTAR PRADESH—
WQuestion re—

Scheduled Castes  and Scheduled YEMMIGANUR  WEAVERS  CO
Tribes.  1979-80. OPERATIVE  PRODUCTION AND

V SALES SOCIETY— 

Question re—
'VELAYUDHAN, SHRI— Yemmiganur  Weavers Co-opera-

Question by— ative  Production  and Sales
Delhi Police.  2006. Society  1983-84.
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(Part II—Proceedings other than Questions and Answers)
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LOK SABHA 

Friday, 24th December, 1954

The Lok Sabha met at Eleven of the 
Clock

[Mr.  Deputy  Speakek in the Chair] 

QUESTIONS AND ANSWERS 

(See part I)

11-28 A.M.

CALLING ATTENTION TO MATTER 
OF  URGENT  PUBLIC  IMPOR
TANCE '

Opium  Cultivation in  Madhya 

Bharat and  Rajasthan

Shri U. M.  Trivedi (Chittor): 
Under Rule 215, I beg to eall the at
tention of the Minister of Finance to 
the following matter of urgent pub
lic importance and I request that he 
may make a statement thereon;

“The  grave  situatioa  which 
has arisen by granting fresh per
mits  last  week  for  growing 
opium in Susner Agar Tehsils in 
Madhya  Bharat  against  Inter
national commitments for reduc
ing the  cultivation  of  opium, 
more particularly  after  having 
closed that area for cultivation of 
opium, causing further discontent 
to the opium cultivator of Kapa- 
sin and Rashmi Teihsils of Rajas
than where  its cultivation  was 
only stopped this year on  the 
grounds of international  policy 
accepted by the  Government of 
India.”

606 LSD

3986

The Minister of Revenue and De

fence Expenditure (Shri A. C. Gnha):

I have received this notice just now, 
and about two days ago, I received 
a letter from the hon. Member  on 
this subject.  I cannot  accept the 
allegation made in this matter—that 
there has been a violation of the in
ternational commitments.  The inter
national commitments  or whatever 
commitments we have are only as re
gards the stoppage of oral consump
tion of opium by  1959.  According 
ly, we are also curtailing the acre
age under opiOjn cultivation.  Out of 
the 45,000 acres which have to  be 
cultivated this year, permission  has 
been given only for 200 acres in that 
area, at the special request of the 
Madhya Bharat Government and also 
at the request of the Finance Minis
ter of the Madhya  Bharat Govern
ment.  In view of the fact that this 
area has got no possibility of grow
ing any other cash crop.  I do not 
see what serious or grave situation 
has been created, or how a violation 
of international commitment has oc
curred in this small  administrative 
matter.

Shri C. M. Trivedi; Can I put a

question with the leave of the CJhair? 
The hon. Minister has sUted that no 
grave situation has arisen.  He also 
stated  that  this  year  only 200 
acres have been permitted to be sown. 
How is it that when permission was 
asked by cultivators of Kapasin and 
Roshmi tehsils for  about  300  acres 
it was refused?

Shri A. C. Guha: Sir, with your
permission I would like to place my 
difHculties before  U»is hon. House. 
Almost  every  day  I  have  been 
receiving requests from hon. Members 
of both Houses for  allowing opium
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tShri A. C. Guha], 

cultivation in certain  areas.  It  Is 
very difficult for me to say why per
mission in respect of a particular area 
has not been given, while it has been 
given in another case.  This is a mat
ter concerning the Narcotic Commis
sioner and it is not possible for me to 
look into every small detail.  Anyhow,
I received the hon. Member’s letter 
only two days back and in  proper 
time I shall give him a reply.

3988

Statemekt Re Decisioms or Secoko 
M eeting of  Central  Flood ComsoL 

.  Boakd

Tbe QffHtx IWaiater of Irfigmtioa 
and Power <Shri BatU):  I beg to
lay on the Table a copy of the State
ment regarding the decisions  taken 
at the second meeting of the Central 
Flood Control Board held imder the 
chairmanship of the Union Minister 
of Irrigation and Power on the 14th 
December,  1954.  [See Appendix VI, 

annexure No. 68.]

PAPERS LAID ON THE TABIE

Appropriation and other  Accounts 

OF  Railw ays and  AtJDrr Report

The Minister of Bereone and CItII 
Expendttnre  (Start H. C. Shah):  I
beg to lay on the Table a copy of 
each of the following-papers, under 
Article 151(1) of the Constitution:

(1) Appropriation  Accoimts  of 
Railways in India for 1952
53, Part I—̂ Review. [Placed 
in Library.  See  No.  S-527/ 
54.]

(2) Appropriation  Accounts  of 
Raijways in India for  1952
53, Part II—Detailed Appro- 
priatiMi  Accounts.  [Placed 
in Library.  See No. S-528/ 
54.]

(3) Block  Accounts  (including 
Capital  Statements compris
ing the Loan Accounts), Bal-

'  anee sheets and  Profit and
Loss  Accounts  of  Indian 
Government Railways,  1952
53. [Ploced in Library.  See 
No. S-529/54.]

(4) Balance  Sheets and Review 
of working of Railway, Col
lieries  and  Statements of 
all-in-cost  of coal  etc.,  for 
1952-53.  [Placed in Library. 
See No. S-530/54.]

(5) Audit  Report,  Railway!, 
1954.  [Ploced  in Library. 

See No. S-531/54.]

CORRECTION OF ANSWERS TO 
STARRED QUESEIONS

The Minister of Revenue and De
fence Expenditure (Start A. C. Gntaa):
On the 3th December,  1954  arising 
out of Starred Question No. 876 re
garding exports to Nepal, my hon. 
friend Shri Bhagwat Jha Azad asked 
a supplementary question  whether 
Government  were aware that rock 
salt “licence for which was Riven to 
the Nepalese merchant for a thousand 
wagons, has  been  re-imported into 
India from Raxaul beyond which  it 
did not go”, I replied that according 
to the information at my disposal, I 
did not think the statement was cor
rect, on  which  Siiri Bhagwat Jha 
Azad rejoined  that my information 
was wrong.  That very definite asser
tion of the hon. Member is likely to 
leave an imsavoury  impression  on 
the House.

So, I looked into the matter very 
carefully and examined all the avail
able papers  on  the  subject.  The 
whole stock of rock salt aggregating 
55 wagons, and not 1,000 wagons, was 
sold not to a Nepalese merchant but 
to the Nepal Government on  their 
special request  and imder  certain 
very definite precautionary conditions 
to prevent the flowlutck of this salt 
into India.  Our responsibility is to 
give delivery of the salt at  Ravaul 
and from there the Nepal  Govera- 
ment would have to take it to Kath
mandu where our Embassy will have 
to be satisfied that the salt has actu
ally reach  Kathmandu.  There  are
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<A'jer r»ditionf also in the deed to 
aiila fe-import  into India banned.
So. it will be apparent that the Guv- 
oameat «to«k  every  precaution to 
jffwent Te-import; and the salt was 
sold to the Nepal Government and 
mat to a private party.  Further, Sir, 
so far only * wagons have been taken 
<telivery <df and  the remaining 53 
■wagons of salt are still  remaining 
onder our custody.  There is no evi
dence at oar disposal »-hat any part 
these two wagons  had its way 

b»‘k to India.  The three contiguous 
States also have not made any such 
.report.  I thinlc I should inform the 
Sabha of the position in view of the 
serious and  direct aflegation made 
l>y the hon. Member on that date.

1 like to add with your permission.
Sir, that subsequent to that there was 
an injiiotion from a Delhi Court on 
the movement of the entire stock of 
salt and I am told that that injunc
tion has not been vacated.

Hie  Deputy  Minister of Home 
Afalrs  (Shri  Oatar); In reply to  a 
suppleinentary  question  to Starred 
Question No. 1265 on the 23rd Sep
tember. 1954, regarding the establish, 
malt of a Central Detective Training 
School, I had stated inter alia  that 
the School was likely to be established 
in tfce course of the next six  years. 
The -word “years” was uttered by me 
accidentally  for  “months”.  I  am 
makiî the necessary correction.

1954 Motion re: Progrets Re- 3990
port 0/ Five Year Plan  ■

lor US3-M 

dealing  therein, by prohibiting 
options  and by  providing  foi 
certain other matters  connected 
therewith."

The motion was adopted.

Shri M. C. Shah: I introduce th« 
Bill.

:SECURTTIES  CONTRACTS 
(REGUL.'VTION) BILL 

The M̂iister of Beyenoe and Civil 
Kxpenditnre (Shii M. C. Shah); I beg
to move for leave to introduce a Bill 
to jxrevent undesirable transactions in 
securities by regulating the business 
of dealing therein, by prohibiting op
tions and by  providing for certain 
ofiier matters connected therewith.

Mr. Oeputy-Speaker; The question 
k:

"That leave be granted to in
troduce a Bill to prevent imde- 
sirable  transactions in securties 
fcy  regulating the  business of

MOTION RE  PHOGRESS  REPORT 
OF FIVE YEAR PLAN FOR 1953-54.

Shri  Velayndhan;  (Quilon cum 
Mavelikkara—̂ Reserved—Sch. Castes): 
Before we take up discussion of thi* 
motion I would like to bring to your 
notice that six hours have been fixed 
for the discussion of the Report of 
the  Commissioner  for  Scheduled 
Castes and Scheduled Tribes.

Mr. Oeputy-Speaker; The  hon. 
Member can raise it after we have 
disposed of the motion under discus
sion.

Shri S. V. Ramaswamy  (Salem):
I was submitting yesterday that with
in the limited time at my disposal I 
would touch upon only two import
ant matters which  have been men
tioned in the Report.  Paragraph 83 
at page 137 of the Report deals with 
rural electrification.  It is just a par- 
graph of 12 lines.  Yet, to my  mind, 
this is one of the most important sub
jects that should be dealt with by the 
Planning Commission.

The facts ef the case are that out 
of 550,000 villages in India only 3,000 
have the benefit of rural electriflca- 
tion.  This is in marked contrast to 
what is obtaining in the United States 
of America.  Nearly 90 per cent, of 
the villages there have the ben̂t of 
rural  electrification.  The  Planning 
Commission has pointed out that a 
large quantity of power wiU be avail
able for rural electrification and also 
for purpose of irrigation.  Yet,  my 
humble  submission is that  proper 
notice has not been taken of it.  The 
Ford Foundation have asked certain 
questions as to what is the admltiis- 
tration that they are going to set up
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[Shri S. V. Ramaswamy] 
with regard to rural  electrification, 
whether they have  drawn up any 
plan, whether they have collected any 
material with regard to the schemes, 
the personnel  required, etc.  They 
have also suggested that in order to 
carry the industries to the  villages 
rural electrification is necessary and 
even though power  cannot be  im
mediately drawn from the big hydro
electric projects, small thermal units 
of diesel stations should be set up, so 
that Industrialisation  of the  rural 
areas mît proceed till we get power 
from large schemes.  The matter was 
also discussed at the Seminar held at 
Roorkee,  though I ds not find any 
mention of it in the report

In America,  as  you  know,  the 
Rural  Electrification Administration 
is doing  wonderful  work.  It  has 
got  powers  to  advance long-term 
loans  so  that they  may  develop 
agriculture.  We must  draw up  a 
comprehensive plan so that by stages 
we can carry the benefits of electri
fication to the  villages. Apart from 
the fact that it will help the increase 
in the  production of foodstuffs,  it 
will also help in carrying industries 
to  the  rural parts.  It  has been 
estimated that to utilise 1  kilo-watt 
of electric power in industry it needs 
an investment of Rs. 3,000, whereas 
in the field of agriculture  it needs 
only Rs. 1,200.  Even so the urgency 
for electricfiation in rural areas does 
not seem to have been paid the at
tention that it deserves.  I do hope 
that soon some scheme will be drawn 
up by which through different stages 
the whole area of rural parts will be 
covered by electrification schemes.

The next point I wish to touch upon 
is this. Not even a mention is made 
of the local development schemes  In 
the repqri that is before the House, 
This isttiemost important thing that I 
have come across throughout the vil
lages  in  my  constiteency  and  in 
several villages of oth& constituencies 
also. The local development schemes 
have had a tremendous psychological 
efflect upon the people, which cannot 
be assessed in  terms merely  of the
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physical results.  What has happened 
is this.  When the amount of Rs, 10 
crores  was set  apart,  under  that 
scheme each district has got four or 
five lakhs  of rupees.  And in th« 
district it was distributed for small 
schemes, two,  three or five thousand 
rupees, for the construction of con
necting links and roads, construction 
of village halls, common halls, repair 
of wells  and  so on  and so forth. 
The result is not be measured merely 
by a building that has been construct
ed, by a well that has been dug or 
repaired, or by a connecting link or 
road  that  has  been built,  The_ 
importance lies in the fact that there 
is a  psychological revolution  in the 
village.  Formerly there used to be 
factions,  fighting,  litigation, quarrels 
and  endless quarrels.  The moment 
that Government offered three or four 
thousand rupees and called upon the 
people  to  collect  the  amount, the 
greatest thing that has happened  is 
that these differences, quarrels  and 
fights have sunk and there is a spirit 
of co-operation  pervading. It is  a 
tremendous gain and we must fully 
utilise  the  psychological revolution 
that has taken place  in tfae villages.
I am sorry to find that no money has 
been subsequently allotted for these 
local development schemes—il  more 
money is alloted, I am sure the vil
lages win come forward and partici
pate in the national develooment and 
contribute their utmost for the deve
lopment ot the country and carry for
ward the Five Year Plan to <he suc
cess that it cfeserves,

I do not wish to stand belween the- 
hon. Minister and -the Ifouse, All that 
I can say is this.  In spite of its cri
tics, India is on the move. The three- 
hundred and fifty  millions of  our 
country are on the march. At the rate 
of orogress that we have maintained, 
and  with greater  enthusiasm,  and 
having overcome the initial difficulties 
that we had to face, I have ib manner 
of doubt that we will march forward 
and realise the objet-tives  set forthr 
in the Plan,  reach not merely  thr 
targets but so far be,yond them.
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The  Minister  of  Planning  and 

Inigatioo and Power (Shri Nanda): 
In the course of the debate many use
ful suggestions were offered and many 
points— regard  them as important 
points—̂ were made.  It will not be
possible for me in this short space of 
time to take up all those matters.  I 
can only attend to a few of them. But 
1 assure hon. Members that all those 
points and  suggestions  will  receive 
very careful consideration.

I immediately think of the compli
ments  which were  paid to me by 
Sardar Hukam Singh.  I am grateful 
to him for the consideration shown to 
me.  When I  heard  those  words 
“docile and meek” my mind travell
ed back to an earlier period.  There 
was a time when I was accused of 
taking a very aggressive role in the 
labour movement.

Sardar Hukam Singh (Kapurthala- 
Bhatinda): I do not want you to re
vert to that.

Shri Nanda: In  1923 I rushed the 
whole  of  the textile  industry  in 
Ahmedabad into a prolonged  general 
strike. But I have made some  pro-, 
gress now!

Sardar Hukam Singh: In the right 
direction.

Shri Nanda: It may be age, or my 
health.  But I think there is another 
more cogent reason. I have  a share 
in the framing of this Plan.  I share 
the aspirations of this Plan and I want 
it to succeed.  And I know it is a Plan 
of the nation and for the nation.  It 
will require the co-operation of every 
section of the country and the nation 
to make it succeed. Therefore I want 
to co-operate and not to fight!
The  hon.  Member used  another 

expression also.  The word was “apo- 
kigetic”. Perhaps he might have used 
a more appropriate  word.  It might 
have been that I was very frank.  I 
feel proud of many good things that 
stand to the credit of this period in 
our history.  But I always recognise 
the deficiencies also.  And I feel out 
of a sense of loyalty to truth and to 
the nation that we must put every
thing in its proper perspective.  We 
must tell the who?e truth.  When we
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only speak of our achievements, then 
we are told  “you are complacent”. 
And when we talk of our deficiencies 
also, then we are told “weU, this will 
not inspire confidence”.  Sir, nothing 
will  inspire more  confidence  than 
truth.  This is my conviction.  When 
we talk of our  deficiencies we  are 
taken at our  word.  But when we 
speak of our achievements, it should 
also be  understood that we do that 
after a very careful examination of 
aU the facts and it is the best judg
ment that we have on the facts of the 
case.  It is quite possible that when 
other facts, other figures, ovher rearons 
are brought to our notice we may re
vise that judgment.  But what shall 
we say about those hon. Members who 
do not hesitate to make extravagant 
remarks, unfair statements, sometimes 
irresponsible statements—I think from 
me it is a strong word—from Mem
bers who- should be considered res
ponsible? I shall give a few illustra
tions.  We have figures of increase in 
food production. It is made to appear 
as if all the increase in agricultural 
production occurred because of good 
weather.  We are grateful to God—I 
am sorry, it might offend some hon. 
Members to use the word God—I-am 
grateful to nature for the favourable 
weather conditions.

Mr. Deputy-Speaker: Has the hon. 
Minister l>een asked not to refer to 
God at all?

Shri Nanda: I reiterate my faith in 
God.

Sardar Hukam Singh: To mention 
God might offend some; not to men
tion offends many.

Shri Nanda: There was a time when 
we had successive bad seasons and 
poor crops.  So many people blamed 
the Government for scarcity of food 
and the hardships thereby  caused. 
Now, nature has been more helpful. 
In  the  Progress  report we  have 
acknowledged our  debt to  nature. 
We have nowhere made a claim that 
the whole of it is due to our efforts. 
When we framed the Plan, we had 
worked out in terms of the schemes 
for which we were making alloca
tions as to how much they will yield
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[Shri Nanda] 
in terms of food  production. When 
we say that nearly half of it is due 
to the efforts  under the Plan, it is 
based on  certain  calculations: the 
production potential created by major 
irrigation and  minor  irrigation 20 
lakh tons; by area reclaimed 3 lakh 
tons; by other hnprovements 10 lakh 
tons, that is including the bringing of 
fallow land, under cultivation; by use 
of  fertilisers  and manures 8 lakh 
tons; by use of  improved seeds and 
other  agricultural  practices 5  lakh 
tons; by additional production (fue to 
works undertaken in the community 
project areas 4 laith tons; total about 
50 lakh tons

Shri T. B. Vittal Bao fKhammam); 
On a point of clarification, the accusa
tion was that where more money was 
spent on  irrigation and agricultural 
development, the increase in produc
tion was not  proportionately large 
whereas in Hyderabad, Rajasthan and 
Madhya Bharat, production increased 
where agricultural  development did ' 
not take place.

Shri Nandsi; I will  nirt  take the 
time of the House in  dealing with 
these points.  I am giving the basis 
which is a concrete one.  There is an 
explanation.  I will not take the time 
of the House now in any explanations. 
These are facts.

There was another question about 
industrial production. The hon. Mem
ber Shrimati Renu Chakravartty argu
ed that industrial production in India 
now was not higher than the peak 
attained during a certain period.  In 
support of this she quoted the index 
prepared by the Eastern Economist. 

The hon. Member relies on the Eastern 
Economist for judging the trends of 
industrial production.  It is a matter 
of choice.  I wonder whether the hon. 
Member will be  diqwsed to agree 
with the statistics and conclusions of 
the Eastern  Economist  in  other 
matters.  I may try to enlighten the 
hon. Member regarding an important 
fact  about the Eastern Economist’s 
index. The Eastern Economist  has 

, discarded it in favour of the official 
index. The reason was  this. They

discovered that that index had a • 
narrow coverage  and so tĥ 
now gone over to the oflictal index. 
After all, what  are we compaiiBg?' 
We are comparing the increase in in
dustrial production during thfr perioA 
of the Flan with that in the year be
fore that.  If we take 1946 as 109, ife 
was 105 in 1950, 117 in 1951, 1® in
1952, 135 in 1953  and 149 iii  Juljp
1954. If you take the basis of IDSft 
as 100. in 1951 it was llJ-4, in 1958- 
it was 122- 8, in 1953 it was P23-1' oncl' 
in July 1954 it was 141-9.  It is- not 
easy for me to see the hearing at the 
argument so far as the progresB of 
the Plan is concerned 

Shrimati  Jtena  ChatravMtly 
(Basirh'it); The reaaoa why I said is 
this.  We liave to see how much in
crease there has been in the context' 
of what we have already had;  If youi 
do not take the peak year, how caD 
you say that by your Plan you kave- 
really made an  increase by yoar- 
conscious effortsT 

Shri Nanda; The sitoation was thafc 
because of shortage of raw 
etc., full capacity was not beiiig wntk- 
ed.  The purpose o* tne Plrni was 
produce raw  moterialis  wftftlk wUK 
feed the  impratant  industries; 
the textile industry whicb has eo»- 
tributed greatly to this ineseaae.

Then, Sir, there is the quêtfon of 
national income.  There arê figures, t 
wonder how it is possî t» aris— 
understand or misconstrue them. The 

hon. Member said that the incRase 

in per capita  income referred to 
the Progress Report was unreal Two- 
reasons were given:  (i) that it dfct 
not take into account the increaae in 
population between 1948-49 and 1B5Z- 
53 and (ii) that compudson had nat 
been made in constant inices. She- 
cited Shri Meghnad Saha in support 
of the same contention.  A scientist’s 
report in support of bad figures wilT 
not, at any rate, improve the position. 
What are the facts?  The very fact 

that tKe word per capita is used im
plies that the increase in pepîaiHon 
is taken into account  These flgoies 
are at constant prices,  n b  has hiecai
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stated very clearly in the report it
self.  The per capita income for 1951
52 and 19S2-53 have been worked out 
in constant prices.  There is no ques
tion so far as these figures are con
cerned.
Shrimatl Renu Chakravartty:  It is

stated that  1948-49 is the basis on 
which you have calculated the  per 
capita income.

Shri Nanda;  Whatever  we  have 
taken,  we  have  again  re-calculated 
the figures in terms of constant prices 
and we have taken into account the 
increase in population.

From the same Member— apologise 
for having to refer again to anotĥ 
statement from her there was a com
plaint regarding the estimate of un
employment.  She  said  that  the
Finance Minister had forgotten to in
clude in his estimate of the new jobs 
to be crfeated over the 10 years, the 
addition to the population that would 
take place in the Third Five Year 
Plan period.  I have got a transcript 
of what transpired.  The hon. Mem
ber forgot that the Finance Minister 
had given figures which had to be re- . 
coned with in the Second Five Year 
Plan.

Slirimati Renu  Chakravartty: For
16 years.

Shri Nanda: The Finance Minister 
said that this would be the addition
al labour force in the Second Five 
Year Plan plus the  residue of the 
previous unemployed and under-em- 
pjoyed.  That would make the total. 
Again, we are not going to exhaust 
all that in the Second Five Year Plan. 
There is a balance. That added to the 
additional labour force in the  Third 
Five Year Plan will be the problem to 
be faced in the Third Five Year Plan. 
These were the  figures.  It may be 
that when a Member is speaking in a 
hurry, it may not be possible to give 
very close thought to the figures which 
have  already been  stated  by the 
Minister.

There is one point on which I felt 
a little pained.  It may be that when a 
fcientist speaks, he speaks with some 
autbority on scientific subjects.

Progress Report of  3998
Five Year Plan 
for 1953-54 

a scientist, he is expected in what̂ 
ever he says to qualify it, to base it 
on some observation, on some experi
ence.  The  hon.  Member  the
scientist  I  am  referring  to,
said: “I -wish to explode the  mjrth 
that the Congress has been responsi
ble for anything constructive  which 
has been done in this country except 
to waste money on community pro
jects.”  What shall we say to this? I 
will concede to the hon. Member that, 
may be, there has been some neglect 
in respect of heavy industries, some 
slowness about it, we should do more 
in that  direction; but I  must em
phasize that at the time we made this 
Plan and made the allocations, I think 
nothing better could have been done. 
Even if we were to do it now again, 
the priorities and the allocations will 
be practically of the same order. Such 
was the situation then, which required 
these arrangements.  What  grounds 
has the hon. Member for saying this 
about the  Community  Project?  We 
have  staked so  much on  this big 
experiment and by all reports, by all 
testimony, it is considered to be one 
of the most  important,  one of the 
most  momentous  things  that  is 
happening in this country. And apart 
from other things, even commonsense 
wUl  dictate this  cause.  Here is a 
laîe mass of rural population.  We 
want them to do better, produce more, 
to live better.  How can we do that? 
By simply slogans and words here? 
We  have to  create a  machinery 
whereby we can send down to them 
the results of science, new knowledge, 
new techniques so that they can apply 
them and improve their agricultural 
practices.

[Pandit Thakur Das Bhascava in the' 
CJiair,]

We  want  to  send  down  to 
them supplies.  How diall we do that 
unless we create new ajid adequate 
channels?  We want them to develop 
the co-operative movement.  How can 
they do it unless there is someone to 
help?  We do not want to do things 
(or them, but we have to help than 
to help themselvw.  Now,  this is a 
ma;Winery which k  jatated  already
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over a considerable part of the coun
try; it is going to expand till, within 
a short time, it covers the entire coun
try.  If the hon. Member had thought 
of the good of these people, he would 
at least have said this is a £ood thing. 
May be there are delects in it now 
which shoirid be removed.

Then, I come to another topic—the 
lot of the peasants.  We are told we 
are neglecting them as if we are the 
enemies of the  peasants.  How "̂o 
we test the sincreity of a person when 
he says he has solicitude for another 
person?—how much is he prepared to 
do for him.  Here, in this Plan it will 
be found, if you examine the figures 
of the Plan, that 40 per cent, of the 
expenditure in the Plan, according to 
allocations, is directly  calculated to 
help the peasant, and another 40 per 
cent, is mostly for his benefit.

The major  question now raised is 
about  agricultural  prices.  It is an 
anxious matter.  It is a matter which 
is certainly exercising our minds, and 
on this there are no two opinions.  If 
there is an excessive fall in agriciU- 
tural prices and if it is a dispropor
tionate fall, and if it persists, it will 
have disastrous consequences.  If the 
peasant is ruined, the whole country 
is  ruined.  We can  certainly never 
contemplate that prospect with equa
nimity.

There are two considerations in it. 
Thera was a time when  everybody 
said that the prices  were too high, 
that the people were suffering, and 
everybody said that the prices should 
be brought down.  And prices came 
down.  Now, it may be a wrong way 
for prices to come down if they come 
down very suddenly or if they are 
disproportionate, that is if the parity 
is upset.  If the price decline is gra
dual, then it is possible for a parity 
also to be maintained.  That is, the 
lag which occurs in the cost of manu- 
.actured  articles  following up the 
fluctuations in the prices of food and 
raw materials, takes some time to be 
made up.  And if this is a gradual 
fall, that process  also takes  place 
simultaneously.  With a sudden fall.

this gap becomes very prominent. So, 
it is a fact that prices in certain areas 
have come  down to an excessively 
low level.  Of  course, there is the 
other thing, that when there is an 
increase in  production, part of the 
loss that occurs to the peasant or the 
cultivator in terms of lower  prices 
is made up by  additional earnings, 
but in the  cases  which I  have  in 
mind, the fall has gone beyond that, 
and therefore something should have 
been done about it, should be done 
about it.  As the hon. Members know. 
Government,  realising its duty, has 
stepped in and is taking steps to re
lieve this  distress.  There  may be 
differences of opinion as to the level 
at which this should be done.  It is a 
matter of judgment and the position 
can be, as the situation demands, re
considered  and  revised.  But  the 
major fact is that in the matter of 
agricultural prices, the excessive de
cline should be checked when it is too 
sudden; and in the  interest of the 
peasant—of  course,  simultaneously, 
having regard to the other interests, 
having regard to all interests—a pro
per price stabilisation policy—to  the 
extent it is within the power of the 
State and its resources permit—will 
be followed.

Shri GadgU (Poona Central);  Will 
you take the interests of the consumer 
also into consideration?

Shrl Nanda: I have said all interests.

Shri GadgU; Because he is the man 
mostly neglected.

Shri Nanda; In  relation  to  the 
question of the  agricultural sector, 
two or three other points were raised. 
What about  minimum  wages?  We 
have in the  Planning Commission's 
Report recommended the enforcement 
of minimum  wages for agricultural 
workers in low-wage pockets, in the 
larger farms and in areas selected for 
intensive development.  This was the 
recommendation.  It has been follow
ed.  Need I give  the  details?  In 
Punjab, PEPSU,  Rajasthan, Ajmer, 
Coorg,  Delhi,  Himachal  Pradesh,
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Cutch and Tripura, minimum, wages 
have been fixed for the whole of the 
State.  In  Assam, Bihar,  Bombay, 
U.P., West  Bengal,  Mysore  and' 
Vindhya Pradesh,  minimum  wages 
have been fixed in specified areas.  In 
Andhra, Madhya  Pradesh,  Madras, 
Hyderabad, Madhya pharat and Tra- 
vancore-Coehin,  either  Committees 
have been appointed or draft propos
als have been published.  This is the 
position.  A very considerable mea
sure  of implementation is  evident 
from these facts.

With regard to, the condition of the 
peasants, one or two other points were 
raised—ejectment of peasants and the 
question of ceilings.  The question of 
evictions is an important question, and 
has been, for us, an anxious question. 
Difficulties of the kind mentioned by 
the hon. Member have arisen in cer
tain areas.  In some cases, the States 
themselves have taken the initiative 
and taken action; in other cases, the 
Planning Commission intervened and 
action is in progress.  If  the hon. 
Member wants, I might give informa
tion about the situation in the Punjab 
and in Andhra and other areas but it 
will take  much time.  I  may  just 
speak briefly regarding Andhra.  An 
Ordinance was enacted to stay eject
ment of tenants from the lands refer
red to and also to  provide for  the 
restoration of such of the tenants as 
had already been evicted.

Shrlmati Benn Chakravartty:  Pro
vided they had got their revenue.

Shri Nanda: The eviction of ryots 
and tenants in all such lands has been 
stayed since 1947.  1 am giving all the 
facts.  If there are any more details 
I will take them up with the hon. 
Member.

Shrl B. S. Murthy (Eluru):  Does
the  hon.  Minister  know that the 
Ordinance did not meet the require
ments?

Shri Nanda; The Planning Commis- 
siion  have recently  written to  the 
Andhra Government  to take  action 
immediately regarding  certain areas
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and steps are being taken for further 
action.  Of course, I do not refer to 
the  ejectment of  trespassers.  That 
will have to be done.

Regarding West  Bengal also, hon. 
Members know that the Act has al
ready been  amended to discourage 
ejectment.  A  provision  has been 
made that any eviction of burgadars 
which occurred since May 1953, wiU 
not be taken into consideration for 
State acquisition,

Shrlmati Benu Chakravartty: Does 
the hon. Minister  know that  thou
sands of evictions have taken place 
even now?

Shri Nanda: I shall find out what is 
happening; but, this is the position as 
I know.  No eviction of  burgadars
with less than 30 acres should occur, 
as a result of the enactment of this 
Act.  Similarly, also in Orissa, Pun
jab, PEPSU, Rajasthan, and parts of 
' Madras  action has been  taken.  In 
U.P.,  Delhi,  Saurashtra,  Himachal
Pradesh and others similar measures 
have been taken to give security to 
almost all these tenants.  This is a 
fairly big subject and I cannot take 
up every minute detail of it.

Regarding  ceilings  on  holding,
there is an explicit policy laid down 
in the Planning Commisson’s Report 
that ultimately it is a question of the 
tiller of the soil being the owner of 
the land.  Several stages of that pro. 
cess are visualised and one of them 
is that there has to be a limit on the 
ownership of land.  When the ceiling 
is imposed and applied, certain con
sequences  favourable to that policy 
will follow.  It has already been im
plemented, that is, ceilings have been 
fixed in some of the States and re
garding others, hon.  Members will 
remember the Planning Commission 
had suggested that a census of land 
holdings and  cultivation should be 
undertaken with a view to collecting 
data relevant to the fixation of the 
limits on holdings.  Practically aU the 
States had agreed to it and this is in 
progress and it has been programmed 
to be completed by April 1955.
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Shrimati Bena ChakraTartty: It is
only for future acquisition.

Shri Nanda: What I air.  stating is 
not for future acquisition but acquisi
tion  regarding  existing  holdings. 
Future acquisition is another matter 
and on that also  action has been 
taken.  In view of the limitation of 
time I do not want to go into the de
tails.

There was another question of im
portance, the private sector and the 
public sector.  In the economic policy 
this had been dealt with fully and I 
believe  that our Leader  made a 
perfect exposition of the position. He 
placed every element of that policy 
in its  proper place and proportion, 
but the  question has  cropped up 
again.  An h'on.’ Member referred to 
it.  They should have  been pleased 
with that enunciation.  Instead, an 
hon. Member tried to make fun of it 
He said how can there be socialism, 
where there is to be no nationalization 
at all. The hon. Member forgot that 
the same day the announcement bad 
been made about the nationalisation 
of the Imperial Bank.  The position 
taken  was that  existing industries 
need not be nationalised as long as 
we have a vast amount of work to be 
done  with  regard to the  future 
expansion, with limited resources. But, 
still, our industrial policy resolution 
also makes it clear that even regard
ing  existing industries if  public in
terest demands, social purpose necessi
tates  nationalisation,  nothing  will 
come in the way but not nationalisa
tion for its own sake.  It must be for 
a clear and definite  public purpose 
which  cannot  otherwise be served. 
The same hon. Member said how can 
there be socialisation without complete 
nationalisation.  Yet, every  Member 
here had said that some sort of pri
vate sector was inevitable.  I do not 
remember any single  speaker  who 
did not say that. Therefore, it means 
that the private sector is inevitable 
according to them and there could not 
be no  socialism  without  complete 
nationalisation  and so there can be 
no  socialisation at all.  This is  a
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doctrinaire approach.  Our approocb 
is in relation to certain objectives....

An Hen. Member: Pragmatic.

Shri Nanda:  Our  approach is to
achieve equality,  social justice, full 
employment,  higher  standards  of 
living.  Everything will be related to 
those objectives.  We will find an in
tegrated solution to this problem.  It 
in that integrated solution the private 
sector has a part—we believe it has— 
then there is no question of an in
dependent private sector, but it is a 
part-ef the Plan.  It has to function 
to serve the same o’jjectives.  Once It 
is given a place, then it becomes the 
responsibility of the State as much as 
it is for the public sector to see that 
the private sector, within those limits, 
functions effectively.

We have been asked why we have 
given resources for public  funds to 
the private sector.  If we ask the pri
vate sector to discharge certain res
ponsibilities—and since the State has 
got the over-all control of resources— 
it is the responsibility of the State to 
see that the private sector, to that 
extent, has the  resources so that it 
can function properly.  But, it is also 
made clear that in the kind of society 
we visualise, the public sector will be 
growing  relatively  and  growing 
absolutely.  Without that it won’t be 
possible for us to raise the resources 
which we need for the purpose of dis
charging our obligations.  It won’t be 
possible for us to solve the question 
of unemployment, to solve the ques
tion of social justice.

T TimiM): fsRT

Shri Nanda: Sir, this is exactly whet 
I am saying, that in order to raise the 
resources, to have social equality, not 
only the private sector should expand 
but also the  private sector, should 
conform to those objectives.  That
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the private sector will have to lunc-
jn a TĤTin̂r that it  us tO

advance along those fronts and that 
we obtain the  mavimum results, in 
sii  tbese  directions.  How  do  we 
do that?

Shri  Meghnad  Saha  (Calcutta 
North-West): May I interrupt?.  If in 
the industries that would be controlled 
ic the lUtrests of  the  nation,  sup- 
posuig tn these  industries  capital 
wholly private, can it be controlled 
in the interests of the oation?

*«hri Nanda: Which industries?

Sbri Meebnad Saha:  AH the  six
which have been mentioned, namely 
iron and steel, coal mineral oil, etc

Shri Nanda: It is very  clear  that 
oasic and key industries of that im- 
portarce have to be reserved for the 
State, and oe the exclusive responsibi
lity of the State.

Shri Meghnad Saha:  May I  in
terrupt again?  Is it not a fact that in 
the oil refineries, all the  capital has 
been allowed to be foreign, and if all 
the capital is foreign and private, how 
ran you control them?

Shri Nanda; That is the difference. 
We want to attain certain objectives, 
BOd if any deviation is necessary Irom a 
rertain approach in the  interests of 
the natior, and in the interests of the 
people, we will not hesitate to make 
that deviation; if certain things can
not be done otherwise, we shall have 
to do this.  In addition, when we say 
that it is the State which is going to 
do fjl that, what do we  want? 'We 
want th“ maximum  mobilisation of 
the resources of the  nation, and in 
order to achieve  that, we wiU draw 
private capital into those industries 
which Govemmfiit are going to start 
and manage.  We will also draw upon 
the managerial talent which Is avail
able in the country, and  which is a 
great asset of the nation built up over 
a ;,CTiod of years: we are not  going 
to tet it go waste.  Therefore, it is a 
question of getting the best out of the 
reso’iroes of the  nation,  provided

Progreai Aepon of  4009 

Five Year Won 
for 1953-54 

everything is done consistently with 
the objectives that we have  placed 
before ourselves.

. iihri Meghnad Saha: If the capital 
is one hundred per cent, foreign, will 
you control them cr will they control 
you?

Shri Nanda: I understand tiie point.
I know that if there is too  much of 
foreign capital or too much of private 
capital, or too much of capital in the 
private sector, our capacity to control 
will.be to that extent  limited; and. 
th&t is why we say  there will be a 
growi-;g public sector, and a limited 
proportion of the  others.  That is. 
very clear.

Shri N. C. Chattetjee (Hooghly); Is 
it not a fact that there is some agreê 
ment with these oil  refineries that. 
.Uiere will be no " nationalisation for 
^me period?

Mr. Chairman: The hon. Minister is. 
lot givin : way.

Shri N. C. Chatterjee; Is it  not  a.
rery pertinent question?

Mr. Chairman: The question may be- 
luite pertinent, but no person can be 
forced to answer a question, unless 
ae is agreeable to do so.  I cannot, 
force the  hon.  Minister to  give a. 
reply.

Shri Nanda; I.have  some  more 
points to deal with, but I am afraid 
I may not have enough time for all: 
o£ them. ,

The  hon.  Member  himself and' 
others had raised the question of the 
reform of the  administrative madii- 
nery, and the implementations of the 
recommendations in that regard. This 
IS a mutter of paramount importance.
I might give a list of the  steps that 
have been taken.  I  cannot say im- 
mediatdy  that  everything  possible- 
has's.been done, but a series of st̂s ta 
the SUtes as weH as at the  Centre- 
have been taken. I may give 5ust one- 
or two instances: an Orgaidsaition and.
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Jilethotls  Directorate at the Centre, 
steps for training of personnel, Deve- 
lopnient Committees at the  district 
level ant? at the State level, the Pro
duction Committee of the Cabinet at 
the Centre, the Central Committee lor 
Land Reforms,  and so on.  So, the 
-apparatus is being built up.  I shall 
take t(>o much  time if I go into all 
'that, but I assure the hon.  Member 
that this matter is most  important, 
and IS receiving  consideration; and 
any suggestions by hon. Members will 
4>e very much welcome.

The question of corruption also has 
.been raised, in the same context.  I 
am not able to say by any barometer 
whether corruption has increased or 
.dimini,>;hed.  Some people say it has 
increased.  V/hatever it is, it is neces
sary that corruption should be eradi
cated.  I have before me the list ol 
steps tbat  have been  taken at the 
Centre as well as in the States, but I 
would not tire the  House  with all 
those details.  But I wish to say this 
for my part, namely that  one thing 
which inhibits advance in any country 
is the spectre ol corruption, inefficien
cy and lack of responsiveness on the 
•part of the administration. Therefore, 
it must be the endeavour of all of us 
to see that a healthy  and clean cli
mate is created in the  country, and 
that corruption is uprooted.  It is not 
possible for the  machinery of  the 
-State alone to do that; there will have 
to be a large  amount of public co
-operation also, and a conscious effort 
his to be made for that purpose.  It 
is a very difficult  job.  I know how 
-difficult it is.

■«To

h W t  ̂  ̂  f  I
Any District Magistrate can root out 
-corruption.

Shtl Nanda:  I understand the sub
ject.  The hon. Member wiU rewm- 
ber that the Bharat Sevak Samaj had 
•submitted a  report to  Government, 
«oikt«ming some suggestions. One of

those suggestions was that an offlcer 
of a very high rank should be appoint
ed as  a liaison officer so -that those 
who And  difficulties and  those who 
find that things do not go  forward 
quickly may approach  him and see 
that the way can be  made smooth 
There is not one, but there are a num
ber of aspects where public co-opera
tion is required.  I would not take up 
the time of the House any  more on 
this point.  But I would  say this to 
hon. Members.  Let us meet one day 
and let us thrash out this whole prob
lem, and let us  considfr how on a 
national basis, we can fight this as a 
movement, and see that corruption is 
eradicated.  But it  requires public 
co-operation.

I consider that if the official machi
nery is to function properly, the rules 
have to be revised and improved, and 
we have to make other arrangements 
of a similar nature.  We are doing 
that, but that is not enough.

The hon. Member Sardar  Hukam 
Singh has raised certain very pertinent 
questions.  His approach to the prob
lem of road transport is a rational one, 
and we in the Planning Commission, 
share it with him.  He had relerreo 
to what was happenins in tha Punjab. 
A programme was received  in  the 
month of September, but as this was 
not in accordance with the provisions 
of our basic policy, the Kate Govern
ment were asked to  revise it.  The 
State Government have sent a letter 
since then, but even that  we do not 
find complete; so the matter is being 
pursued. '

Regarding the other question which 
the hon. Member has raised with re
gard to the sewing machines, I would 
like to say that that is  also a very 
legitimate  question.  We have sent 
the matter to the  Ministry of Com
merce and Industry, and this is being 
taken up and dealt with there.

There was a large number of points 
made yesterday, but I dare not tre»-
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pass on the time allotted for the other 
things which have to follow.  But in 
conclusion, I would Ulce to touch upon 
one particular matter, and that is this. 
It was said that we have only taken 
something from others, and there is 
nothing to our credit in this Plan. The 
whole  approach  underlying  that 
statement shows some kind of narrow
ness.  When we took over, what did 
we inherit?  We inherited numerous 
handicaps and difficulties, and major 
problems created by the war and the 
partition.  But  along with that, we 
had also received some ideas which 
we had to implement.  What is the 
position today?  Regarding irrigation 
projects, for instance, it may be ĥat 
some of them were thought of bsfore. 
But as a  matter of fact, had it  not 
been for the Plan, it would have tak
en years and years to make any pro
gress at all with regard to them.  Do 
we not know the history of the Bhak- 
ra-Nangal Project?  It has taken so 
many years to come to this stage, and 
it is only because of the Plan that it 
has come even to this stage. Ordinari
ly without a plan, even this Govern
ment would not have been able to go 
forward in regard to these  projects, 
because  the  question  of  annual 
budgeting would have simply slowed 
down the progress.  But it is because 
it was possible to  allocate from the 
begiiming a certain amount in the Plan 
for each project, that this money was 
somehow found—and is being found— 
for these projects.  It is  because cf 
the whole conception of planning with 
certain objectives and certain targets 
laid down in advance,  that we have 
been able to find the means and the 
resources to implement  them.  The 
outlay On development at the Centre 
amounted in 1950-51 to Rs. 105 crores 
only, but we have doubled that after 
the Plan.  This is the answer to this 
criticism.

The book value of all these irriga
tion projects  which we got at  the 
time of the Partition was only Rs. 110 
crores.  During 1946-1951, Rs. 130 
crores were  spent.  But the  Plan 
allotted Rs- 600 crores for that, and we
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will require  during - the  next  ân 
period for the  completion of  these 
another Rs. 450  crores.  This is the. 
answer to that question.  The  hon. 
Member may also be told that while 
we  had  some  ideas—we  inherited 
them—we should not judge only by the 
number of schemes that we took over. 
How many more schemes  have  we 
initiated now? I can give a long list 
Not only ideas, but schemes and pro
jects which will take  hundreds  of 
crores of rupees to work  out.  The 
people who may be handling the third 
plan can be told that 3verything Is due 
to the people who operated the  first 
Five Year Plan. What have you done? 
All the Ideas were provided by them̂ 
This is a very curious way of looking 
at these things.

An Hon. Member:  Chain reaction.

Sbri Nanda:  I have dealt with  a
number of the important points.

Shri WomMaiida Das (Barrackpore)r 

What about land to the tUler?

Shri Nanda:  The Plan volume lays
out  a  comprehensive  policy.  That 
policy has been accepted on a national 
scale.  May be, as I  myself  stated, 
that it has not been fully implemented 
yet.  Well, in such matters, the time 
element becomes important and  pre
parations have to be made and ground 
has to be prepared.  But the policy is 
there and there is also the insistence 
that this policy should be carried out 
fully.  In spite of all the doubts...

Shri B. S. Mnrthy:  And misgivings;

Shri Nanda;  That is a geod word, 
■misgivings’.  In spite of all that  and 
in spite of the pessimism of some of 
our Members there...

An Hon. Member;  We are always 
optimistic.

Shri Nanda:...there is no doubt that 
some day later on they will feel that 
the things that have been done during 
this period, the work that was taken 
in hand and was  accomplished  have 
laid the sure foundation for a  very 
much bigger future of  the  country.
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And it is chiefly the work of the peo- 
jde to vrtiom our leadter referred and 
of wtiich we have evidence in the com
munity project areas—̂it is the people 
■who are showing a vitality which noth
ing can suppress, and they are advanc
ing and that advance cannot be check- 
«d.

Mr. Cliairmaii:  Before I  put - the 
amendments to the vote of the House, 
may I just know if the  Government 
are going to accept any of the amend
ments or amendments to the amend
ments whidi have been moved?

Shri Nanda:  We are accepting am
endment No. 7 moved by Shri S.  V. 
Ramaswamy and aiso another amend
ment, No. 15, moved by Pandit Thakur 
Das Bhargava, a part of that amend
ment.

Shri Telayudhan:  Can it be accept
ed when you are in the ChairT

Mr. Chairman:  It has been moved
already.

Shri Manda:  We attach a great deal 
■of importance  to  the  question  of 
animal husbandry and this question 
should receive much more  considera
tion.  Therefore, we will embody this; 
■"in the essential interests of rural wel- 
Ĵ e, it is necessary to devote special 
attention to animal husbandry"—up to 
Ihis point.

Mr. Chairman: What about the words 
■“in  respect  of  which  the  pro
gress has been extremely  unsatisfac
tory”?

Shri Nanda:  You may kindly omit
that.

1̂. Churman;  I am now sitting in 
-the Chair.  But if I had the right to 
say anything on my  amendment,  I 
would certainly agree that  there  is 
some sting there, as I do not want to 
be ofEensive.  Since the positive part 
is being accepted by Government, 1 
-won’t insist that the  latter  portion 
may be accepted.

The question Is:

That in the substitute motion pn>-
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posed by Shri S. V. Hamaswamy, the 
following be added at the end:

“(c) in  the  esseutial interests 
of rural welfare, it is necessary to 
devote special attention to animal 
husbandry.”

The motion was adopted.

Mr.  Chabman:  Now  amendmsot
No. 7 stands amended by amendment 
No. 15  Before  I  put  amendment 
No. 7 to the vote of the House, I may 
just state here that in case this amend
ment No. 7, is carried, because it is 
a substitute amendment, I will not be 
able to put the other amendments to 
the vote of the House.  If any of the 
hon. Members wants that his amend
ment be put first, I have no objection 
to put that amendment to the vote of 
the House.

So I do not think any hon. Member 
insists on his amendment  being put 
first.  I will now put amendmeit No. 7 
as amended to the vote of the House.

The question is:

That for the original 
following be substituted:

motion, the

“This House, having considered 
the Progress Report of  the Five 
Year Plan for the year 1953-54, ia 
of the opinion that—

(a) considering the  magnitude 
of the difBculties  that had to be 
encountered, the  progress of the 
First Five  Year Plan has  been 
generally satisfactory,

(b) for  the  fulfilment of  the 
Plan, it is necessary to accelerate 
the tempo of progress for the re
maining period of the Plan and to 
implement  more  vigorously  the 
measures of reorganisation in Ag
riculture, Industry and other fields 
recommended in the Plan, and

(c) in the essential interests of 
rural welfare, it is  necessary to 
devote special attention to anlmaV 
husbandry.”

The motion was adopted.
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Mr. Ctaalrman; All other amendments 
are barred now.

MOTION RE REPORT OF  COMMIS
SIONER FOR SCHEDULED  CASTES 

, AND SCHEDULED TRIBES

Shri Ramananda Das (Barrackpore): 
What is the time allotted for the con
sideration of this Report?

Mr. Ctaairmaii; The House  knows 
that the Business Advisory Committee 
very probably allotted five or six hours 
for this.

Hon. Members; Six hours.

Mr. Chairman; This Report was not 
considered last year also.  Yesterday 
I pointed out that the Chair also was 
very anxious that full time be devoted 
to the consideration of  this Report 
When we agreed yesterday to dispense 
with the  question hour  today, we 
thought that 2J hours at least would 
be devoted to it.  But  now we find 
that much more time has been taken 
on other  business, and if we are to 
take up the non-offlcial  business at 
2-30 p. m., enough  time will not be 
available for full discussion of  this 
Report

Therefore, I have to ask the House 
how it proposes to make up  for the 
time which has been lost in other dis
cussions.  There  are  two  courses 
open.  So far as the  Chair is con
cerned, th€ Chair is quite agreeable to 
take some time away  from the time 
allotted for the non-afHcia] business, if 
the House is agreeable to finish tlie 
discussion  today.  If  the  House 
is  not  agreeable,  we  will  .take 
as  much  time  as  rossible  today, 
and proceed with the discussion up 
.till 2-30 p. m., and then take the dis
cussion to the next session.  There arc 
thus two courses open.  I am anxious 
that full time be given to the discus
sion of this reiwrt. It may be decided 
just as the House  pleases.  If the 
House wants that we may take some 
of the time of the non-offlcial business, 
the House can express Its willingness 
to do so. If the House wants that the

debate may be taken over to the next' 
session, it can do so.  Let us, first of 
all, ,just And out from the hon. Home 
Minister his reactions, because his re
actions must also be considered.

24 DECEMBBB 1954 Report of CommUtioneT 4014
ifir Scheduled Castes and

Scheduled Tribes

Tile nfiimter of Home  Affairs and 

States (D»< Katja): I have no obiec- 
tlon to the discussion being taken to 
the next session.

Mr. Chairman; I think the House is 
agreeable that we may spend as much 
time as possible today, and then the 
rest of the time may be  taken up in 
the next session.  Then we will pro
ceed with this, till 2-30 and then post
pone it, for further discussion, to the 
next session.

Dr. Katja; I beg to move:

“That the Report of the  Com 
missioner for Scheduled Castes ana 
Scheduled  Tribes for the  period 
ending the 31st  December, 1953, 
be taken into consideration.” 

Whatever opinion may be expressed 
by the House about the acts of com
mission or omission on the part of the 
Government, I think there would be 
general unanimity that  the Commis
sioner for Scheduled Castes and Sche
duled Tribes has done his job, se far 
as he can, very  well.  The  Report 
which is now in the hands of the hon. 
Members is very full, having behind 
it the very painstaking efforts of the 
Commissioner, and is very objective.

Shri Vetayudhan (Quilon cum Mave- 
likkara—̂ Reserved—Sch. Castes); What 
have the Government done?

Mr. Cbaixman; The  hon.  Minister 
hâ just started  and the  questions 
have also simultaneously started.  Let 
us hear him.  Hon. Members will get 
time to say all that they want to say.

Dr. Katju: Their interruptions indi
cate their affection for me personally. 
The Report is a very objective one, 
and I feel that every  imaginable as
pect of the imiwrtant problem relating 
to the Scheduled Castes and Scheduled 
Tribes is touched upon in that Report 
It is a very thorough one.  The Com
missioner has had to do a veiy r̂e-
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niious Job.  He  goes about  touring 
practically the whole of India once a 
year, and then, he must contact the 
various State  Governments,  and the 
various State Ministers,  the  depart
mental heads, and then he tries  to 
promote the welfare of the Scheduled 
Castes and Scheduled Tribes  as  a 
whole to the best of bis ability.  He 
uses his utmost exertions.  I think 
we are indebted to him for  a  very 
fine report.

Last year, we had a discussion on 
the previous report, and the  House 
would recollect that I gave an undeî 
taking that every  suggestion  made 
during  the  course  of  the  debate 
would be most  carefully  analysed, 
that the speeches of every  Member 
would be analysed, would be grouped 
together, and that there would be the 
fullest consideration of every  single 
suggestion, and that the information 
would be laid before the House as to 
what action Government have takep.
I understand that a big sort o*f memo
randum has been prepared; the left- 
hand column shows the  suggestions 
you have  made and the  right-hand 
column shows the  action  that has 
been taken, or may be  taken.  Of 
course  the action may be meagre in 
your opinion, and may be  sufficient 
in my opinion.  It  also  shows the 
subject-matters which are under con
sideration. and so on and so  forth. 
But the House would at least appre
ciate that nothing has been  passed 
over.  Every single  objection  and 
suggestion has been taken into consi
deration, and we have tried our best 
to be guided thereby.

There are  numerous  amendments 
which  have been  tabled to  this 
motion.  There is the familiar point— 
the desire  that there  should be a 
separate Ministry for this subject, the 
desire that there should be a better 
itpresentation in the  services.  The 
most important of the  whole thing, 
the most  important  problem that 
seems to weigh with the Members is 
jobs, and moie jolS3  and the fulfll-
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ment of the desire to fill as many re
served iwsts as possible  with mem
bers of the Scheduled  Castes  and 
Scheduled Tribes,  under  the Conti- 
tution.  The great grievance has al
ways been made during the last three 
years that in the higher ranks, the re
served posts are not  filled by mem
bers of the Scheduled Castes or Sche
duled Tribes and their representatiOT 
is very meagre.  I have dealt with It 
during the past years, and I can only 
say that two things  wiU have to be 
remembered.  First, in the matter of 
jobs, posts and appointments, it is’ not 
only the question of giving represen
tation to one particular  community, 
but that you have got to bear in mind 
the general efficiency of the adminis
tration.  When you appoint a District 
Magistrate—it does not matter to me 
who he  is—that District  Magistrate 
has,  under his  administrative  gui
dance and  control, the  welfare and 
the prosperity of a  million or two 
million or tiiree million people of that 
district and all those people may be
long to  all  communities—̂ Hindus, 
Muslims,  Sikhs—and they  may be 
‘touchables’ or untouchables.  If the 
District Magistrate is not  up to the 
standard or up to the mark, then the 
people may suffer, and it  wfll be a 
very scanty consolation to say, “very 
well, that particular  District Magis
trate was a Brahmin.  We  had to 
appoint  a  Brahmin and though  he 
was not up to the mark, he had to be 
there, but people suffer.”  The article 
put in in the Constitution regarding 
this must always be  borne in mind; 
“with due regard to the efficiency ol 
administration”.  I am in entire sym
pathy with the  aspirations of  the 
Scheduled  Castes  and  Scheduled 
Tribes.  Let the House take it from 
me; without the slightest mental re
servation, I am very eager  that not 
only the reserved  posts  should be 
given to the  members of the Sche
duled Caites and  Scheduled Tribes, 
but I am praying for the day  when 
their numbers would be much larger 
should be much larger than that what 
is laid down in the Constitution. But
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that is not a very essential point. The 
real truth of the matter is that this 
problem requires treatment on a long 
range, and I  propose to take  some 
time of the House in dwelling upon 
that long range aspect of the matter. 
That is the question of how the Gov
ernment proceeds to promote the edu
cation, particularly, hî er education 
of the members—both men and wo
men—of the  Scheduled  Castes and 
Scheduled Tribes.  If we get a good 
many number, a sufficiently adequate 
number, then their appointments wiU 
foUow as the night follows  the day. 
On that  matter, I  would  ask hon. 
Members to read the sections relating 
to what are called the  educational 
facilities to the students of the Sche
duled Castes and Scheduled  Tribes 
and tribal  areas.  It is really a re
markable story.

Shri Barman (North Bengal—Re
served—Sch. Castes): May I just in
terrupt the hon. Home Minister? tie 
has cited the very same  case of a 
District Magistrate as he did on the 
last occasion.  Is it his case that all 
the Scheduled Castes candidates are 
asking to be at once appointed to the 
posts of District Magistrates?  Why 
is this extreme analogy given in all 
cases?  No man. not even a Bram- 
min, will insist on such a thing.

Sbri Velayudliaii: No  man  wants 
efficiency to sufiEer.

Dr. K.atju; If there is any deficien
cy left in my speech, then hon. Mem
bers may put some questions at the 
end of my speech as to what I have 
got to say on thô points  which I 
might have omitted.  To  take up a 
point in the middle of the si>eech and 
begin a  cross-examination is  really 
embarrassing

Mr. ChaimuB: If any hon. Member 
has to put any question, it would be 
better if it is put at the  end of the 
speech.  To interrupt the hon. Minis
ter when he is developing a point is 
not fair.  It Is not in the interest of 
good debate either.

«06 LSD

Shri VelayncUian; Let me submit to 
you. Sir, that it is not for propaganda

Mr. Chairman: Every hon. Memhec 
has a right to say  anything in this 
House.  When the hon. Member gets 
a chance he can reply to it.  If in the 
course of a speech, every hon. Mem
ber puts a question and  expects a 
reply to it, then there will be no de
bate at all.

Shri N. Bachia.h  (Mysore—̂Reserv
ed—Sch. Castes): Every time the hon. 
Minister makes a speech he refers lo 
the Education Ministry......

Mr. Chairman: Order,  Order.  I 
have already ruled that if there are 
any questions they may be put in the 
end.  The hon. Member, instead of 
doing that, is criticising the speech 
of the hon.  Minister.  This is not 
right.

Shri N. Rachiah; I am not critici:;- 
ing.  I just want a clarification.

Mr. Chairman: I won’t  aUow  the 
hon. Member to speak at this stage.

Dr. Katjn: The aspect which seems 
to be very irritating, and to which I 
was  inviting the  attention of the? 
House, was the  assistance  provided 
by Government, both Central Govern
ment and the State  Governments in 
the field of education, in the matter 
of providing  educational facilities ta 
young men and  young  women of 
Scheduled Castes, so that  they may 
prosper and may qualify themselves 
for aooointment to the highest offices 
in the State, not only  reserved ap
pointments, but  all other appoint
ments.  Secondly, education is neces
sary, because the number  of  jobs 
after all is a limited one.  Scheduled 
Castes and Schedgled Tribes number 
about seven crores.  If you give them 
700 jobs, or even 7,000 jobs, you pro
vide for that number of families.  I 
do not in any  way  minimise  the 
psychological  importance, the  senti
mental importance the  i>oIitical  im
portance of giving them the highest 
Job.  TTiat is not my lioint.  What we 
would like to do is to raise the whole
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standard of their  living, and  give 
them all help.  It is from this point 
of view  ftat I always  attach the 
greatest importance to what Govern
ment is doing in the education̂ fieid.

Now, Sir, figures have been givea 
in Appendix XIV and I imagine hor> 
Members would have made themselves 
familiar with them.  It will be found 
that the amount of scholarships which 
was given six years ago, that is in the 
year, 1947-48, was only Rs.  5,39,000. 
Year by year the sum has been  in
creasing and in the year 1953, with 
which the Report is  dealing, U was 
a sum of Rs. 62 lakhs.  I many inform 
the House that in the year which 
closing, namely,  1954, this sum oi 
Rs. 62 lakhs  has  gone  up to  Rs. 
1,18,00,000.  This only represents the 
amount  awarded in the shape  of 
scholarships by the Central  Govern
ment to the  Scheduled  Castes  and 
Scheduled Tribes  throughout  India. 
Please remember—and I am sure hon 
Members would have seen this from 
the appendix—that this includes scho
larships  awarded  for  pre-graduate 
courses like intermediate and  other 
courses like M.A., Ph.D., LL.B.,  and 
professional  education  in  every 
sphere of life, and I may point  out 
that more than about 11,000 boys and 
girls have been  receiving  stipends. 
This is not all.  Apart from  this  1 
crore and 18 lakhs (the report men
tions only Rs. 62 lakhs) the State Gov
ernments are doing their very best to 
assist to the utmost of their capacity 
in the expansion of education. The Re
port would show that in State after 
State the whole education is free.  In 
the case of indigent students no tuition 
fees are charged at all. Thus if you 
take into consideration the assistance 
of Rs. 1 crore and 18 lakhs given by 
the Central Government, together with 
the asistance which is given in every 
State, A, B and C, the sum total wiU 
be very substantial.  Several crores of 
rupees are provided for the benefit of 
the members of the Scheduled Castes, 
and I am very happy really  to  see

that education among them is spread
ing rapidly.

There was a scheme by which Sche
duled Castes boys were  being  sent 
abroad, for foreign training, with very 
substantial scholarships of about £400. 
The scheme was started on an experi
mental basis for one year.  But the 
results were so satisfactory that, as I

amiouced in the  House  »s&e  time 
back, when this matter came up for
discussion, it has now been put on a 
five year footing.  The  number  of 
students has been increased from 5 to 
10 and  Government is  feeling very 
happy indeed over the success of their 
experiment.  This is an aspect which 
I would request the House not to for
get.  To hon. Members who say that 
Government is not doing this and that, 
I say that  Government’s  record  of 
activity in this field is a very gratify
ing one and credit ought to be given 
to them for this.

Then̂I cmne to another point. The 
Constitution has provided that sc far 
as Scheduled Tribes  are  concerned, 
they should be given assistance  for 
their upliftment.  There are  several 
welfare schemes for members of tiie 
Scheduled  Castes  and  Scheduled
Tribes.  Hon. Members  would  have 
seen section 10 of the Report and also 
Appendix  XVIII.  Here again  the
figures are indeed  revealing  and 
should say very reassuring.  The total 
amount spent on the welfare of Sche
duled Tribes in Tribal areas is Hs. 4 
crores and 31 lakhs in 1953.  This in
cludes  the  Central  grant  of  Hs.
1.91.42.000 E-d s contribution of  Hs.
2.39.56.000 by the various States, mak
ing a total of Rs. 4,Jl,00,000. I submit
this is not a small sum; it is a sub
stantial sum.  Welfare schemes  have 
been devised meticulously  in  every 
field, water supply, housing, etc.  It 
has nothing to do with giving of lands. 
Details about this have been given in 
the Report and I would not tire the 
patience of the House, by elaborating 
upon this.  So far as Scheduled Castes 
are concerned a sum of Bs. 50  lakb*
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was provided for  welfare  schemes, 

like provision of drinking water, hous

ing and other measures for  removal 

of untoucbability.  Of this a sum ”of 
Hs, 43 lakhs has been spent, while "te. 

7 lakhs  remains  unspent.  Besides 
this grants-in-aid were given.  Then 
a sum of Hs. 30 lakhs was spent for 
the execution of welfare schemes for 
members of the  ex-Criminal  Tribes 
and Rs. 30 lakhs for other Backward 
Classes. Now, this is specifically limit
ed to the members of  these  classes. 
But the H9use is aware that the Cen
tral Government and the State  Gov
ernments have been  carrying out  a 
most ambitious programme for the be
nefit of the under-developed sections of 
the community.  There Is no distinc
tion between Scheduled Castes and un
scheduled castes.  Everybody beneflU. 
If you give security of tenure in the 
villages by abolition  of  the  zamln- 
daris, who benefits?  It is the  culti
vator that benefits.  Out of the culti
vators there are  numerous  persons 
who are members of  the  Scheduled 
Castes, but there are also others who 
are members of the so-called higher 
castes. Similarly, expansion of educa
tion,  Millions of primary schools have 
grown up.  Then there is employment 
provided by the building of roads, con
struction of dams and employment in 
public works of all sorts of descrip
tion.  We must take a complete view. 
When you are talking ol the economic 
condition of the Scheduled Castes and 
Scheduled Tribes, I suggest  to  you 
that you should not concentrate only 
on what we call the specific matters, 
welfare schemes and other  schemes 
which have been undertaken by Gov
ernment for the benefit of the Scheduled 
Castes primarily, or grants which may 
be provided for their benefit, but in 
jrder to have a picture as a whole you 
must take into consideration aU the 
reforms which are being handled by 
Government, reforms which are calcu
lated to raise the standard of living of 
the people as a whole and, secondly, 
reforms which are calculated to bring 
about an improvement in the  condi
tion of the Scheduled Castes specifl-

-cally.  Because, there is a tendency to 
concentrate on it and say "Four crores! 
Four crores is nothing” or "you have 
given only fifty lakhs, you have done 
this and done that”, and leave aside 
the general  picture  altogether,  the 
general picture which my hon. friend 
Mr. Nanda has been dealing with. Be
cause  it  is cl essential importance. 
The whole effort of Government is cal
culated to raise the condition, to hring 
about improvement ol the under-deve
loped people.  And therefore it really 
benefits primarily or to a very large 
extent  members  of  the  Scheduled 
Castes.  This aspect should  not  be 
overlooked.  Go into the countryside, 
and what do you find?  Number  of 
schools, primary schools.  Suppose you 
say there should be wider education; 
these scholarships and other facilities 
which have been accorded, they  all 
deal with higher education.  But so 
far as primary education is concerned 
It is free.  And if in every State thou
sands and thousands of  schools  are 
opened, who benefits?  Not  the  so- 
called higher castes.  Everybody bene
fits,  And that includes the Scheduled 
Castes also.  No one is excluded.  Si
milarly, efforts are being made to de
velop cottage industries.  Who carries 
on cottage industries?  Cottage indus
tries are carried on by everyone. And 
to the extent that the cottage  indus
tries are carried on by Scheduled Caste 
people that community benefits.  I am 
only drawing attention to the tact that 
the picture that we draw before our
selves should be a complete  picture 
and should not be a lop-sided one.

So far as these  appointments  are 
concerned— am not saying something 
to which my hon, friend took  great 
objection, about the case of  District 
Magistrates and all that; that is not 
the point; I realise that there  have 
been shortcomings—̂but so far as these 
appointments are  concerned  please 
remember that the Constitution has 
provided for s  separate  machinery. 
It is for the Public Service Commission 
to select the best available  persons. 
The Public  Service  Commission  1»



4023 Motion re:  24 DECEMBER 1954 Report oj Commissioner
for Scheduled Castes and

Scheduled Tribes

4024

.iJr. Katju] 

bound by the Constitution and we can
not interfere with its Uberties,  with 
its course of action in the matter ol 
selection of candidates.  So far as re
laxations are concerned, Government 

has ordered relaxation. I informed the 
House that in regard to non-gazetted 
posts we have, I think, extended re
laxation to five years, and so far  as 
gazetted posts are concerned, to three 
years.  There is a measure even now 
under discussion whether  this  limit 
should not be extended even in regard 
to gazetted posts from three years to 
five years.  The Public Service  Com
mission has expressed  an  opinion 
may be a tentative opinion—that ex
tension of this period is not a suitable 
thing because then we will not get pro
per persons.  That matter is constant

ly under discussion.

What I wish to assure the House 1» 
that every single matter of detail ia 
being discussed.  Take another case, 
namely promotions and transfers.  Jt 
is said that these reserved iobs are b*- 
ing given to others.  That  raises  a 
question of great  importance.  You 
may reserve some posts and say that 
measures should be taken to see that 
those reserved posts fall to the lot ol 
the Scheduled Castes and  Scheduled 
Tribes.  But when once appointmenti 
nave  madte, then in the case of
promotions and transfers this distlne- 
tion has never been observed so  far. 
But even there we are seeing as  to 
what should be done so that the rights 
of the members  of  the  Scheduled 
Castes are not in any way minimiŝ 
or prejudicially affected. As I  said 
over and over again, I wish  to  say 
please do reaUse that Government is 
as sincere as anybody about the work
ing out of the Constitution, about ful
filling the requirements of the Consti
tution in letter, in spirit, and there Is 
not the least desire in the Ministry or 
anywhere for dodging them  in  any 
shape or form.

I do not wish to take any further 
time on this matter.  If necessary. I

shall say something by way of reply.
If there are any questions which my 
hon. friends would like to put to me,
I shall be prepared to answer them.

Several Hon. Members rose-

Mr. Chairman:  So many w<uit to
put questions, or  do  they  want  to 

speak?

Shri Velayudhan:  The amendments

are there. .

Mr. Chairman;  Hon. Members will 
kindly allow me at least to place the 
motion before the House.  If no ques
tions are going to be put, then I  will 
place the motion before the House.

Shri Barman:  I do not know whe
ther I have offended the hon. Minister.

Dr. Katju;  No.

Shri Barman; What I meant was that 
you should take the case of the Sau- 
rashtrs Government.  Ttey are trying
to...

Dr. Katin:  I cannot go into diffe
rent Governments.

Mr. Chairman;  If the hon. Member 
wants to put any specific question he 
may do so.  Otherwise, il  he  starts 
speaking he will lose  his  right  to 

speak later.

Shri Barmao:  May I ask the hon.
the Home Minister whether the Cen
tral Government cannot  follow 
Saurashtra Government in the matter 
of filling posts which are not posts of 
District Magistrates, taking their aca
demic qualification and training them; 
whether the Central Government has 
ever tried such methods which have 
been adopted already by the Saurash
tra Government?  It is in the Shrikant 
Keport.

Dr. Katju; I shall deal with that 
point in my concluding speech.

Shri B. S. Murthy (Eluru)  •oje-
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Mr. Cbairman:  When I wanted to
know  whether  any  hon.  Memt)ei* 
wanted to put questions, fae did not 
rise.  I suggest that when the  hon. 
Member speaks he may put his ques
tion. and he will have the right of 
getting the reply also.

I shall now place the motion before 
the House.

Motion moved:

“Ttiat the Report of the  Com
missioner for  Scheduled  Castes 
and Scheduled Tribes for the pe
riod ending the  31st  December,
1953, be taken into consideration.”

motion,  the

Sarjar A. S. Saical (Bilaspur);  I 
beg to move:

That for the original 
following be substituted;

"This House having considered 
the Report of the  Commissioner 
for Scheduled Castes and Schedul
ed Tribes for the period  ending 
the 31st December. 1953 and the 
policy of the Government of India 
in relation  thereto,  records  its 
satisfaction  over  the  progress 
made."

Shri M. L. Agtawal (Pilibhit Distt. 
cum Bareilly Distt.—East): I  beg to
move:

That for the original  motion,  the 
following be substituted:

“This House, having considered 
the Report of the  Commissioner 
for Scheduled Castes and Schedul
ed Tribes for the period  ending 
the 31st December. 1953,  regrets 
that due steps have not been taken 
to safeguard their interests In the 
matter of  representation  in  the 
House of the People and the State 
Legislative Assemblies guaranteed 
to them under Articles 330 and 332 
of the Constitution of India.”

Shrl Kam Dhanj Das (Gaya East— 
Reserved—Sch.  Castes);  I  beg  to 
move:

That for the original  motion,  the 
following be substituted:
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“This House having  considered 
the Report of  the  Commissioner 
tor Scheduled Castes and Schedul
ed Tribes for the period  ending 
the 31st December. 1953 approves 
all the recommendations made by 
the Commissioner  for  Scheduled 
Castes and Scheduled Tribes but 
regrets the laxity of the State 
Governments  in  implementing 
the recommendations and is  of 
the opinion that the Central Gov
ernment should take keen interest 
in the  matter  and  direct  the 
State Governments to watch the 
progress especially In the Add of 
education of  the  sweepers  and 
scavengers  i.e.  Domes, Bhangis 
etc. who deserve more  attenti(xi 
on special footing so as to ensure 
for them justice and equal  pro
gress."

Shri  Brobmo-Chaadhary  Goal- 
para-Garo Hills—̂ Reserved—Sch.  Tri 
bes);  I beg to move;

That for the original 
following be substituted-

motion,  the

■This House having  considered 

the RcDort of  the  Commissioner 
tor Scheduled Castes and Schedul
ed Tribes for the  period  ending 
the 31st December. 1953, approves 
the policy of the Government  of 
India in giving a priority to  the 
problems of Scheduled Castes and 
Scheduled  Tribes.  but  regrets 
that—

(a) adequate steps are not beinP 
taken to iîlement the direc
tive principle  of  the  State 
policy laid down under Arti
cle 46 of the Constitution;

(h) the Cranmissioner for Schedul
ed Castes and Scheduled Tribes 
has not  been  able  to  co
operate with the State  Gov̂ 
ernments in ameliorating the 
conditions of these Castes and 
Tribes:

(c)  due emphasis is »ot being laid 
on formulating comprehensive 
schemes for improving com-
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munications, education, medi
cal, housing and other  facili
ties so as to improve ttie socio
economic  conditions of  these 
backward people;

<c') the  Comnussioner  ha*  not 
tried to  study  the  require
ments of backward areas and 
to put up proposals for open
ing  of  Community  Projects 
and N.E.S. Blocks and  other 
developmental activities among 

these backward peô;

<e) there has been no attempt to 
get suitable officers from the 
States familiar with the  spe
cial problems of the Scheduled 
Castes and Scheduled  Tribes 
lo adviii the Central Govern
ment and the  Commissioner 
on the local problems of their 
respective States; and

<f) the officers posted  to  tribal 
areas are not required to learn 
the tribal dialects or acquant 
themselves with thêcustoms, 
manners and ccmditions of life 
of the tribal people and fami
liarise themselves with  their 
special problems.”

Shrl Frank Anthimy (Nominated—
Anglo Indians):  I beg to move:

That for the original  motion,  the 
following be substituted;

“This House having  considered 
the Report of  the  Commissioner 
for Scheduled Castes and Schedul
ed Tribes for the  period  endinc 
the 31st December. 1953,  regrets 
that the educational and economic 
safeguards  in  respect  of  the 
Anglo-Indian Community  are not 
being implemented satisfactorily.” 

Shri Natawadkar (West Khandesh— 
Eeserved—Sch.  Tribes):  I  beg  to

roove:

That for the original  motion,  the 
following be substituted:

“This House, having  considered 
the Report of  the  Commissioner

for Scheduled Castes and Schedul
ed Tribes for the  period  ending 
the 31st December, 1953,  regrets 
that due steps have not l>een taken 
to safeguard their interest in  the 
inatter of revision of the Constitu
tion  (Scheduled  Tribes)  Order,
1950, issued by the President  of 
India under clause (1) of  Article 
342 of the Constitution.”  ’

Shri Dasaratha Deb (Tripura East);
I beg to mnvo-

That for the original  motion,  the 
following be substituted:

"This House having  considered 
the Report of  the  Commissioner 
for Scheduled Castes and Schedul
ed Tribes for the  period  ending 
the 31st December, 1953,  regrets 
that the suggestions made in  this 
Report have not been properly im
plemented and is of the  opinion 

that—

(i)  the Central Government should 
take immediate steps to  im
plement the recommendations 
n-ade by the Commissioner for 
Scheduled Castes  and  Sche
duled Tribes as  regards  re
moval of untouchabiUty  and 
social disabilities, security of 
land tenure, education and so 

on,

(î) immediate  steps  should  be
laken to  rehabilitate  Tribal 
‘joomias’ in the plains free of 
cost and to provide them with 
free  implements, seeds  and
monetary assistance as grant- 

in-aid,

(iii) immediate steps should  alfo
be taken to introduce autonom
ous administrative set-up  in 
the Tribal Scheduled Areas, as 
prescribed in the Constitution, 
with full powers to  execute
their development schemes,

(iv) proper safeguards for  Sche
duled Tribes  and  Scheduled 
Castes, who have been living
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in the areas of non-tribal peo
ple,  should  be  maintained, 
such as security of  landhold
ings, security of employment 
in public services, participation 
)r political activities, provision 
of educational facilities  and 

so ou, and

<v)  village  panchayat  system 
should be introduced without 
delay in the areas where tbis 
system has not been introduc

ed so far.”

Shrl B. K. Patel (Surat—Reserved— 
Sch, Tribes):  I beg to move;

That for the original  motion,  the 
lollowing be substituted:

“This House, having  considered 
the Report of  the  Commissioner 
lor Scheduled Castes and Schedul
ed Tribes for the  period  ending 
the 31st December,  1953. regreta 
that due steps have not been taken 
•to safeguard their interest in the 
matlei of appointing an  Enquiry 
Commission under Article 339 of 
the Constitution to inquire into the 
prevailing conditions of Scheduled 
Tribe? in general and  Scheduled 
Areas in particular, and assessinf 
the welfare  activities done for 
■them throughout India and partim- 
larlr in the Scheduled Aieas.”

Shrl B. S. Mnrthy; I beg to move;

That for the original motion,  the 
following be substituted:

“This House having  considered 
the Report of  the  Commissioner 
for Scheduled Castes and Schedul
ed Tribes for the period  ending 
the Slst December,  1953, recoifi- 
mends to the Government to set 
up a Standing Committee for ac- 
celeraling the speed of ameliorat
ing the conditions of  the  Sche- 
■duled Castes and Scheduled Tribes 
in accrrdance with the guarantee« 
given in the Constitution.”

Shri Bheekha  (Banswara—
Dungarpur—Reserved̂ Sch,  Tribes):

I beg to move:
(1) That for the  original  motion, 

the following be substituted:

"This House having considered 
the Kcport of  the  Commissioner 
for Scheduled Castes and Schedul
ed Tribes for the  period  ending 
the ?lst  December, 1953  regrets 
that due legislation has not been 
undertaken by State Governments 
to safeguard the interests of Sche
duled Tribes and  to  raise  the 
tone  of  administration in  the 
scheduled  areas  of  different 
States.” •

(2) That for  the  original motion, 
the following be substituted:

“This House, having considered 
the Report of  the  Commissioner 
for Scheduled Castes and Schedul
ed Tribes for the period  ending 
31st December, 1953, regrets that 
the Commissioner has failect—

(a) to incorporate in his  Report 
the annual statement of total 
number of reserved vacancies 

advertised and the number of 
vacancies actually filled up by 
Scheduled Castes  and  Sche
duled Tribes candidates.

(b) to suggest any effective ma
chinery  between  the  State 
Governments and the  Centre 
to  execute  comprehensive 
schemes intended for the wel
fare of Scheduled  Castes and 
Scheduled Tribes,

(c) to show the amounts which 
lapsed every year out of the 
grants made to State Govern
ments under Article 275 of the 
Constitution, and

Cd) to mention voluntary and for̂ 
cible conversions  undertaken 
by Foreign  missions  in  the 
Scheduled Areas of  different 
states.”

Shrl N. B. Chowdhnry (Ghatal): I 
beg to move-

That for the original ‘îtion,  the 
tollowinj? be substituted:

“This House, having considered 
the Report of  the  Commi.-isintiM-



tlie Government of the Punjab have
lailed—

<a) to rehabilitate the Harijan til
lers who have been ejected in 
thousands by  the  land-lords 
and made  refugees  in  their 
homes,

(b) to  provide  in  consolidation 
operations, plot to Harijans for 
Bara, compost pits,  grounds 
for grazing their  cattle  and 
burning their deads,

<c) to fill up the vacancies in Gov
ernment services according to 
the quota reserved for  Sche
duled Castes,

(d) to protect the right  of  the
Harijans who are still depriv
ed of the facilities in  talcing
water from 99 per cent, of vil
lage weUs, and

(e) to do any thing to improve the
condition of the sweepers and 
scavengers as far as their liv
ing as weU as social, economic 
and  housing  conditions  are
concerned.”

Shii Ramananda Das: I beg to move:

That for the  original  motion,  the
following be substituted:

“This House, having considered 
the Report of the Commissioner for 
. Scheduled Castes and  Scheduled 
Tribes for the period ending the 
3lst December, 1953,  is of  the 
opinion, that—

(a) a separate Ministry for Sche
duled Castes, Scheduled Tribes 
and Backward Classes  should 
be established,

(b) a sum of rupees ten  crore* 
should be reserved every year 
for the social, economic  and 
educational  uplift  of  these 
classes,

(c) free and compulsory primary 
-■  education should be provided

for these classes in  all the 
•■rtates,
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for Scheduled Castes and Schedul
ed Iribes for the period ending the 
31st December, 1953, regrets that 
due steps have not been taken to 
safeguard their interests.”

Shrt Velayudhan: I beg to move: 

That for the original  motion,  the 
to.'.owing be substituted:

“This House, having  considered 
the Report of the  Commissioner 
for Scheduled Castes and Schedul
ed Tribes for the period  ending 
U'.e 31st December, 1953,  regrets 
that after Independence there has 
been a set-back to the activities of 
the emancipation of the untouch
ables.”

Dr. Satyawadl (Kamal—Reserved— 
Sch. Castes): I beg to move:

(1) That for the original motion, the 
following be substituted:

“This House having  considered 
tce Report of  the  Commissioner 
for Scheduled Castes and Schedul
ed Tribes for the period  ending 
the 31st December. 1953,  regrets 
that-- •

(a) the Government have failed 
tc  include  the  Harijans 
working as  sweepers  and 
scavengers in the Subsidis
ed Housing Scheme for the 
industrial workers, and

(b) the Government have failed to 
include the Harijans working 
as sweepers and  scavengers 
in the benefit provided for the 
factory labour in the Payment 
of  Wages  Act,  Workmen’s 
Compensation  Act,  Employ
ment of Children Act, Health 
Insurance  Act  and  similar 
social legislations.”

(2) That for the original motion, thê
following be substituted: /

“TMs House having considered 
the Report of  the  Commissioner 
for Scheduled Castes and Schedul
ed Tribes for the period ending the 
list December. 1953, regrets that
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(d) facilities £'or free Secondary, 
Higher and Technical  educa
tion with scholarships  should 
b€ i!iven to students of tliea* 
backward classes,

(e) adequate representation,  ac
cording to  population  basis, 
should be given to  them  in 
Government services,

(f) at least one member belonging 
to one of these classes should 
be appointed in all Public Ser
vice Commission Of the States, 
Railway Public Service  Com
missions and all such appoint
ment boards, to safeguard the 
interests  of  the  Scheduled 
Castes, Scheduled Tribes  and 
backward classes,

(g) land should be distributed to 
the actual tiUer of the soil,

(h) subsidy and help should  be 
given for small-scal̂ and' cot
tage industries,

(i) drinking water facilities should 
be provided in aU the villages 
and localities for these people 
in all the States, and

(j) provisions of  the  Minimum 
Wages Act should be  imple
mented for  the  agricultural 
labourers  throughout  the 
country."

Shri Veeraswamy  (Mayuram—Re
served—Sch. Castes):  I beg to move:

That for the original motion,  the 
following be substituted:

"This House having considered 
the Report of  the  Commissioner 
for Scheduled Castes-and Schedul
ed Tribes for the period ending the 
31st December, 1953, regrets that—

(a) tt»e recommendations of  the 
Commissioner have not  been 
implemented with any since
rity and seriousness both  by 
the Central and State  Gov
ernments,

(b) the Report does not -contain 
proper details about the dis

abilities  of the  Scheduled 
Castes in Madras State,

(c) no steps have been taken to
provide the Scheduled Castes 
people  with  the  supply  ot 
drinking  water,  land  and
house sites,

(d) representation of the Schedul
ed Castes in AlLIndia  and 
State Services  is very poor, 
and

(e) a special Ministry  has  not 
been established at the Centre 
to look after the interests  of 
the Scheduled Castes.”

Shrl BhedUu Bbai:  I beg to move:

(1) That for the original motion, the 
following be substituted:

“This Ifouse having  considered 
the Report of the  Commissioner 
for Scheduled Castes and Schedul
ed Tribes for the period ending the 
31st December, 1953, regrets that 
in absence of a Commission, con
templated under Article 339 of the 
Constitution, no  Committee  has 
been set up to assess the welfare 
activities undertaken by  various 
State Governments for ameliorat
ing the conditions  of  Scheduled 
Tribes and development  of  the 
Scheduled  areas  In  different 
States."

(2) That for the  original  motion, 
the following be substituted':

“This House having considered 
the Report of the  Commissioner 
for Scheduled Castes and Schedul
ed Tribes for the period  ending 
the 31st December, 1953,  recom
mends to the Central Government 
that pending the appointment of 
a Commission  as  contemplated 
under Article 339 of the Constitu- 
•tion, a Central  Tribes  Advisory 
Committee should be constituted 
to advise on the administration of 
ameliorative measures for Schedul
ed Tribes and to suggest and sup
ervise the proper  implementatioiv
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of the safeguards provided under 
the Constitution for the  develop
ment  of  the  Scheduled  Areas 
throughout the Union of India.”

Mr. Chairman; All these  amend
ments and the original motion  are 
now before the Hotise.

Sbrimati Khongmen (Autonomous
Distts.__Reserved—Sch. Tribes): The
Report of the Commissioner for Sche
duled Castes and Scheduled Tribes for 
the year 1952 was being discussed  in 
the Hoâe towards the end of  last 

year.

Mr. Chairmin: Order, order.  Be
fore the hen. Member  proceeds,  I 
•would like to fix the time for speedies. 
As I understand that a very  large 
number of hon. Members are  an
xious to speak, I think 15 minutes for 
the leaders and 10 minutes for ordi
nary Members would be all right If 
you want a large number of Mem
bers to take part,  that  is the  only 
course open to me. 1 am  in  the 
hands of the House.  If the  House 
wants more time, they have to take 

a decision.

Shri Dasaratha Deb: The  leaders
should be given more time or  the 
spokesmen of the parties may  be 
given more time.

The Deputy  Minister ct  Home 

ASalis (Shri Datar); Fifteen minutes 
for each Member and 20 minutes to 
the leaders may be given.

Hon. Mcmben; Yes.

Mr. Chsdrman: All right.  Twenty 
minutes  for  the  leaders  and  15 
minutes for  ordinary  Members.  1 
would request the hon. Members not 
to force me to ring the bell more than 
twice.

Shri Velayudhan: Another  point
regarding distribution  of  time.  In 
calling the Members from the Sche
duled Castes, one from  each  State 
may be called.  The situation is diffe
rent from State to State.

Mr. Chairman; Order, order.  This 
kind of request is sometimes  made.

I set my face against it.  The entire 
House is interested in the  question; 
not only the Members of the  Sche
dule Castes.  At the same  time,  I 
quite realise that this is a matter of 
very special concern for  them.  So 
long as I am in the Chair, there will 
be a preponderence of speakers from 
the Scheduled Castes; but it will not 
be solely confined to them.

Shri Frank Anthony: On a point of 
clarification, you have been  pleased 
to say that leaders will be allowed 
20 minutes.  I shall presumably  be 
the sole spokesman for one of  the 
communities for  which  safeguards 
are intended here.  Will I be given 
time as a leader or as a sole spokes
man?

Shri Veeraswamy: In view  of the 
importance of the subject and also in 
view of the fact that the  discussion 
will also be continued in the  next 
session, I would suggest to the Chair 
that more time be allotted to the dis
cussion of this subject: say 10 hours.

Mr. Chairman; Order, order.  Allot
ment of time is to be made by  the 
Business Advisory  Ckjmmittee.  The 
whole thing is not to be finished to
day.  If the Business Advisory Com
mittee in their wisdom want  more 
time to be given, the Chair will have 
no objection.  It is for the Business 
Advisory  Committee  to  apportion 
time.

So far as Shri Frank Anthony  is 
concerned, the hon. Member  is fully 
aware that though he is not a  Party 
leader, it is not only to the  Party 
leaders that more time is given, but 
also to such persons as are not Party 
leaders, but who at the same  time 
hold a position higher than the ordi
nary Members.  Every  effort  shall 
be made to see that the point of view 
represented by Shri  Anthony  and 
others is fully allowed to be  repre
sented in the House.

Shri Thimmaiah (Kolar-Reserved- 
Sch. Castes) rose—

Mr. Chairman; 1 am afraid all this
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time is being taken away out of the 
time allotted for the discussion.

Shri  Jangde  (BUaspur-Reserved- 
Sch. Castes): May I make one  sug
gestion?  The Private Members’ BiUs 
should be suspended and carried over 
to the next session.

Shri Thimmalah: This  report re
lating to 1953, we are  discussing at 
the end of 1954.  If we discuss it in
1955, 't will not look nice.

Mr. Chairman: This  matter  has 
been decided by the House. I  do not 
-want to re-open this matter.

Shri  Sadhan  Gapta;  (Calcutta- 
South-East): Am I to understand that 
the time allotted to the leader would 
also be allowed to the spokesman  of 
the Party although he may not  be 
-the leader?

Mr. Cbaimian: If the leaders do not 
I>ropose to speak on this question, so 
far as the spokesman is  concerned, 
this concession will be  allowed.  If 
-the leaders also want tn'̂speak, I  am 
afraid it will be difficult to give them 
so much time.

Shrimati Khongmen; When the  re
port of the Commissioner for  Sche- 
■duled Castes and Scheduled  Tribes 
-was discussed in the House  towards 
■the end of last year, the hon. Home 
Minister promised that in future, he 
-would see that the discussion on the 
report is not delayed to such  a late 
•date.  But, the report of 1953  has 
.actually been presented today at the 
■close of 1954, when the report  for 
1954 is almost due.  That is  rather 
unfortunate, because  the  discussion 
of the report of one year is  meant 
to affect the administration  of the 
Scheduled Castes and Tribes in  the 
next year.  I hope in future this fact 
-will be borne in mind that the dis
cussion may not be so delayed.

Although the report deals with the 
subject of Scheduled  Castes,  Sche
duled Tribes,  Anglo  Indians  and 
other  Backward  Classes, I  should 
like, as on previous  occasions,  to 
•confine my observations mainly  to
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the subject of the Scheduled Tribes. 
I leave the other questions to other 
speakers.

Shri Datar: May I correct the hon. 
Lady Member.  This report was sub
mitted to the President in February, 
1954 and placed on the Table of the 
House either in March or April.

Hon. Members: Not discussed.

Shri Datar: So far as the presenta
tion of the report is concerned, it was 
done as early as possible.

Shrimati Khongmen:
cussion.

I meant dis-

I would only Uke to say one word 
to my Scheduled Caste friends.  We 
tribals do not believe in caste;  we 
treat every one as equal. It any one 
tries to behave in a superior manner, 
we simply ignore that p«son or com
munity and take no notice of them. I 
would ask my Scheduled Caste friends 
to leam from us and not feel  in
ferior and feel that they are  equals 
and behave with others as men with 
men.

Now, I wfll come to the  report. 
The author of the  Report  deserves 
toy compliments on his effort to make 
the report as  attractive  and  as 
pleasant to read as possible.  I would 
particularly like to mention the im
portance he gives to the tribal  arts 
and culture,  “nie cover of the  Re
port, as you would see, would create 
an impression that it entirdy  deals 
with the tribal  arts  and  culture, 
which we are so proud of.  I  wish 
he had added some colour and  nic- 
tures in between the pages too.

Now, the Report undM' considera
tion, like the previous report, is an
other  lengthy  statement  showing 
that so many schools were opened, so 
many dispensaries have been started 
and so on, but it is nowhere  men
tioned that the general living condi
tions of these people—I  mean  the 
tribals people—have changed, or, for 
that matter, even slightly improved. 
A lot of money is being spent  on 
constructing school buildings, some of 
which do not last long, and on open-
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ing of dispensaries to some of whidi 
the people cannot go.  my humble 
opinion, the greater need is to make 
these people realise that these things 
are for their good and for their bene
fit.  What is the use of a lofty school 
building if the boys and girls are not 
simultaneously persuaded to  use it 
Let Government officials and teachers 
first explain to them that they should 
go to school.  Let the  tribals  feel 
that they are one with the rest  of 
the population of the country,  and 
that the country wants to help them. 
It is necessary that suspicion be re
moved from their mind.  The tribal 
people have been exploited so long 
that they now look to everybody with 
distrust.  They would rather go  to 
somebody of their tribe who prac
tices witchcraft or gives some herbs 
which he claims would cure aU ills, 
rather than go to the  Government 
dispensary.  We  should  make  an 
.ffort to win their goodwill and con
fidence.  I regret to have to say that 
the attitude of Government  officials 
towards them is far from sympathe
tic.  "nie senior officials who  stay 
hundreds of miles away  from  the 
tribes, seldom come in contact with 
the tribals, so much so  that  they 
have come to look upon them as their 
rulers, rather then friendls. Many  ot 
them do not know their  language, 
neither  do they understand  their 
ways and customs.  In places, again, 
where they get an  opportunity  to 
live and work in their midst, they 
resort to interference with their age
long customs and beliefs.

In this connection, I feel hesitant, 
but I am obliged to touch a  point 
which has caused some  feelings re
cently.  It is alleged that some offi
cials in the tribal areas are trying to 
create Christian and  non-Christian 
feeling.  In a secular State it is only 
proper that such a thing should be 
prevented by  all means.  Previously 
among the tribals, this feeling was not 
there, and in the same family indi
viduals belonging to different religions

lived happily.  It would be imfortu- 
nate if this happy relation is disturbet'; 
now through any mistaken policy.

I agree that Government is doing 
its bit towards achieving the higher 
ideals of educating the tribals. They 
are giving a large sum of money for 
scholarships to children, belonging to 
the Scheduled Castes and Scheduled 
Tribes, for which we are very grate
ful indeed.  But, along with this, I 
would urge upon the Government to 
see that they get employed in Gov
ernment services.  Our  Constitution 
provides for special consideration  in 
public services for the  children of 
the Scheduled Castes and  Scheduled 
Tribes, of course, consistent with effi
ciency.  But, we should  not  lose
sight of the  fact  that  efficiency 
comes with opportunity.  Unless edu
cated youths do get employment, the 
incentive for others is lost, and the 
main objective of the Constitution is 
defeated.  It is for the Home Minis
try to see that the quota  reserved 
befiUed up, and I would stress what 
ray hon. friend Shri Barman had al
ready said to  the Hom6  Minister, 
that in this matter the Government 
of India, should follow  what  the
Government of Saurashtra has been 
doing.  The Government of Saurash
tra have been endeavouring to  fulffl 
their obligation according to the Com
missioner’s Report.

I may also point out that the most 
urgent and important task of  the 
Government to take up immediately 
is the development of roads and com
munications.  It is a well known fact 
that roads and communications in al
most all the tribal areas  are  non
existent, and where they do  exist, 
their condition is so bad and deplor
able that they can hardly be called 
roads, and they cannot be used  for 
the greater part of the year.  Offi
cers find it almost impossible to  go 
to the tribal areas, even if they wish 
to, or to be of any help to the people 
whose welfare they are supposed to 
look after.  Frequently officers meet 
with accidents due to bad roads.  I



may mention here that the Assistant 
Commissioner himself met with such 
an experience fourteen months  ago 
while going to one of the tribal areas. 
He might have lost his life, but, thank 
God, he came back  with  only a 
serious injury on his bead.  I  am 
sure that as soon as better means of 
communications are established,  the 
tribals will come in contact with their 
more advanced brethren and an urge 
to improve their lot will awaken  in 
them.  It will also result in the rapid 
development of these people.  Their 
economic condition, too, will improve, 
for, they will be able to bring their 
produce to the outer markets and get 
better prices for them.

They also need pure drinking water. 
They require protection against mala
ria  and  other  common  diseases 
which take away hundreds of  them 
every year.

With such a short time at my dis
posal, it would not be possible  for 
me to deal with many of the points, 
but I should like to mention about 
the tribal areas of the  easternmost 
part of our land.  The Home Minis
ter once expressed his  satisfaction 
with the working of  the  District
Councils.  In  Assam  five  District
Councils are working  according to 
the provision laid down in the Sixth 
Schedule of the Constitution.  I am 
afraid I do not feel the same  way 
as the Home Minister in this matter. 
I also have connection with the work
ing of these Councils, and I am  as 
anxious as he is for their  success,
but I may tell him for his  informa
tion, and also iSor the information of 
this House, that all is not well there, 
and things have not worked out as 
one woiUd have liked them to. The 
members of the Councils feel  that 
their power is so curtailed and their 
financial resources so  limited,  that 
they find it almost  impossible  to 
function.  Letters and telegrams are 
sent to me to urge upon the Govern
ment to do something about It. With 
this end in view, I have proposed an 
amendment to  the  Constitution; 1

4 0 4 2
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shall deal with  the  subject 
when the occasion comes.  My 
intention in mentioning this is that I 
want to draw the attention of  the 
Government so that the problem  of 
this type and other similar problems 
may be dealt with before it is  too 
late.

I would like to say that conditions 
in the North Eastern Frontier Agency 
are being improved by the Govern
ment and they are taking  steps to 
have new schemes.  But, I feel that 
the work has not advanced as satis
factorily as one would have wished. 
The appointment of ofBcers in  this 
area has been criticised and  I think 
it would have been worth while for 
Government to consider the same.

The road scheme has not progres
sed to the extent it should  be.  A 
few jeepable roads in this area are 
needed.  Motor tracks under  cons
truction here and there alone do not 
meet the demand of the whole people. 
Contracts  for  road  construction 
might, as far as possible, be given to 
the hill people  themselves.  It  is 
found that outsiders do not take much 
interest in them.  Waste of  money 
should be avoided by proper repair 
of houses and roads.  In  the  last 
floods about fifty  lakhs  worth of 
houses and  roads  were  damaged. 
This could have been  avoided  by 
proper repairs.  *

It is also r̂)orted  in  the  Press 
that  the local  administration  has 
stopped opening  new  lower  and 
primary schools on account of dearth 
of Hindi teadiers and teachers who 
have undergone basic training.  The 
opening of new schools should not be 
stopped.  Let people  get  at  least 
literary education.

Though disappointed at  the  slow 
progress we are  making, I  should 
like to express my faith and confi
dence in the goodwill of the Govern
ment and in the keen interest  that 
our Prime Minister is taking in the 
tribal people.  Under his leadership, 
it is still possible to go on  hoping 
that some day in the distant  future
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may be Government will  find that 
the tribals will rise to the  occasion 
and show to the whole country that 
they are a worth while pet̂le  and 
that they will be able to contribute to 
the building up of our country  and 
our nation.

Shri P. L. Kureei (Banda  Distt 
cum  Fatehpur  Distt.-Reserved-Sch. 
Castes): I thank you very much for 
giving me an opportunity to make a 
few observations in this House. Be
fore I say anything, I would like to 
say one thing and that is—you must 
have also noticed. Sir, that the Sche
duled Caste representatives have lost 
. all interest in the proceedings of the 
House.  Not that they have nothing 
to contribute, not that they  are not 
interested in the proceedings of the 
Hou.se but  because they feel  that 
their voice has fallen flat on the ears 
of the Government  that their voice 
has been completely ignored by the 
Government. (Interruptions) Even the 
suggestions  and  reconamendations 
made by the Commissioner for Sche
duled Castes and Scheduled  Tribes 
have not been implemented.  Really,
I am grieved to see that none of the 
Cabinet Ministers is present here to
day. Even the Deputy Ministers had 
not the courtesy to sit here and hear 
the grievances of the depressed class 
people.

Mr. Chairman: The Deputy Minis
ter of Home Affairs is here.

Shri P. L. Kmreel: At least the
Planning  Minister  and  his  deputy 
ought to  have been here.  Even the 
ParKamentary Secretaries are absent 
from the House, and it is also very- 
strange that some of the most pro
minent members of the ruling party 
are absent today.  Only a few of the 
Scheduled Caste representatives  are 
present in the House.

Several Hon. Membeis: No, no.

Shri P. L. Kared: It shows that 
the Government  appear to be very 
indifferent to the  problem  of the 
Schedfuled Castes.

Same is the case in the matter of 
appointment of  members  to the ' 
Sdect Committees.  The claim of the 
Scheduled Caste  representatives  is- 
ignored.  I>ast time two Committees 
were appointed,—the Select  Commit
tee on Rutber and the Select Com. 
mittee on Coffee. Some seven or eight 
Members were taken  on the  Select 
Committee on Rubber and some seven 
or eight Members were taken on the 
Select Committee on Coffee, as if they 
are only fit for lying down on rubber 
cushions and drinking coffee and they 
are not fit for any other job.  There 
is no other Select Committee on which 
such a large number of representa
tives of  the Sche<fuled  Castes  Kas 
been taken.

I am really  very  sorry at the 
manner in which this  debate has 
been arranged.  It shows  that  the 
Government is very  indifferent to 
the problem of the Scheduled Castes.
It has taken full one year to allot 
time for the discussion of the Report 
of the Commissioner  for Scheduled 
Castes and Scheduled Tribes.  I am 
very sorry that whenever we come 
here and make  constructive criti
cisms or  criticise  the Government 
we are labelled  as  unpatriotic, as , 
anti-nationalist and sometimes every 
effort is made to see that those Mem
bers who criticise the  Government 
should not be allowed to speak in this 
House.  Patriotism is  not the sole 
monopoly of any particular caste or 
community.  It is an  innate quality 
found in the very life blood of every 
human  being.  Every  Scheduled 
Caste representative here is a perfect 
nationalist; he is patriotic to the back
bone.  Whatever he says,  he  says 
with the best of  motives  and in 
good  faith.  With due  respect,  I 
would submit that the Home Minister 
has always tried to give evasive re
plies. The Scheduled Castes are part 
and parcel of the Indian communlly. 
They want that the country  should 
progress; they want that there should 
be national  unity  in this  country.
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Legislation has been introduced very 
recently to remove these disabilities, 
but I think it will  still take .some 
time for it to become law.
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But men like him wiU be responsible 
if they adopt a different attitude. Doe( 
he want to see that they adopt  the 
same attitude which the Muslims  in 
this country adopted?  Does he want 
to see, like the Hind'u Muslim riots, 
Harijan and non-Harijan riots in this 
country?  I tell him if the  Govern
ment do not realise this, the day will 
come when the Harijan  and  non- 
Harijan riots will become a regular 
feature in the social life of this coun
try.  This is a very serious problem; 
this is a national problem and  the 
Government cannot ignore this  pro
blem.  Now, their hopes and aspira
tions have been  roused to  such  a 
pitch that  nothing  short of  equal 
status in society is going to  satisfy 
the  Scheduled Caste people oZ tsis 
country.

The representatives of the ScheCT- 
ed Castes of all political parties  in
cluding those who belong to the rul
ing party have ioined hands in ex
pressing their dissatisfaction  at  the 
pace of progress after independence. 
All Scheduled Caste  representatives 
are not as domesticated, as  humble 
and as silent as you see them  here. 
Listen to  them  outside the House; 
they are as bitter as Dr. Ambedkar; 
they are as bitter as I am; they are 
not so silent and domesticated as they 
are sitting here.  You  have got  to 
realise that fact.  The last debate on 
the Report of the Commissioner for 
Scheduler  Castes and  Scheduiefl 
Tribes was an indication of the  bif- 
temess and  Jrustration felt by the 
members of the Scheduled Castes over 
their lot. This is not the first time 
that the grievances are being venti
lated in this House.  It has become  a 
perennial thing.  Only the bitterness 
has been growing into anger.  I think 
the Government should earnestly  do 
whatever  is  possible  for the  early 
upKft of the Scheduled Castes.

I  will now come to the problem of 
untouchability.  The  hydra.headed 
monster  of  superiority still  reigns 
supreme, and they still  suffer from 
many  socio-economic  disabilities.

In this connection, I would like to 
remind the House of one very impor
tant resolution which was adopted by 
a  very big conference held in BottS- 
bay in the year 1932 after the epic 
fast of  Gandhiji, in which  many 
prominent Hindus were present.  Th? 
text of that resolution is as follows:

“This Conference rerolves that 
henceforth no one shall be regard
ed as untouchable by reason  of 
his birth, and  that  those  who 
have been so regarded  hitherto 
will have the same r-ght as other 
Hind̂is in regard to the use of 
the public wells, public roads and 
other public  institutions.  These 
rights shall have statutory recog
nition at the first  opportunity, 
and shall be one of the earliest 
acts of the Swaraj  Parliament, 
if it shall  not have  receives 
such recognition before that time.
It is further agreed that it shall 
be the duty of all Hindu leaders 
to secure by every legitimate and 
peaceful means tfie  early  re
moval  of  all  social  disabilities 
now imposed by custom upon the 
so-called  undiuchable classes, in
cluding the bar in respect of ad
mission to temples.”

Twenty-two years have passed since 
this resolution was adopted,  and  it 
has taken seven long years for this 
Government to introduce an anti-un- 
touchability  measure in this House; 
and I think it wlU take some  more 
time for it to become law.

Untouchability is the result of the 
caste system.  Unless you strike  at 
the root, unless you remove the caste 
system itself,  untouchability cannot 
be  removed. Legislation  wiU  have 
the desired effect, so far as the edu
cated classes are concerned.  But if 
you want to root it out  completely, 
then you have got to strike at  the 
very root of the caste system.  Some 
people say that once  untouchability
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is removed, the caste  system  will 
diŝ pear antomatically.  I  disaeree 
with this.  An untouchable may enter 
into any temple,. and  -may dine  in 
any restaurant, so long as he does not 
reveal his caste, and so long as  he 
does not say that he is an untouch
able.  I think I must have, if I may 
say so, polluted every fagjous  tem
ple oC India, and dined in every res
taurant in India in the different States 
that I have visited, but nobody took 
any objection to it.  This shows that 
unless the caste system is rooted' out, 
the problem cannot be solved.  It is 
the caste system, or I shall even BO 
to the extent  of saying, the Varna- 
shrama that has been responsible for 
all this. VamashTama is nothing else 
than the caste system; it is just  an 
abridged form of the  caste  system. 
So, unless you remove that, you can
not remove untouchability.

You have got to educate the people 
also. While approving the  measure 
introduced in Parliament recently,  I 
may say that to make organised and 
persistent  efforts to  improve their 
economic and social status is far more 
important than merely securing  en
try into temples, or enacting an anti- 
untouchability Bill.  1 am sorry that 
even our organisations, the  non-ofB- 
cial organisations like the Depressed 
Classes League, the Scheduled Castes 
Federation etc.—there are a number 
of other organisations like the Hari- 
jan Sevak Sangh and so on in many 
States also—have  not realised
importance of raising them  socially, 
economically and culturally. The first 
thing that they should do is to raise 
their cultural level, their educational 
and their economic condition, for that 
is what will give them an epual status 
in society.  I would ask the Govern
ment to educate  them, to  improve 
their economic condition, and also to 
improve their social status.

"Now, I come to their representation 
In services.  Entry into public  ser
vice is a very important question. To 
the Scheduled Castes, it is  a  very 
vital question, because trade and in

dustry as an opening for a career are 
blocked to the Scheduled Castes  for ' 
they have not got their own  capital 
to start small-scale industries or big 
Industries.  So, it is only in  public 
services that they find a  career for 
themselves.  If, therefore, the  Sche
duled Castes, who after  overcoming 
so many hurdles and difficulties edu
cate themselves, are not given repre
sentation in services, there is  com
plete frustration, and sometimes, this 
discourages the other  members  of 
the community to take to  education.
In spite of the various safeguards and 
reservations, their  representation in 
the services, as is known to  every
body in this House,  is  absolutely 
negligible.  In the superior services, 
in class II services as also in  class 
III services, their representation  is 
absolutely negligible.  I have got the 
various figures, but it will take much 
time.  This  reservation  exists  for 
them since 1943.  And yet, their re
presentation in the superior  services 
will hardly be two or three per cent 
at the most.  I would refer to  two 
things in this connection.  One is that  » 
the Scheduled Castes have  taken to 
education very late,  and  therefore 
it will be long before they  are in a 
position to complete with  the major 
communities.  So,  the  Government 
should not be asked to  depend en
tirely on the competitive  examina
tions.  Moreover, there is no  school 
for education in political and admi
nistrative matters, where they should 
first go and qualify themselves in the 
abstract, before they are put in charge 
of the district or before they are en
trusted with the  responsibilities  of 
administration.  Only if a person  is 
sufficiently advanced and educated in 
a general way, he can safely be en
trusted with the responsibilities  and 
duties of administration.  Adminis
trative eflSciency is really the result 
of experience and  practice.  Akbar 
the Great did not receive any educa
tion in any school, in the literal sense 
of the term. But it was Byram Khan 
who gave him  general  education, 
and it is because of that  education 
and training that Akbar was able to
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.was the Scheduled Caste first, ntrrt the 
rest later.  Even though he has long 
been suffering,’ tiie Sciieduled  Caste 
has been having a robust optimism, 
that one day he will be able to re
gain his lost power, and the  day is 
not far off when a Harijan, as Gandhi- 
ji had dreamt and said, will be oc
cupying tiie Rashtrapati Bhavan here. 
Therefore,  neither  the  Scheduled
Tribes nor the so called higher com
munities in this country  need feel
proud that the  Harijan  today  is
suffering from an inferiority  com
plex.  No, not at alL  We  refuse to 
call ourselves anything but the child
ren of the soil.
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become a very  able  administrator. 
Similarly, we have Shivaji who  did 
not  receive any  education in  any 
school: but he  received very good 
training and general education  from 
his gum.
Sbii B. S. Murthy: What about our 

Ministers? '
Shri F. L. Knreel: They are hî Uy 
educated, no doubt.
Lastly, I would like to stress  on 
just one (act with regard! to  diplo
matic pasts and that  is that  you 
have got to make a beginning in this 
regard.  At the time al the British 
rule in India, even those who  were 
educated up to  the eighth  standard 
were  made  officers and magistrates. 
Those  who  are  old  enough 
know  that they did  it, and I think 
those  persons  who  were  so  ap
pointed acquitted  themselves  very 
well.  Now, you cannot say that suit
able candidates are  not  available. 
There are many suitable  candidates, 
and the only point is that you should 
feel for them and give them necessary 
training.  Once it is proved that you 
are sincere, we want nothing else; if 
we are convinced that you are sin
cere and that jou want to raise  us 
to the level ol the other  Hindus, I 
assure you that we shall voluntarily 
surrender aU the  special  privileges, 
and concessions enjoyed by  us. But 
at present at every step, we  feel 
that you are not sincere, that you are 
dishonest, and I can eVen go to the 
extent of saying that you are trying 
by every means to keep out the Sche
duled Castes from Government  ser
vices. There are many other  points 
to deal with, but I do not know how 
to finish them..........
Mr. ChaJnnan: The hon.  Member 
has taken 13 to 14 minutes already.
Shri P. L. Knreel: But I  hope to 

deal with them at some other oppor
tunity.
Shri B. S. Mnrthy: I assure Kiri- 

mati Khongmen that the Harijan does 
not suffer from any inferiority com
plex.
Sbrl Thbnmaiah; He never suffered 

from it.
Shri B. S. Murthy:  He has been

the original child of  the  soiL  If 
Bharatmata has produced  a  son, it

Now,  I come to Dr. Katju.  Last 
time when I was talking here, I said 
that his name would indicate that lie 
was always residing on  the Kailash 
Parvat.  He  does  not come to the 
mundane plane.  Does he understand 
that he often offends the sentiments 
of  the  Harijans?  As Minister  in 
charge of Harijans, Scheduled Castes 
and Scheduled Tribes, does he realise 
the responsibility with which he must 
talk here?  He says that if the appli
cation  of every  Harijan  is enter
tained,  the  general  efficiency  will 
suffer.  Is this the statement we ex
pect from the protector of the inter
ests of the Scheduled Castes?  I ask 
you in ail humility, does he consider 
that the general efficiency is suffering 
because Scheduled Caste people  ar<» 
taken at the ratio—̂niggardly ratio- 
alloted by the Central Government?

Shri Velayudhaa;  They are suffer
ing because Dr. Katju is there.

Shri B. S. Mnrfliy: Let him under
stand that:

“Full many a gem of the purest 
ray serene.

The dark unfathomed caves of 
the ocean bear.”

My  friend  is prompting  me to 
quote the other two lines.  But these 
are enough for the digestion  of the 
Ministry here.  What does it mean? 
Go to the villages and find out. Why 
should he say that general efficiency 
will suffer?  My friends  have cited 
the example of Saurashtra.  I would 
cite another, and I have been citing
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this example.  The  British Govern
ment have been nominating Harijans 
as gazetted officers  straightway and 
I have not come across any instance 
where a Harijan officer thus promot
ed has proved a failure.  I consider 
that it is  the  failure to appreciate 
the facts on the part of the Ministry 
that is responsible for the full quan
tum  of  representation  not  being 
given to the Scheduled Castes.  How 
long do they want to  treat us with 
this  step-motherly  attitude?  How 
long  do  they  want  us  to
dream  the  dreams  of  Mahatma 
Gandhi  who  wanted  to  lay
down his life ior the Harijans?  I am 
rather surprised at the mala fides of 
the  Government, if I can use  that 
word.  without  meaning  anything 
derogatory either to the Minister or 
the  Deputy  Minister,  that  is res
ponsible for not seeing the Scheduled 
Castes get  their quota both  in the 
Central Government and in the State 
Governments

Again, he has unfortunately,  said 
that we  are using this  forum as a 
propaganda forum.  Is he entitled to 
use that  word? Well, if it is a  fact
that the Government  are  negligent,
why should we  not  voice forth  our
feelings?  Why should we not  cry
from the house-tops that the Govern
ment are  neglecting their  bounden 
duty!  Is it propaganda to ask  and 
say that we have not been getting all 
these  things  and  you  have  been 
negligent and guilty of dereliction of 
duty?  No.  I do not think that  Dr. 
Katju has done any justice.  What is 
the fun of saying a few  words and 
running away from this House ? He 
has said that Rs. 1,18,00,000 have beer, 
given this year towards scholarships 
to Scheduled  Caste and  Scheduled 
Tribe boys and girls.  I must  thank 
him for  this figure.  But did he say 
that all the applications received have 
been allotted scholarships?  Did  he 
telL us how many  applications have 
'JOeeti received,  how many  applica
tions have been entertained and how 
many have been rejected?  I do not 
know if this  amount that has  been
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allotted has been enough to cover all 
the applications that  have come, to 
help the Scheduled  Caste and Sche
duled Tribe students  for furthering 
their educational career.

Shri Barman; I may tell my friend 
that Scheduled Castes and Scheduled 
Tribes  have  been  given  all  the 
scholarships asked for.  In this cate
gory  are  also  included  backward 
classes.

Shri Telayndluui: No, no.

Shrt a s. Murthy;  I am thankful 
to Shri Barman for' the information.

Shri Velayiidhan: We know of cases 
where applications have been reject
ed even though they  had the requi
site qualifications.

Shri Barman: There must be some 
reason.

Sbri Vebyudhaa;  That is what I 
say—there are some other reasons.

Shri Barman; All eligible students 
of the backward classes and ScKedul- 
ed Castes and Scheduled Tribes have 
been given scholarship.  I am a mem
ber of the Board.

Sbrt B. S. Marthy;  I am thankful 
again to Shri Barman for giving me 
this information.  But let him please 
take  some  information  from  me. 
Scores  of  young  men  and  young 
women  from  Andhra and  Madras 
have been  writing to me  that they 
have not yet been informed whether 
their applications  have been  enter
tained.  I would like  to have  this 
clarified by Shri Barman, if he  can 
do it.

Again, Dr. Kallas Nath KatJu, our 
Minister in charge of the Welfare of 
Scheduled  Castes  and  Scheduled 
Tribes, has said that the Public Ser
vices Commission  is opposed to any 
extension of the age limit.  That is 
why. Sir,  we have been  asking the 
Ministry to have a Scheduled  Caste 
member on the Services Commission. 
It is a well known  fact that for the 
last six or seven years, the Govern
ment have been in search of a mem
ber of the Scheduled  Castes to give 
him  a seat  on  the  Union  Public 
Service Commission.  I am very sorry
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je unkind to us and at the same time 
Bay that we  are not grateful?  We 
are grateful for what you have doiw. 
But please allow  us to say that  we 
need more.  Why do you want to gag 
us by saying that we  should not do 
this.  Again,  my friend,  Shri P. L. 
Kureel,  was telling  about the  Un- 
touchability Act.  We have all alcaig 
been agitating for central legislation. 
But it is, thanks to Swami Karpatriji, 
that  we have  got this  legislation. 
Swami Karpatriji  is responsible  for 
making the Government come before 
the House with this legislation. What 
has happened in Deogarh?  You must 
be  knowing.  It  is  a well  known 
secret.  It is public knowledge. People 
also know  what has  happened  in 
Banaras.

About this, 1 would like to say one 
thing.  As long as these  swamis are 
opposing temple entry  for Harijans 
eveiry Scheduled Caste member must 
oppose the bogus anti-cow  slaughter 
agitation.  It they want man-slaugh- 
ter, why should we support them in 
their anti-cow slaughter move?  I do 
not understand it.  Therefore, every 
Harijan in India should  from today 
always carry on a propaganda against 
the anti-cow slaughter movement. Let 
Karpatri come out in  the open with 
an unconditional apology for what he 
has done  in insulting Harijans,  in 
insulting the nation, in insulting t̂  
fair name of Hinduism.

Shrl  Dholekar  (Jhansi  Distt.— 
South):  Nobody supports him.

Shri  B. 8.  Morthy;  My  friends 
tdlks like this here.  Let him go out
side and say it.

Shri Dhulekar: I do.

Hr. Caudnnan: Is  Karpatriji  the
only  representative  of the  Hindu 
community?  There are others  who 
have different views.
Shri B. S. Mnrthy;  Swami  Kar- 

patriji has achieved popularity, if not 
notoriety, for having opposed entry of 
Harijans into temples.
2 P.M.

Again, I want to call the attention 
of the hon. Home Minister and the 
Deputy Minister to certain facts that

to note that the Government have not 
so far been able to find out one. 1 
can give half a dozen names, if they 
want, if they have  not yet got any 
person,  who is well  known in  the 
country for service to the country as 
well  as the  community.  Again.  I 
know  that  not  only  the  Central 
Service Commission but all the Ser
vices Commissions in India  are op* 
posed as a whole to entertaining ap
plications of  Scheduled Castes  and 
Scheduled Tribes.  I can give refer
ence to the Minister, and the Deputy
Minister who is now getting out......

Shri Datar: Should I not go even for 
lunch?

Shri B. S. Murthy: I want him to 
hear me especially because during the 
Jebate on the Untouchability (Offen
ces) BiU in the Rajya Sabha, he has 
been gracious enough to promise that 
100 posts  of assistants will  be im
mediately  given  to the  Scheduled 
Ca«tes in the Central services.  Will 
he be candid enough to say whether 
or not the Union Public Service Com
mission has been opposing  him and 
his Ministry in giving these 100 job* 
by advising not to give 100 jobs at 
once but to give them 20 this year, 20 
next year......

Shri Datar: I may point out to the 
hon. Member that it is highly unfair 
to the  UPSC.  They have not  come 
against this scheme at all.  In fact, 
this matter is taken up and wUl  be 
implemented at a very early date.

Mr. Chairman:  Even it t'̂ey  had
been opposing, it is all to the credit 
of the Ministry that they have been 
opposing that.  Is the hon. Member’s 
Information correct?

thri B. 8. Mnrthy: I want a clarifi
cation.  Tnat is why I say, let there 
t* a member of the Scheduled Castes 
in the Service  Commissions in  the 
Centre as well as in the States. Then 
we will know whether or not justice 
Is done.  In Madras, in Andhra,  in 
West  Bengal,  in Bihar and  Uttar 
Pradesh, so many  things are being 
done.  You say that 18 per cent, of 
the jobs are ours; actually we get '8 
pet cent, of the jobs. Why should you
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had beoi enumerated  in the  Com
missioner's report.  Even tortay Bari- 
jans are not allowed to draw  water 
from the public wells constructed by 
tte Government  out of the  public 
funds.  This is stiU so in Andhra. It 
you refer to the CommissiDnei's re
port, you will And it.  Again,  mar. 
riage processions are not allowed.

Mr. Chairman;  He must conclude 
now.  Already the hon. Member has 
taken 13 minutes and if he wants he 
jan take two minutes more.

Shri B. S. Murthy: I am the princi
pal spokesman of the Party.

Mr. Chairman:  I tiave not heard
from any party that he is the princi
pal spokesman.

Shri B. S. Murthy: It will be seen 
from the absentees.

Mr. Chairman:  How do  I  know
when all of them are absent?  Their 
absence does not indicate this.  Let 
the Party write to me and 1 will cer
tainly allow 20 minutes to the hon. 
Member.  I have been allowing  15 
minutes to every hon. Member even 
if the Party had not written to me.
I do now know whether they will 
accept him as their spokesman. Let 
no hon.  Member tliink that  I will 
ring the bell so as to curtail his time; 
I will never do it.

Shri B. S. Murthy: One minute may 
be added to my time.

Mr. Chairman: Certainly, more than 
one minute.

Shri B. S. Mnrthy: Marriage pro
cessions had been obstructed.  Even 
going to the post office is not possible. 
They are not allowed to go to the 
post office and purchase post cards. 
There is nobody to protect them.  In 
Kutch, the children of Harijans are 
not admitted in the schools.  Gov
ernment must say why they are not 
being admitted. Even in Dellii, under 
the very nose of the Central Gov
ernment, some time back, what hap
pened?  In the Resident Magistrate’s 
compound,  some time back,  some 
Harijans wanted to take some water 
and they went to—in  Hindi it is 
called—Piaoo.  For  that reason,  a

police constable, a head constable and 
a clerk of the  Resident Magistrate 
and all the big persons in the com
pound came to collect money from 
them and harassed them.  If this can 
be done under the very nose of the 
Ministry, you can imagine what things 
wiU tiappen in the  rural parts of 
India.

I do not have enough time.  Last 
time also, I told them and now I am 
again telling them about the growing 
need for houses to the Harijens all 
over India.  Their  urgent need  ia 
house sites and drinking water.  For 
this, I propose that the Government 
should give Rs. 5 crores and ask the 
other  Governments  to  give Rs. 5 

crores.  If that is done, I think that 
within two years, all the Harijans can 
be given house sites.  They can have 
little houses—̂hovels of their own.

About the land reforms, there was 
some talk and Shri Nanda was telling 
us about land  reforms.  In places 
where these land reforms had been 
implemented or where these are being 
implemented, the actual tiller of the 
land has not been benifited because 
in many parts of  India the petty 
landlord is coming in and he maker 
himself the  tiller of the soil.  The 
ofScers of the  Government connive 
with him and he gets away with the 
piece of land which, properly speak
ing, should go to the tiller of the land.

Even in regard to cottage indus
tries, I am not sure  whether  full 
sympathy is shown by the officers and 
whether they give all possible help 
to the people belonging to the Sche
duled Castes and  Scheduled Tribes 
who are trying to eke out their liveli
hood by engaging themselves in these 
cottage industries.  I would  again 
request the Government to bring a 
legis'ation at the earliest opportunity 
declaring a moratorium for the Hari- 
jan debtor because he lives in a hovel. 
As Miss Mayo had said, he has noth
ing with  which to clothe  himself. 
How can he liquidate the debt?  Gov
ernment should sympathise with these 
people and come before this  House 
with the legislation tor moratorium.
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strength to strength I want much more 
to be done  for Harijans.  We are 
grateful for what has been done.

Now, I am coming to my last point.

Mr. Chairman:  He can take two
minutes more; I have treated him as 
a spokesman.

Sbri B. S. Mnrthy: I propose that 
Government should constitute a Cen
tral Scheduled Castes and Scheduled 
Tribes’ Welfare Board to assist  the 
Commissioner.  We are already hav
ing such boards.  But it is a peculiar 
thing that the Chairman of the Central 
Social Welfare Board thinks that the 
welfare of the Scheduled Castes and 
Scheduled Tribes falls beyond  the 
purview of her work.  Therefore. I 
request the Government to constitute 
at the earliest opportunity a Central 
Social Welfare Board for the Schedul
ed Castes and Scheduled Tribes.

I have to say a few words about 
representation in the Committees and 
in the delegations  and also in the 
Ministries.  When you are allowing 
representation for  Scheduled Castes 
and Scheduled Tribes in the services, 
why not also give them proper re
presentation in the Cabinet?' Accord
ing to the ratio in which representa
tion is given to these people in the 
services, I think there should be three 
Harijan Ministers.  There should be 
at least three Ministers of State and 
half a dozen Deputy • Ministers from 
these people.  We are not so greedy 
as that.  But let us tell the coimtry 
that their interests are not neglected. 
There are some people here who ask: 
What can Harijan Ministers do?  We 
want all the non-Harijan Ministers to 
be in charge of Harijan portfolios and 
all the  Harijan Ministers to be in 
charge at..........

Sardar Hnkam Singh (Kapurthala 
—̂ Bhatinda); Non-Harijan portfolios!

Sbri B. S. Murthy: ___something
else.  After aU, we must understand 
that the national solidarity depends 
more upon the  co-operation of the 
Harijans.  It is the neglect of Hari
jans that led to the division of India. 
If Pakistan is there today, the fault 
must be laid at the doors of the Hindu 
community which neglected them for 
centuries.  If you want national soli
darity and patriotic effort to achieve
- national'  progress and grow  from
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anft
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giViR'«IT anfrr   ̂  ̂=T̂
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<<  ?fr5Pif  ̂ *»r 1
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“You must look like an officer, you
must behave like an officer.”
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Constitution (Amendment of the Sixtli 
Schedule) Bill, 2 hours for Shrimali' 
Uma  Nehru’s  Bill,  Women’s  and- 
Children’s Institutions Licensing Bill, 
and 1̂ hours for Dr. N. B. Khare’s 
Bill, Ex-Army Personnel’s Litigation 
Bill.  Another point that has  been 
decided is in  connection with the 
classification of the three Bills that 
were before the Committee.  All of 
them have been classified in category 
B.  That is the report.  I commend 
it to the acceptance of the House.

>f I

t,

f   ̂ ̂ qra-  rr4  ̂ ??n3

 ̂  ̂I  rs’  wfifs
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HI  I  ^
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Nt’tt  r̂ar I STRT
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 ̂, . ...  '

Mr. Chairman; Order, order.  It 1b 

now 2-30.  We have to take up other 
business.  Hon. Member may resume 
bis speech in the next Session.

COMMITTEE ON  PRIVATE MEM
BERS’ BILLS AND  RESOLUTIONS

Nineteenth  Report

Shri Altekar (North Satara): I beg 
to move:

"That this House  agrees with 
the  Nineteenth  Report of the 
Committee on  Private Members’ 
Bills and  Resolutions presented 
to the House on the 22nd Decem
ber, 1954.”

This is in connection with the al
lotment of time for Bills that are fixed 
lor discussion today.  That allotment 
is given in Appendix II.  There are 
allotted 2 hours for the Bill by Shri 
U. C. Patnaik,  Prevention of  Cor
ruption (Amendment) Bill, 2J hqurs 
for the Bill of Shrimati Khongmen,

Shrimati Benu Cliakravarfty (Basir- 
hat): Before you put it to the House,
I rise to ask for clarification of one 
point.  Although I had spoken to Shri 
Altekar and he had asked me to ap
pear before the Committee by word 
of mouth, he had said that he would 
send a letter.  I never received that 
letter and could not place before the 
Committee my view on the Electri
city  Supply (Amendment) BilL  I 
wrote to him a letter saying that it 
should be kept over till I am allowed 
to appear before the Committee and 
put forward my point of view. Neither 
did I get a letter'nor was I asked to 
appear, except by word of mouth by 
Shri Altekar.  I would  request the 
House to hold it over for the recon
sideration of the' Committee when I 
may be able to put forward my point 
of view before them and they may be 
able to categorise it in whatever cate
gory they may like.  I would request 
that my Bill be lield over.

Mr.  Cbalnnan: This  point  could 
have been made a.̂r I placed  the 
motion before the House.  Then some 
reply coul<j have been made by Shri 
Altekar.

Shri Altekar; May I explain the 

position?

Mr. Chairman: Order, order.

Motion moved;

“That this House agrees with 
the  Nineteenth  Report of the 
Committra on Private Members’ 
Bills and  Resolutions presented 
to the House on the 22nd Decem
ber. 1954.”

Shrimau Renu Chakravartty ia« 

made a point.  If Shri Altekar wants
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to make a reply, he is at liberty to 
do so.

Shri Altekar: The meeting of  the 
Committee was fixed for the2ist  of 
December.  On the afternoon, of the 
20th, my hon. friend Shrimati Renu 
Chakravartty spoke to me that she 
had received no notice for being pre
sent at the meeting for the classifica
tion of Bills.  I told her that I will 
give intimation. Intimation by word of 
mouth was given by me in the office. 
When next day the meeting was held, 
I saw that there was a letter on the 
subject.  When I asked the office, I 
came to know that a Bill identictil 
with her Bill formerly introduced by 
Shri H. N. Mukerjee had been clas
sified in B category and the House 
had agreed to that classification, when 
the fifteenth report was placed before 
the House.  As that particular  Bill 
was put in the B category and it was 
adopted by the House after consider
ation, an exactly similar Bill cannot 
be put in  another category.  It is a
matter for reconsideration  of  the
House.  Therefore,  she was not sent
any notice  by the office.  I sent for
her to be called at the meeting to 
intimate what had happened.  Un
fortunately, she could not be found. 
The classification which was given to 
Shri H. N. Mukerjee’s BUI which was 
identical to the one she  wants  to 
move, was given to this BilL  Unless 
Shri H, N. Mukerjee and  Shrimati 
Kanu  Chakravartty move a motion 
for reconsideration  of this decision 
of the House which  was given  by 
adopting the fifteenth report, I think 
it is not possible to re-classify it

Mr. Chairman:  I would  like to
know before that, whether that Bill 
is coming before the House today.

Shrimati Renu Chakravartty;  No.
It is not coming today.  Already a 
technical point  has been raised.  I 
would like to correct it.

Mr. Cbsdrman:  I want to  know
whether the Bill is coming today.

Shrimati Eenn Chakravartty: It is
not.  If we pass this, I would not be 
allowed to bring it up again.

Mr. Chaimum: So, far as tViin Com
mittee is concerned, I imderstand that 
the Committee  always hears  the 
Members again and cĥ ges the 
if necessary. If that is so, and Shii 
H. N. Mukerjee and  Shrimati  Renu 
Chakravartty want  the time to be 
changed, that time has not been lost 
They can re-appear before the Com
mittee and say that the Bill be given 
more time, or  transferred to some 
other category.  It is not a matter 
which has been finally settled.  Al
ways  they are  open  to  conviction. 
The Committee can always revise the 
time.

Shrimati Benn Chakravartty: I am
prepared to accept your clarification. 
If we can re-open the question, let 
us see.

Shri Altekar: Yes. The hon. Mem
ber can give intimation that the clas
sification should be revised and  then 
the Committee wni consider it.

Mr. Chairman:  I imderstand the
House has already taken a decision 
so far as Shri H. N. Mukerjee’s Bill 
is concerned.

Shrimati  Benn  Chakravartty:  I
think Shri Altekar forgets.  It is not 
Shri H. N. Mukerjee’s BilL  It is Shri 
Sadhan  Gupta’s  Bill.  My  Bill is 
identical with it. I do not know what 
has happened to the  earlier BUI.  I 
had specifically asked that I may bo 
permitted , to appear so that I may be 
able to argue my case.  Very  im
portant  developments  have  taken 
place in the context oC the Five Year 
Plan for which we want an amend
ment of the Electricity Supply Act. 1 
was not given an opportunity.

Mr. Chairman: It seems that the 
House has taken a decision on that 
particular Bill and so it may be diffi
cult for the Conmiittee to reopen the 
question in regard to the same Bill.

Shrimati Rena Chakravartty.  This
Bill is in my name.  That Bill vm 
in another Member’s name.
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Mr. Chaimuui: The names do not 
matter.  It is the subject-matter that 
makes  the difference.  Since  the 
House has taken a decisicm, the House 
has got the right to alter it also.  It 
is open to the hon. Member to table 
a motion that as far as this present 
Bill is concerned, the House will re
consider it.

Shrimati Beirn dtakrayartty: That 
is why I wanted to raise it I wanted 
that my Bill be held over for recon
sideration till the next time.  If that 
is not against the opinion of the hon. 
Member, I have no objection at aU. 
I am not saying anything further.

Shri Altekar; The difficulty is this. 
The first Bill has  ben classified  by 
the House as B. Unless that is revised, 
it is not possible for the Committee 
to put this Bill in Class A.

Mr. Chairman; There is no difficulty. 
So far as the Committee is concerned 
it allots time and the House has ac
cepted the Report.  The Committee is 
not now entitled to change the time 
or the category.  But the House is 
fully competent.  The hon. Member 
may just move a motion that so far 
as the present motion is concerned, 
she wants that the Bill may be taken 
from one category to another or the 
time allotted may be changed as the 
case may be.  Even if the hon. Mem
ber moves a motion now, it may be 
considered by the House.  There is 
no difficulty whatsoever.

Shrimati BenB CbakisTartty; I beg
to move:

“That my BiU be considered to
be in category A along with the
Bill of Shri Sadhan Gupta.”

Mr. Chairman: What is the name of
the Bill?

Shiimati Renn Chakravartty: Elec
tricity Supply (Amendment) Bill.

Mr. Chairman: The motion before 
the House is:

“That the  Electricity  Supply
(Amendment) Bill be put in cate
gory A instead of B.”

Shrimati Bena Chakravartty: That

is right.

Shri Altekar: There should be •
motion for placing the first Bill 
which a report was. made and ac
cepted, in category A.  Unless tliat 
motion is made, it is not possible.

Shrimati Hcnn OiakraTartty; I beg

to move:

"That the  Electricity  Supply 
(Amendment) Bill, moved in my 
name and that of  Shri Sadhan 
Gupta, be placed in category A.”

Hr. Chairman: The question is:

“That the  Electricity Supply 
(Amendment) Bill moved in the 
name of Shrimati Renu Chakra
vartty and that of Shri Sadhan 
Gupta be placed in category A.” 

Those in favour will s.iy “Aye”. 

Hon. Members: Aye.

Mr. Chairman: Those against wUl 
say “No”.

Members: No.

Mr. Chairman: I will put it again. 
It is not clear whether the “Ayes” 
or the “Noes” have it.

The question is:

“That.... ,

Shri Punnoose (Alleppey): When

we are asked to vote on something, 
we should know what we are voting 
for, and why we vote for that.

Mr.  Chairman: If an examination 
were to be made in regard to every 
question as to whether those who say 
“Aye” or “No” understand the full 
implications of what th&y are doing, 
it would be a difficult matter.  Hon. 
Members are supposed to Icnow what 
the Bill is.

Shri Punnoose: We are not suppos
ed to know  because it is not coming 
in the House tod̂y.

Mr.  Chairman: It has been intro
duced.  Copies  have been  sent  to 
the hon. Members.  It is not that a 
copy has not been sent.  At the same 
time, I do not want to take the vote 
now when many of the  Member*
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think that thej cannot exercise their 
right to vote intelligently.  If the hon. 
Member wants, I can put it to the 
vote of the House at some other time, 
at least so far as this motion is con
cerned.

Shrimatl  Senn  Chakravartty.  I
would request you to do so because 
I really think it would be much more 
reasonable for the simple reason that 
we have not heard Shri Altekar as 
to why they have categorised this in 
■“B”. I am sure many of the MembM-s, 
just because it is coming from us, 
will say “No” without going into its 
merits.

Hr. Chairman; We are not going to 
iiear Shri Altekar now.  The Report 
has already been presented, and the 
House has accepted the Report and 
is committed to it;  Now, it is the 
House that can change the decision, 
if it wants.

I sun not disposed to take the vote 
now in  view -of  Shri  Punnoose’s 
objection that the  House does not 
remember what the  BiU is about. 
Therefore,  I adjourn discussion on 
the  Report and the motion to the 
aext Session.

INDIAN PENAL CODE (AMEND
MENT) BILL 

(Amendment of Section 497)

Shri Dabhi (Kaira North); I beg to 
move for leave to introduce a BiU 
further to amend the  Indian Penal 
Code, 1860.

Hr. Chairmw: The question is: 

“That leave be granted to in
troduce a Bill further to amend 
the Indian Penal Code, 1860.”

The motion was adopted.

Shri Dabhi: I introduce the BiU.

INDIAN  CONVERTS  (REGULA
TION AND  REGISTRATION) BILL 

snrl Jethalal Jodii (Madhya Saura- 
•htra): I beg to move for leave to 
introduce a BiU to regulate conver- 
iion and to provide for registration 
«nd licensing of persons aiding any 
person to become a convert.

Shri Pocker Saheb (Malappuram);
I beg to oppose this motion.

Mr. Chairman:  Let me place the
motion t>efore the House.

Motion moved:

•That leave be granted to in
troduce a Bill to regulate con
version. and to provide for regis
tration and Ucensing of persons 
aiding any person to become a 
convert.”

Shri Pocker Saheb; I would Uke to 
know whether the mover of the mo
tion has to make a statement first 
Or whether I have to give my grounds 
for opposition.  Under the Rules, the 
mover has to make a statement firsts 
and then I have to give my objection.

Chairman: Which Rule?  Will 
the hon. Member kindly quote the 
Rule? ■

Shri Pecker Sataeb: It is Rule 89, 
which reads:

“If a motion for leave to in
troduce a BUI is  opposed, the 
Speaker, after permitting, if  he 
thinks  fit, a brief  explanatory 
statement from the member who 
moves and from the member who 
opposes the motion, may, without 
further debate, put the question:”

Mr. Chairman:  Before  the  hem.
Member proceeds, with his objection, 
I would Uke to know whether he  is 
objecting  to leave being  granted 
under the proviso to Rule 89, that is, 
in respect ol the legislative compet
ence of the House, or for some other 
reason.

Shri Pocker Saheb: It is under the 
proviso that I am putting it mainly.

Mr. Chairman: So, the objection is 
raised on the proviso?

Shri Packer Saheb: Yes.  It is op
posed to the fundaments rights de
clared by article 25 of the Constitu
tion.

Mr. Chairman: I will just ask the 
hon. Member who seeks to introduce
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the Bill, in accordance with Rule 89, 
to give a brief explanatory statement 
about it. -

Shri Jethalal Jodil:  It is really
wonderful that this Bill is being op
posed at the initial stage, I mean at 
the introduction itself.  I feel that 
there is some misapprehension in the 
mind of the Member opposing it.

As a matter of fact, this Bill is not 
designed to put a stop to any freedom 
which has been gf-anted by the Con- . 
stitution, nor does it seek to curtail 
any freedom.  The  Constitution of 
India amply guarantees that freedom.
I will read out article 25(1) which 
reads:

“Subject te public order, mora
lity and health and to the other 
provisions of this Part,  all per
sons are equally entitled to free
dom of conscience and the right 
‘ freely to  profes.s, practise  and 
propagate religion."

I grant this, but in the Statement 
of Objects and Reasons of this Bill 
you will find it mentioned:

“There is at  present no ma
chinery available to furnish cor
rect statistical information on this 
subject.” .

In the Union Ldst of subjects. En
try 69, there is mention of census. 
So, this Bill of mine also comes under 
that entry.

We have a  number of  registers. 
We maintain a register for births and 
deaths.  We maintain registers  lor 
marriages and divorces.  We main
tain registers when we have to float 
some company.  This Bill also seeks 
to maintain a register for those who 
want to change their religion.  There 
is no bar, nor is there sny hindrance, 
to any person professing or changing 
Iiis religion.

Sbri Pocker Saheb: I find that ac
cording to the mover, the object of 
the Bill is only to furnish statistics, 
“but if you look into the provisions 
of the Bill, you will find that it is 
only one of the minor objects of the 
Bill.  The real object of the Bill is

to control conversion from one reli
gion to another.  As a matter of fact, 
if you will just hav6’a look at..........

Shri JIL D. Joshi (Ratnagiri South): 
On a point of order.  The Bill is not 
before the House.  It is being sought 
to be introduced, and the hon. Mem
ber is  discussing, going  into the 
Statement of Objects and  Reasons 
and the provisions of the BiU.  The 
House has not before it the contents 
of the Bill.  So, this discussion is pre
mature at this point.

Mr. Chairman: In regard to all Bills 
that are sought to be introduced, at 
this stage I do not think the copies 
are provided to the Members.  Copies 
are given after the BiUs are intro
duced.  At this  introduction  stage, 
copies of the BiU are never in the 
hands of the  Members.  Therefore, 
this discussion is a kind of prelimi
nary discussion, and  we will not be 
able to go definitely into the merits 
of the Bill in detail.  We will not be 
able to consider the Bill, it is quite 
clear, and therefore, the Rules pro
vide that a short discussion may  be 
allowed, to start with, and after  I 
have heard, I will put it to the vote 

of the House.

Shri M. D. Jodti: But he has refer
red to the provisions.

Mr. Chairman:  Surely a detailed
reference to the  provisions is  not 
permissible at this stage.

Shri Pocker Saheb: I am not at all
intending to go into the provisions of 
the Bill.  I am only saying that  the 
Bill substantially provides that no one 
can be  converted except imder  • 
licence granted by the District Magis
trate, after such enquiry as he deems 
fit and he is authorised to put such 
conditions as he deems fit on such 
an application. It will be open to him 
also in his discretion to reject the aî 
plication for conversion.  I  submit 
that this is  really a  denial of  the 
fundamental right granted to the citi
zens of this country under article 25, 
Which my hon. friend the Mover has 
conceded.  When such conditions  are 
put, then it means that the conversion 
of a man from one religion to another
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is dependent upon the discretion of 
the District Magistrate, which, I sub
mit, is a virtual denial ot the right. 
What article 25 says is this:

“Subject to public order, mo
rality and health and to the other 
provisions of this Part, all persons 
are equally  entitled to freedom 
of conscience and the right freely 
to profess, practise and propagate 
religion.”

That freedom freely to profess and 
propagate religion is  certainly ob
structed by the conditions that  are 
sought to be imposed by this  BiU, 
namely, that nobody shall be convert
ed unless he gets a certificate from 
the District Magistrate, to whom it is 
open either to allow or reject  the 
application for conversion from  one 
religion to another.  It is also open 
to the District Magistrate to impose 
such conditions as he may deem fit.
I submit that this is really a denial 
of the fundamental right freely  to 
profess, practise and propagate reli
gion.  Therefore, I submit that it is 
not  within  the competence of  thl* 
Parliament to pass this BiU.

I would also request you to just 
look into the Bill, having regard to 
the nature of the objection that I have 
raised,  namely,  that it affects the 
fundamental rights guaranteed by the 
Constitution and therefore it is not 
within the competence of this Parlia
ment to pass this Bill.  So far as the 
Statement of Objects and Reasons-----

Mr. Chairman:  Order, order.  The
objection must be stated in brief and 
a reference to the provisions of  the 
Bill at this stage is not allowed as the 
hon. Members are not in oossession oI 
the BiU.  The hon. Member has said 
enough to Ulustrate his point and  I 
would request to  give any further 
points and not to  repeat his argu
ments.

Shri Pocker Saheb: I submit that 
this  being a question  relating to 
fundamental right, it is open to you..

Mr. Chairman: I need not be guid
ed in this matter.  I have already 
seen the article referred to.  There
fore, I invited a full discussion on the

point II the hon. Member has finidi- 
ed, I wiU ask other Members  who 
wish to participate in this discussion 
or otherwise I wiU put the motion to 
the House.

Shri Pocker SahA: So far as the
Statement of  Objects and  Reasons 
and the nature of the BUI are con
cerned, it is not only intended to en
able the authorities to have statistics. 
It is not a BiU for the purpose of tak
ing statistics at aU as stated by  the 
hon. Mover. If that is so, it wiU stand 
on a different footing.  It is not so 
and it is for you to see whether the 
BiU is only for statistical  purposes 
and not for the object of controlling 
conversion from one religion to an
other.

Mr. Chairman: RiUe B9 says:

“If a motion for leave to intro
duce a BiU is opposed, the Spea
ker, after permitting, if he thinks 
fit, a brief explanatory statement 
from the member who moves and 
from the member  who opposes 
the motion, may, without further 
debate, put the question;

Provided that where a motion 
is opposed on the ground that the 
BiU initiates  legislation outside 
the legislative competence of  the 
House, the Speaker may permit 
a full discussion thereon."

Under this proviso, I am ready here 
to permit any Member to say any
thing he has to say on this.

Shri Tek Chand (Ambala—Simla;r 
I carefuUy heard the observ'atioas of 
the last speaker and I have also be
fore me the provisions of article 25,. 
clause (1)  of the  Constitution  of 
India. A careful perusal o' this article 
will indicate that the BiU in no way 
encroaches upon the limits imposed 
by this article.  What is said is:

“Subject to public order, mo
rality and health and to the other 
provisions of this Part, aU persons 
are equally entitled to freedom of 
conscience and the right freely to 
profess, practice  and propagate 
religion”.
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So far as 1 am aware, this Bill in 
no way stands in  the path  of any 
citizen  who  desires to  profess, 
practise or  propagate any  religion. 
The  regulatory  provisions  of  the 
Bill are in no  v/ay to be  deemed 
to  violate  afty one  of the  ir.j unc
tions  laid dbwn  in  the  Consti
tution  ol  India.  Because  cer
tain persons who wish to  change 
from one religion to another are re
quired to register themselves, it doe» 
not follow that it contains any pro
hibition so far as profession, practise 
or propagation of any particular reli
gion is concerned.  The Bill, in its 
essence,  is a  regulatory  measure. 
That being so. it does not prevent the 
preaching or profession of any parti
cular religion.  Furthermore, the Bill 
to register such conversions will also 
be desirable from more points of view 
than  one, namely the  question of 
census will arise.  Another thing will 
be that in the  ease of minors and 
small children being taken away and 
then converted, if there is this limit 
that no conversion is recognised unless 
it is registered, you will be in a posi
tion to save a number of small minor 
children who have not  reached the 
ageage of discretion, who are not in a 
position to differentiate between one 
faith and another, as a result of some 
temptation or some sort of bait, being 
converted.  That being so the. Bill is 
neither unconstitutional nor such to 
which anybody can raise any objec
tion.

Sartor Hnkam Singh  (Kapurthala ' 

.̂ Bhatinda): From what  we have 
heard from the  previous speakers, 
there seems to be a scope for differ
ence of  opinivjn.  Mr.  Pocker  told 
us—we have not sot the Bill before 
us—that the Bill provides that when
ever any person wants to change his 
religion he shall  have to put in  an 
application, to the proper officer and 
the officer shall go into it and shall 
have discretion—for reasons to be re
corded  by' him in  writing—̂to  sey 
whether he allows that Conversion or 
whether  he refuses it, whether  he 
attaches certain conditions to it. The 
previous speaker referred only to one 
part of the Bill and said that it  is

(Regulation and,, 
Registration)' Biĵ  

only ioi census to be taken, tjja 
regulatory provision is contained here.' 
He did not refer to that '•'fcro'̂isRStf 
which was mentioned by  ‘Poefefef 
that some officer is a.'jposrited, wli6 
shall have this authority and  dî-cre-' 
tion to find out whether it ii* prftpef 
and meet to allow that conversian̂.ov 
not.  If that provision >iE there, clearly 
it is a clog on the authority and freer- 
dom which are provided in article 25 
of the Constitution,, and therefore, it 
will be ultra vires.

3 P.M.

Moreover, 1 have to say—I do not 

know well because /I a*’''  m pos
session of the Bill-̂feat if it really 
provi(&s for the  ap̂ îtaient of  an 
officer, then it wouJS, entail  certain 
expenditure as well, for which  the 
consent of the Presideiit is required. 
So, even on the grbtknd'that the con
sent of the President has not  been 
obtained, it would  be possible for 
the Bill to be introduced,here.

Shri Tek Chand:  Thê-Bill cannot
be ultro utres; a particuja».el8use may 
be.

Shri M. D. Joshi: As I said, it would 
be premature to disciiss 'what is con
tained in the Bill itself, namely the 
provisions of the Bill.  But in order 
to see whether th«’objection takra 
by the hon. Member  Shri Pocker 
Saheb is tenable, we'have to see the 
Title of the Bill. ■« the Title and 
the object do not gÔ Against the Con
stitution, then, I submit that ttie Bill 
deserves introduction. ‘ We are mere
ly at the point of intkidiiction of the 
Bill r>ow, and we are ItW here to dis
cus* the provisions of ̂the Bill.  If we 
were to discuss what 18 >tontained in 
the BiU, then the discussion would 
be, as I said, premature.,,,;

With your permission, Jj-nroîd like 
to read the Title of the Etill.,, only, 
which is as foHows;

Bill to regulate conv̂î n; 
and to provide tor registration) 
and licensing of  persons ri'fjmf 
any person to become a conŷt.” 
Further, the Preamble reads: 

"Whereas it is expedient to re-̂ 
gulate conversion and to provide 
for  registration of  conversions



ô83 Indian Converts

(Regulation and 

Registration) Bill 

[Shri M. D. Joshi]' 

and licensing of  persons aiding 
any person to become a convert, 
and, for matters incidental there
to;

Be it enacted.........................”

I submit, therefore,  that there is 
nothing in the Title itself to suggest 
that the Bill is opposed to the spirit 
or the letter of the Constitution. And 
since the provisions are not before 
us, it would be premature to discuss 
the provisions of the Bill. - This Bill 
does not object to conversions or the 
freedom of conversion; the conversion 
may be free or unfettered.  There is 
nothing in the Title to suggest that 
it is  restricted or fettered.  So, I 
submit that the Bill is not opposed to 
the spirit of the Constitution.

Mr. Chairman; Now, I ̂ 11 put the 
question.

Shri' Pocker Saheb: I understand 
there are other hon. Members who 
want to speak.

Mr. Chairman: It is for the Chair 
to decide what amount of discussion 
is necessary.  After all, we are not 
passing the Bill; we are not consider
ing its provisions either.  Even sup
posing the Bill is  introduced, the 
House will get anoth«- opportunity 
for considering whether it is in ac
cordance with the  Constitution, or 
even if it is in accordance with  the 
Constitution, whether it is necessary 
or proper to pass it.  I am only put
ting the  question for leave  being 
granted to introduce the Bill, and it 
is for the House  to say whether'  it 
grants leave or not.  Further discus
sion in my opinion is .tni’ecessary,  I 
shall put the motion to the House. 

The question is;

"That leave be granted to in
troduce a Bill to regulate conver
sion and to provide for registra
tion and licensing of persons aid
ing  any person to  become  a 
convert.”

The motion was adopted.

Shri Jethalal Joshi; I introduce the 
Bill.
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Mr. Chairman; The House will now 
resume further consideration of  the 
following motion moved by Shrimati 
Uma Nehru on the 10th  December 
1954, namely:

“That the Bill to regulate and 
licence institutions caring for wo
men and children be taken into 
consideration.”

The Mover and nine other Members 
have already spoken and concluded 
their  speeches.  Shri Dhulekar bad 
not concluded his speech when  the 
House adjourned for the day.  The 
total time taken so far in the con
sideration of this Bill is 59 minutes, 
and 61 minutes are available for its 
further discussion.

Shri
speech.

Dhulekar will resume  his

r?r  vr  ̂ *it

^  aft  ̂mw

f af  atftr*  srarr ?hiT t  # 

»»T

»f ^

 ̂ ̂    ̂  i  3rf?  fTJ’ TOP
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<n ^  1
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w  at t, ̂
«T|   ̂ fir WTTjrf »f

 ̂ ^  ̂ 3Pn

WT5f   ̂aiT  ̂ at̂T

«ivf«ii  3̂/  v̂PT 'T- <-1

m I  aift frW afft   ̂r?T ifr

I tnTT (̂tf) »f   ̂sVHNnT

it I t
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<  T̂T 5Tĉ 35  < <3-1  ̂  ̂'̂1 ■4<

r?r  tm?   ̂?nr  =r̂ ?̂ t

 ̂ (mrt̂ tr»r>i aift

laf  fTT  ’T? ffTW W   ̂ person 

 ̂ an;  fTiw FTO ar«f

 ̂ <TKli"   ̂ i <3 ^   ̂  ̂^

?TT  *PPT  ̂ain't  fnii

aii*<<!-ft <f?r  W«ii art"?

artW ̂  arpi Mf   ̂far;

?wi‘  *)"   ̂ I  ?rr  ?5n3  »Ĵ
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the licensing authority..........
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tion, association or body of indi
viduals whether incorporated  or
not, established for or having for 
its object the.............
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‘TEvery  institution  licenced
under this Act shall be under the 
management  of  a  Covernine 
Body..............." i
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Mr. ehairman; It so appears that a 
similar  BiU was  discussed in thi« 
House when Shrimati Maniben Patel̂ 
introduced and moved for considera
tion of such a measure. This Bill is 
exactly the same as the one whidi 
was moved for consideration by Shri
mati Maniben Patel.  The discussion 
on that Bill was adjourned on  the 
assurance that Government were bring
ing forward  a  Bill  o£ that nature. 
Now, I understand that a Bill con
taining, if not  identical provisions, 
provisions pertaining to the same sub
ject matter as in this Bill has been 
passed by the Rajya  Sabha and is 
pending  consideration before  this 
House,  That is the Children’s Bill. 
It was placed on the Table of the 
House on the 7th May.  I am given 
to  understand  that another  Bill, 
namely, the Suppression of Immoral 
Traffic in Women and Girls Bill 1954, 
has been introduced in this House on 
the 20th December 1954, and some 
of the provisions in that Bill, if not 
exactly the same, bear on the same 
subject.  Under these circumstances, 
it is not desirable  that we should 
duplicate our efiforts.  I would rather 
like to , know the position  from the 
hon. the Law Minister  and would 
then take the vote of the House if any 
motion comes before me to adjourn 
the debate on this BiU, if necessary.

The Minister in tbe Mtnistr̂r of Law 
(Sbri Fataskar); I  am  thankful  to 
you for the opportunity given to me 
at this stage to clear some of  the 
doubts that may be in the minds of . 
certain Members. The position is this. 
'There is a Bill known as the Sup
pression of Immoral Trafflc in Women 
and Girls Bill which was introduced 
in this House on the 20th December
1954.  I would say that so far as wo
men and girls are concemecf, it is a 
more comprehensive  Bill than the 
one that is now brought before the 

House by tbe hon. Uember, Sfarimatt 
Uma Nehru, I would only dra«r the 
attention of Members to ctanae VHX)
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of that BilL  This is a Bill which has 
iMen brought for the purpose of licen
sing institutions for women and girls 
_1 will only take that part of  it: 
Clause  19(2) of the  Suppression o* 
Immoral Traffic in Women and Girls 
Bill makes it clear that no person or 
authority other than the State Gov
ernment shall, after the commence
ment of this Act, establish or main
tain any protective home except under 
*nd in accordance with the conditions 
of licence issued under this section by 
the State Government.  The general 
idea underlying that Bill is that such 
homes should be established by Gov
ernment, but there is also this pro
vision that Government may Ucence, 
■o that the object of licensing..........

Shrimati  Jayashri (Bombay—Sub
urban); What about boys?

Shri Pataskar: 1 will come to that. 
l«t me deal with one by one.  Let 
tne satisfy the hon. Member that at 
least With respect to women, we have 
done the utmost that we could do 
not only to the extent of licensing 
tut even  going a little further.  I 
might tell the House, because  Bills 
mre coming off and on, that we have 
based the Bill on the  International 
Convention to which we had agreed. 
Therefore, everything that is possi
ble so far as preventing trafficking 
in women, having women’s institu
tions and girls’ institutions are  con
cerned, is covered  by the Bill to 
which I have made  reference just 
now.  I think that the matter wiU be 
dealt with in a much better way by 
that Bill rather than by this Bill.

Shri Tek Chand (Ambala—Simla): 

When?

Stei Pataskar: It was introduced on 
fte 20th December.  I do not know 
when you and the House will find the 
time to take it into consideration. But 
•o far as Government are concerned 
»4t is a Bill in the charge of ' Dr. 
Vatlu— can assure  hon. Members 
that there is no desire on the part of 
Government, having oBce introduced 
•tee Bill, to keep it pending , or . to 
delay matters. ’rii»t is not at all our 
pbĵ.  have done the utmost that 
is possible. We have brought to
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the notice of the hon. l«dy Members 
and other Members who spoke in sup
port that Goverrmient are entirely in 
sympathy with the objTCt of this, not 
only with regard to women but also 
in respect of boys.  So far as womoi 
are  concerned,  we have  afready 
brought this Bill. '

Then remains the question of boys. 
As my hon. sister was just now say
ing, with respect to children also, so 
far as we are concerned, there is al
ready a Bill, the Children’s Bill pas
sed by the CJouncil of States and  it 
has been forwarded here.  The dilft- 
catty. that 1 heard while listening to 
the debate last time was that it ap- 
pUed only to Part C States.  That 
difficulty is one caused by the con
stitutional provisions, because licens
ing is something much more  than is 
possible to be doi*e so far as we are 
concerned here.  With respect to the 
establishment of homes for  children
__because with regaid to such cliijd-
ren there are so many categories l̂ e 
delinquent, uncared for  and so  op— 
in our opinion that matter must  be 
decided by the States.  I am glad to 
inform the House that tlys Govern
ment have taken up the.jnatter with 
the State Governmeî also.  Muiy 
of them have al̂ got provisions lî  
this.  Many of them baVe agreed and 
we hope, in course of time, that a 
uniform legislation pight arise  out 
of that.  So far as 'the question  of 
children is concerned, in respert 0* 
Part C States we can legidate an4, 
therefore,  that Bill makes provision 
for that.  With reference to children 
in other States, the only thing that 
we can do is  ssk the .States to do it.

For •your beneft I might say that 
the provisions of the Children’s BiU 
would, however, be  attracted only 
when a child had beeh found, after 
a magisterial inquiry, to be a neglect
ed child.  If any  institution takes 
charge of any boys who have Wot been 
found to be neglected children,’  the 
provisions of that  Bill  as ■’ it  stands 
would nô probably be ’ attracted.  I 
would like to make- the -position clear. 
It must "be admitted that  the  CMM- 
ren’s Bill does not pmvtie  that 'iai 
hiittitatiDin taking «*>«■ ot tan ahotitd
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take out a licence.  This aspect of tiie

case was considerea' when the Child

ren's Bill was considered in the Bajya 

Sabha.  It was found that there were 

certain difficulties  in  providing  for 

such compulsory  licences  in  respect 

of all institutions taking care of boys. 

There are institutions  like the Rama 

Krishna Mission which take  care of 

children.  There are also  boys’  hos

tels and boarding houses.  It was lot 

the intention to  place any restriction 

in respect of such institutions.  In the 

Bill under discussion, even such insti

tutions have to take  out  a  licence. 

This  seems  to  be  hardly  necessary- 

We think  it  is  not  necessary  that 

there  should  be such  a  provision. 

Supposing there are hostels  for boys 

conducted .by  recognised,  institutions, 

it would be undesirable  to put  such 

restrictions on them.  So far as  the 

delinquent  children  are  concerned, 

they will be taken care of because  in 

many  of the States there  are  provi

sions to that effect.  We  have  also 

approached  the  State  Governments 

so-far as this question of taking  care 

of delinquent  children  is  concerned. 

It is  because  the  establishment  of 

hostels by the  Government,  etc.  are 

matters entirely  within  the jurisdic

tion of the State  Government.  The 

Central  Government'  have  no  power 

to do that.  According  to one of the 

entrie.<; in the State List, that ha.s  to 

he done by the States.

I might  say  that  many, of  the 

States  are  prepared to do it.  The 

'maximum that could be done  so far 

as this House is  concemerl  is  being 

done ■ with  respect  to  wom̂ n  and 

girls.  It may be asked-  why  is  it 

that  .you  are doing  these things  in 

the case of girls and not in the  case 

of boys?  There is a provision in  the 

Constitution,  We are all well  aware 

of it.  We  tried  to  take  advantage 

tft that provision for the purpose  of 
providing for girls.  I refer to eitry 

14 of the Union Li.st  “Entering  into 

treaties and agreements with  foreign 

countries and  impleiRenting of  trea

ties;  agreements  and  eon.«ntions 

'wtth toretgn  countries:”  Under  that 

■

entry, we can do something  and  we 

thought  that  we  were  justified  in 

doing that.  Therefore,  we  had  not 

the least  hesitation  in bringing for

ward  this  comprehensive Bill  with 

respect  to  girls.  With  respect  to 

boys, as I had already  stated, if  you 

turn to the State List, you find.

“Prisons,  reformatories,  Borstal  in

stitutions and other -insUtutions  of  a 

like  nature,  and  persons  detailed 

therein;  arrangements  witii  other 

States....’*

So, t.>-at is entirely a matter for  the 

State Government.

I  hope hon.  Members  who  ha<T

sympathised with the object  of  this 

Bill, will realise that  whatever  by 

any stretch  of the provisions  of  the 

Con.s.itution rould be done in respect 

of women and girls is  being  done. 

With  respect to boys also,  wherever 

we can do we are doing.  We  have 

done something in respect  of Part  G 

States.  Even  with  respect to  other 

States, w'e do not want to shirk  our 

responsibility.  But,  the hon.  Mem

bers  will realise  that  the.se  things 

could  not be done here  under  the

Constitution.  Even  there  we  have 

taken up the matter  with the States 

and we have got a summary of what 

the States had done.  Some of  them 

have  already  got  .rame  Bills  which 

they are re-considering  in  the light 

o;’  what  we  have  stated.  Some  of 

. them  are  considering  the  matter. 

Many of the  States  have agreed  to 

introduce such Bills.  1 ihink in Bom

bay the matter is under consideration. 

In Hyderabad they say  that  the Bill 

will  be  drafted  shortly  Many  im

portant States, as I said, have agreerf 

to introduce leg’slation on the  Vnes 

suggested  and  if can only  be done 

by them,  I think  there  is  nothing 

further which is to be done by  these 

private  Members’  Bills  that  are  in

troduced  now or that may be  intro

duced  later  on,  I  believe  that 

would be  right and proper  that  we 

should raise whatever we have to say 

about Hie (̂ifHcuIties  that ate beioK 

experienced and the improvements to 

be made in th«' Sill  for the Stippre»-
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Sion of Immoral  Traffic  or  in  the 

Children’s Bill.  I  think,  that  every

thing possible will l)e done except,  as 

I said, that which could not be done.

,I  hope that with this assurance and 

statement, the hon.  Mover will with- 

dr;v.v this Bill.

ifNnA ̂  *11 ^

 ̂  in Tff

innr ^ mi htv

 ̂  5̂ Tppnfe >1? 3pht

T̂ H   ̂ t

Shii Tek Chand:  After having had 

an as.isurance fronn the hon.  Minister, 

it  is no  doubt true  that we might 

await  for a comprehensive  measure.

But, from what he has stated  on the 

floor of the House ju.st  now.  it  is 

doubtful  whether the measure.̂  that 

he promised  will be  brought  before 

us,  are  likely  to  be  really  compre

hensive.  In he case of boys there are 

some difficulties.

Of all the private Bills that I have 

had occasion  to study very closely. 1 

find th's Bill to be very well  worded 

and it is  very comprehensive  in Us 

scope.  So far as  its  draftsmanships 

is  concerned,  I  must say that it is 

of a very high order.  TTiat  b̂ing so, 

there is no reason  why the Govern

ment  should not  ivail  it.self o.'̂ this 

Bill.  This Bill can  very well be the 

basic  Bill  upon  which  such  amend

ments  as some  hon.  Members  would 

like to move may be drafted.  It will 

be very regrettable if.  for some rea

son or the other, this Bill 'S shelved. 

It may take a very long time before 

the comprehensive Bill is really made 

available.

Mr. Chairman:  Am I to understand 

that the hon. Member wants  an  ad

journment of the debate?

T*lt

i/siiW  ^  îT*r ^

V*  w   anRT   ̂ i

Mr. CSiairman:  The question Is:

'  ‘That the debate  on the Bill  be 

adjourned”.

The motion lOOJ ad̂cd.
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INDIAN PENAL, OODB 

(AMENDMENT)  BILL 

(i>nsCTtion of new section 294 B) 

Shri NasMhwar Prasad Sinha  (Ha- 

zaribagh  East):  I  beg to  move:

“That the Bill further to amend 

the Iiidain Penal Code, 1860,  be 

cjrrulat< d for the purpose of eli

citing opinion thereon by the end 

of March, 1955.”

Before I enter into the merits of my 
case, I would like to take a few mi

nutes  of  the House to  present  the 

background on which this  particular 

Bill was placed and also,  the  stages 

through which it has undergone from 

the day I introduced it in this House. 

In  this connection, I would  slso like 

to tell this House that I was clear in 

my mind that  a  legislation  of this 

sort was overdue and  I  was further 

confirmed,  in  the  course  of  my  prê 

sence here in this House frim session 

to session, that the more such a legis

lation is kept pending, the more it is 

harmful for the society a>; a whole.

The career it has undergone  from 

the date I introduced this Bill in this 

House is like this.  I ii.troduced this 

Bill  here  on  the' !4th  August  1953. 

It had then to go through the ordeal 

of a ballot and fortunately it came up 

today.  It will  be  interesting for this 

House  to  know, in  this connection, 

something  that  happened  in  the 

meantime.  On  4-12-1953.  Shri  K. 

Rama Rno, a Member of the Council 

of States;  introduced this Bill ;n thf 

Upi>er House.  I do not say a “simi

lar” Bill,  I say thif very  particular 

“Bill” as it is, because I found  that 

Mr. Rama Rao. who is said to be one 

of the reputed journalists, copied this 

Bill, word for word,  line  for  ’ine, 

coma  tor coma, and—excuse me  for 

saying so—error for error and mistake 

for mistake.  Unfortunately.  I com

mitted an error  while  drafting the 

Statement of Objects and Reasons  ̂  

my friend of the Upper House copied 

that error also. Now, another  thing 

which is most surprising ta this coo- 

ne^  ̂is ̂ at he moved the BiC for
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considerMioB  that  House  on  tlie 
5th Marcfi 1953 ajid beine a journalist 

ol repute, not integrity 1 should say, 

he iSd' that "my Bill is seU-explana- 

tjffx.”  Further, be said; “Section SMA 

ol the I.P.C. deaJ;s with  cunuol  of 

lotteries; mine is an addition to that 

section in order to bring it UD to-date. 

He was trying to bring  the  Indian 

Penal Code up to date by means of a 

Bin. which war a copy of mine.

Shri iUchubir  Sshsi (Etah Dist — 

North East cum BUdaun Distt.—̂ Blast) 

bnitatioh is the best form of flattery!

Shri Naeeshwar Ĵ ntsad Sinha: That 

is plagiarî; that ts theft

Further, when Dr. Katju asked him 

irtiether he had. obtained legal opinion 

before framing his Bill, he shook his 

bead:  I  do not  know  whether  he 

meant Yes, or No. Any way I plate 

these facts befwe the House, so that 

I may Dot  1» . accused in future of 

bavini! imitated, or stolen his BiU.

I have 'already said in the  State

ment of Objects and Reasons that this 

crossword «Uzzle is an evil and a good 

deal  of valuable time  and mcney Is 

lost after it.  After what?  After illu

sions; after a WiU-o’-the-wisp, after a 

frantic.chase of a mriga trî hna.

■ Mr; Chairman: What was the atti

tude'bf Government to this BUI in the 

Raiya SaUia?

SIK  Nagethwar Frashad  Sinha:  1

read the debates an̂ found that Dr. ̂ 

Sat}u gave an assurazice there that bej 

arauld come forward  with a  similar! 

Bin and it would be presented before! 

the  Budget  SessiaA  commenced’.  He \ 

gave that  assurance and  the  hon. ! 

Mover  withdrew  his Bill.  But the i 

Budget sê on  is  over  and. we have 1 
not yet seen the Bill either here or i 

there.

Mr.  Chairman: The  promise  was 

that the BUI would be brought before 

the Budget session of 1954, last Budget 
session?

Sliri Nageihwar Pramd ffinha:  Yaa,

because that was moired in Decem
ber 1993

Then may l continue?

Mr. Cbalrmaa; Of course, the Chair 

does not wish to stand in the way of 

the hon. Member.

Shri  Nagesbwar  Prasad  Sioba:  As

far as I know. Government will come 

forward with a Bill trying to control, 

or license this evil.  I want that this 

evil  should  not be licensed.  There 

should be a complete ban on it.  There

fore,  I have to  place  .iiy points  ot 

view before Dr. Katju and the House.

Mr. Chairman:  What is the  basis 

for the hon. Member’s conclusion that 

Government would come forward with 

a Bill licensing crossword puzzles, and 

not ban them  altogether?

Shri Naeeshwar Prasad Slnba;  ’That 
Is my surmise after going through tbe 

debates of the Rajjra Sabha.  I do not 

know anything further.

Mr. CbaimuB:  Will the hon. Minis

ter be pleased to tell the House what 

the attitude of Government  is.  and 

what the present position utl

ne Mlaister ot Home ASaiis and 

State* (-Dr. Katja): Government  has 

the Bill under consideration and a final 

decision will be taken early next ses
sion.

Hr.  Cbsinaan: Have Government 

come to any decision with regard to 

banning, or with regard to Ucoising? 

..  Dr. Katjn: It is all combined: it is 
jcontrol; it is licensing; it is limiting to 

very small sums.  I am only  giving 

the House the  tentative  provisions. 

!rhe delay has taken  place  because 

State  Governments  had  to  be  con 
kulted.

There is o.̂e thing more which  I 

may mention, if my hon.  friend will 

permit  me.  He has referred  to my 

asking Mr.  Rama Rao in the  Rajya 

Sabha as to whether  he had  taken 

legal advice or not. That is necessary 

because it is very doubtful  whether 

Parliament can legislate on this mat

ter,  and  whether  crossword  puzzle 

can be considered as a type of gamb

ling or  betUiig.  ‘Gambline  and  bet- 

•ng" are  sjieclftcalljr  in  the  State
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List—vide item No. 34.  It is the first 

Item in the Concurrent List: "Criminal 

Law,  including all  matters  included 

in the Indian Penal Cede, at the com

mencement  ol  this  Conftiiution,  but 

excluding  offences  against  law  with 

respect to any of the matters  specl. 

Oed in List I and 1-ist II." It is ‘rue_ 

that  in  regard  lo  certai.n  matters 

about which the State  Governments 

have exclus.ve enacting  jurisdiction, 

you may take action ui.der article 252. 

First, a Resolution is nassed by seve

ral States that  Parliame.nt may  be 

asked to enact the law lor the purfiose 

of securing  uniformity.  that-'  Is 

one objection standing in the way of 

6  measure at this  type.  •

,  Let me »u«est one  courte to my 

'hon. friend.  His motion today is for 

:the circulation of this  meaaure  for 

eliciting public opinion.  This  debate 

may therefore, stand over tUl the next 

session.  In  between  the Bill  wiU be 

introduced and he may decide for him

: geU as to whether to proceed with the 

Bill.  In the meantime he may  also 

talte legal opinion  as  to  whether his 

BiU is within the competence  of the 

Parlittjnenl at all.

Mr.  Chalrmaa:  The  hon.  Member 

has  just  heard  the suggestion  made 

by the Home Minister.  He can choose 

Us own course; I do not wish to ad

vise him in the matter.  If he wants 

to proceed with the Bill be can go on. 

If he thinks it would be better that 

when the Bill comes he can make up 

his mind, he can ask  for  postpone

ment of consideration of the Bill.

Shri  NageAwar Prasad  Sinha:  I

am  not  anxious to proceed now.  1 

have no objection to  accepting  the 

hon.  Minister’s  suggestion.  The  con

sideration  of  the Bill  may  be  held 

over, but I am  anxious that if Gov

ernment do not come forward  with 

their Bill, my Bill should not lose the 

ballot.

Mr. CSkakaaa:  Then the hon. M -̂ 

ber himself may move a motion that 

the debate on this mil be odjounied.

Sfari Nweshwar  Sioha: I beg

to move:

“That the debate on the Bill be ad

journed.”

Mr. Chairman:  The question is: 

“That {Be debate on Qie BiU be ad

journed.”

The motion was adopted.

24 DBCEM̂ K 1S54 Pavment o/ Wages 4098
(Amendment) BiR  '

PAYMENT OF WAGBS 

(AMENDMENT) BILL

Dr. N. B. Khare (Gwalior):  I t>eg

to move: -

“That the Bill further to amend 

the Payment of Wages Act, 1936, 

be  taken  into  consideration

This matter is  very simple.  It is 

broû t t>efbre the House on account 

of the difJJculties  experienced  by  la

bour which tliey feel and which  hit 

them hard.  In section 17 of the ori

ginal Act the' word "direction” occurs. 

That word is rather ambiguous  and 

some doubts have arisen about its in

terpretation and difficulties have been 

experienced by the manner of its in- 

teipretatiOD.  I  therefore  submit  that 

that word should  be  '-hanged  into 

“decision”.  That is  aU.

And there are certain other  small 

defects which also are sought to be re> 

moved by the other clauses of the Bill. 

I move for >consideration of this 

and I appeal &at  the  Uovrasnmd: 

should  support  this  measure.  Be

cause a th  ̂ support it.  it win te 
PMsed; if they do not support it. H 

will not be passed.  I will content my- 

sett with saying this.  That is aU 

Mr. Qainnan:  Motion moved:

“Tliat the Bill further to amend 

the Payment of Wages Act,  IS.'Jfi, 

be tak««i into  ccnsideration.”

The Dfinister  of  Labimir  (Shii 

Khaadubhai Desai): I  am  in  sympa

thy  with  the  two  small  amend

ments  that  my  hon.  friend  Dr. 

Khare  has  moved.  This  Act 

came  into  force  somewhere  in  1934 

(Or. N. B, Khare: 1936) in  1886 and 
various (tocisions of  various  courts 

have cseate«I a k>t of difficulties. This
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whole Act was under consideration and 

Government propose to bring a com

prehensive amending Bill  before the 

House.  But owing to the ftate of busi

ness before the House they (fould not 

bring it,  I can assure Dr. Khare that 

along with the amendments which he 

has moved there are about half n dozen 

other amendments which will go a long 

way  in  improving  the  Payment  of 

Wages Act.  So I would request him to 

withdraw this Bill  and  permit us  to 

bring in a little more  comprehensive 

Bill in consultation with the  States. 

The States have already been address

ed. because after  all the law has to 

be  administered by the States.  And 

the States have also placed before us 

certain difficulties with regard to the 

constitution  of  authority.  There  Is 

also the question of the definition of 

“wages” which has  also  created  con

siderable complication.

I would therefore request Dr. Khare 

to withdraw this Bill and a'low us to 

bring in a little more  comprehensive 

Bill than what he has brou t̂

Mr. Chainnan: In case he does not 

withdraw, is it the case of the  hon. 

Minister that Government  will  not 

bring their Bill’’.  If Government does 

not bring the Bill, the  hon. Member 

will be able to resume it.

Shri  Klianclvbbai  Desai:  He  may.

But  I  ran  definitfiiy  assure him that 

I shall  bring  the Bill  early  enough 

in  the  next  session  and  the  amend

ments which  he  has proposed in this 

Bill  will  be  incorp'orated  in  that. 

That  assurance  I  can  give.

Mr. Chairmaii; May I know the re

action of the hon. Member?

Dr. N. B. Kbare; I profusely  ex

press my thanks to the  Government 

for their sympathy,  but I am rather 

chary of the promises made on behalf 

‘Ct the Government.

Shri  KUwdnbbal  Desai; I sm my
self more  anxious to  bring in  the 

amendments than Dr.  Khare himself, 

inclujjing his own am«idm'«sts.
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N. B. Khare; Therefore. I would 

agree, not to withdraw this Bill and 

lose my weapon, but I tvill simply agree 

to postpone its consideration.  As pre

vious Members have done, I will follow 
suit,

Mr. Chairman; May I take it that 

the hon. Member is making a motion 

to this effect that the debate be  ad
journed?

Dr. N. B. Khare; Yes,  the debate 

may  be  adjourned.  I  will  see  the 

Government's  attitude.  If  it  is  good’ 

I will not insist on this,  but if it is 

not good and I am not satisfied I will 

insist on this.

Mr. Chairman; The question is;

"That the debate on the Bill be

adjourned.”

The motion was. adopted.

INDIAN  MEDICAL  COUNCIL 

(AMENDMENT)  BILL

Sardar A. S. Saigal (Bilaspur):  :

beg to move:

“That the Bill further to amend 

the  Indian  Medical  Council  Act, 

1933. be referred to a Select Com

mittee  consisting  of  Rajkumari 

Amrit  Kaur,  Shrimati  M.  Chan

drasekhar.  Shri  M.  Anantha- 

sayanam  AjT̂ angar,  Dr.  Ch.  V. 

Rama  Rao,  Shri  Amjad  Ali,  Dr. 

Ram Subhag  Singh.  Shri  K.  S. 

Raghavachari.  Pandit  Dwarka 

Nath  Tiwari, Shrimati  Sushama 

Sen,  Shri  Awadheshwar  Prasad 

Sinha.  Shri  Nageshwar  Prasad 

Sinha.  Dr. Hari  Mohan,  Shrimati 

Indira  A.  Maydeo, Shri  B,  H. 

Khardekar,  Shri  Bhupendra Nath 

Misra, Shri Sushil Kumar Pateria, 

Dr. D. Ramchander, Shri C. Rama- 

samy  Mudaliar,  Sliri  K.  Ananda 

Nambiar,  Shri  A.  V.  Thomas, 

Shrimati Tarkeshwari  Sinha, Shri 

Lok  Nath  Misra.  Shri  Uma 

Charan  Patnaik,  Dr.  Virendra 

Kumar  Satyawadi,  Sardar Iqbal 

Singh,  Shri  Amamath  Vidyalari- 

kar,  Shri  Bahadur  Sfaigb,  Dr. 

PashuDBti  Mahdal,  Pandit  Munî
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shwar  Datt  Upadhyay,  Shri 

Raghunath  Singh,  Shri  Bimala- 

prosad  Chaliha,  Shri  Tribhuan 

Narayan  Singh,  Pandit  Algu  Rai 

Shastri.  Shri Satis  Chandra  Sa- 

manta. Shri Upendranath Barman, 

Dr. Mono  Mohon  Das,  Shrimati 

lla Palrhoudhuri, Shri H. C. Heda. 

Shri  R.  V.  Dhuiekar,  -'-iri 

' Lakshman  Singh  Charak,  Dr. N.

B. Khare. Shri T. Madiah Gcwda. 

Shri  M. S.  Gurupadaswamy. Shri 

V. P. Nayar. Shri V. B.  Gandhi 

and  the  Mover  with  instructions 

to report by the 28th  February, 

1»55.“

Sardar Huluun Singh (K;.purthala— 

Bhatlnda): Are there no other Mem

bers of the House!

Sardar A. S. Sai«al:  Out  of  499

Members I have put only forty-flve.

TsMr.  Chainnan; The  number 

forty-six,  inclut' 1  the  Mover,

Sardar  A.  S.  Saieai-  The  Indian 

Medical  Council  Act  was  passed  in 

the  year  1933  '̂hi,  foreign

government  which  then  i uied  our

country.  This  is  a  piece  of  legisla

tion which placed India to the tender 

mercy  of the  Medical  Council  in 

Great Britain  and  has created  havcc 

by  creating compartmeutylism  in  the 

medical  profession  in our  country.  It 

has  ke'pt  nearly  50,000  medical

licentiates  in  India  outside  its  pale. 

These  medical  licentiates  are  fully 

recognised  by  the  Provincial  Medical 

Councils  but  are not  recognised  by 

the  Indian  Medical  Council.  This 

anomalous  positilon  has  no  parallel 

anywhere else in  the world.

The  primary  objects  of  the  estab

lishment of the Medical Council were:

''1) To establish  an  adequate mini

mum and  uniform  standard  of medi

cal education in the country.

(21 To  supervise  medical  education 

in the country.

(3) To k«p a r«gister of all medi

cal men who possess minimum qualifi

cations  so  as  to  enable  persons  re

quiring  medical  aid,  to  distineuish
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qualified  from  unqualified  practition

ers and  to regulate the qualifications 

of such practitioners.

But  when the Bill was  introduced' 

in the House Dn the 23rd March  1932 

by Sir FazU Hussain there was a last 

minute change in  the rreamble.  The 

changed preamble read as follows: 

“Whereas it is expedient to es

tablish a Medical Council in India 

and  to  provide  for  a  register of 

higher  grade  qualified  practi

tioners of modern scientific medi

cine in  order to establish  a  uni

form minimum standard of higher 

qualifications  in  medicine  for  ail 

provinces; it is hereby enacted as 

follows.”

This was the changed  preamble at 

the time in 1932 when Sir Fazli Hus

sain moved  It.  This change  in the- 

preamble needs no further comments. 

The  foreign  government  was  suc

cessful  in  eliminating  nearly  fifty- 

thousand medical licentiates from the- 

DUTview of the  Act and by  the di- 

vide-and-rule  policy  created  a  gulf 

between one section of the profession' 

and the other,  with  the result  that 

the personnel  of one group began  tct 

hate the personnel of the other group.

It will be worth while 10 note that 
when  the  General  Medical  Council 

Act was passed  in Great  Britain  in 

1858,  all  the  practising  medical  men 

including  Barber "Surgeons  were  ini

tially put on the register.

An Hon. Member; Barber also? 

Sardar  A,  S.  Saieal: Yes.  See  the 

Act.

The  medical  curricSum  both  in 

medical  colleges and schools in India 

was the same: there might be differ

ence in  form  but  not  in substance. 

Text books for all  the subjects were 

nearly the same and there was not a 

single page on ' any  text book  in all 

subjects  which  was  meant  only  for 

medical graduates.  The  ;>nly ditler. 

ence was that while the medical col

lege  students were  required  to  com

plete the  same’  curriculum  in  five 

years,  what  was  required  from 

medical school students was that they 

.chnuTd complete in 4 to yetirt.
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Regarding  the  under-graduate  edu

cation  (M.B.B.S.),  the  Bhore  Com
mittee recommended:

After  the  /inal  <ju;ilifyiiig 

period at the end  of the  fourth 

year,  there should  be for every

student an internship of one year 

durî  which he should work in a 

public health unit.  He should be 

conferred  the  degree  only  after 

the completion  of internship."

There is not a single medical licen

tiate in  India  today who  does  not 

fulfil the above conditions.  The pre

sent standard laid down by the Indian 

Medical  Council  as  stated in  the

.preamble to the Act is for controlling,

and  establishing  “a  minimum  higher 

:standard  of  medical  education  and
<]ualification.”

Like  other  medical  councils  in 

European countries ‘ and  Ameri-a, the 

I.M.C. should lay down the “uniform 

■minimum standard of medical educa

tion  and  qualifications”  and  thus 

conform to the standard laid down in 

other  advanced  countries.  There  is 

J»o distinction  between  medical  gra- 

tduates,  the  products  of  medical 

Colleges  and  medical  li(jentiates,  the 

■products  of medical  schools in Eng

land and both are enjoying the same 

facilities  In services and registration.

It  may  be said  that the  medical 

licentiate’s course in India is Inferior 

"to the medical licentiate’s  course in 
■England;  but  I can say  without any 

fear  of  contradiction  that  of  the 

hundreds  of  medical  licentiates  who 

-wont to England  to secure  L.R.CP., 

■and  M.RC.S,,  not  one  came  back 

•disaĵointed and I am sure if India’s 

position  would have been  like that 

of  England and  Enghmd’s that  ol 

India, hundreds of medical licentiates 

from British Isles would have  come 

to India  to secure medical  licentiate 

diploma  from  this  country.  The 

■noble  profession is suffering  because 

of politics  and the First Schedule of 
■the I.M.C. Act.

One of the reasons why the licen

tiate medical  qualification  was  not
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included in the First Schedule to the

I.M.C. Act was that it would jeopar. 

dise the obtaining of foreign recipro

city for the  Indian  medical  degrees. 

After 18  years of its existence,  the 

President  of  Indian  Medical  Council 

declared that “it has failed to secur® 

honour  abroad.”  It  is  unable to  re

move from its Second  Schedule two 

of  the  British  qualifications  which 

have been considered  by this Council 

as  below  the  standard,  nor  has  it 

been able  to get the  recognition of 

the  General  Medical  Council  for 

some  of  the  university  medical 

degrees, nor are the Medical Councils 

of other  countries willing directly to 

recognise the  Indian  Medical  Council 

except  the  three  politically  insigni

ficant  countries  Malta. New  Zealand 

and  Burma.  The Council  refused to 

recognise the  vast bulk  of  medical 

men in  its own rountry,  the medical 

licentiates  in the  hope that  the  rest 

of  the  profession  which  constitutes 

but a smaU part of the  profession— 

the  medical  graduates  may  be  re

cognised by other countries.  The re

sult of injury to one’s  own soul has 

inevitably  manifested  itself in  this 

manner.  The  first essential  thin*, 

therefore. Is to change this  preamble 

so as to indicate that this  CouncU's 

essential  function  is to establish and 

maintain  a  uniform  minimum  stands 

ard  of  qualification  in  medicine  and 

then to set about doing other thitŷ 

in right earnest.

A  word  about  medical  licentiate* 

will not be out  of place here.  The' 

medical  licentiates  are  the  products 

of medical schools run and controlled 

by State Governments.  The standard 

of  admission  to these schools wh 

Matriculation and later on, I.Sc. But, 

the admission -was based on competi

tion. where third class B.Sc. and I.Sc. 

were  often  rejected.  It is  a  weU 

taown fact that the products of these 

institutions  are  shouldering  the  total 

btirden of rural medical relief and 50 

per cent,  of  the ^ban  area and in 

spite of a great number  of hurdles, 

medical licentiates  have shown  thetr 

abilities la all branches of medictae
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including surgery, opfhalmology, bac- 

triology,  pathology,  etc.  Out  of 

nearly 200,000 blind people,  regard

ing  their  lost sight  through  ope- 

jation  every  year,  the  credit  of 

about  150,000  goes  to  medical  li

centiates,  and  that  all  when  no 

facilities  are  available  to  them. 

Perhaps,  the  record  of eye  sur

gery  practised by Medical  licentiates 

in India in one year is more than the 

collective record of such surgery in the 

other countries of the world. Medical 

licentiates are condemned perhaps for 

creating this wurld  record.  It  is  a 

matter of great honour to state  that 

in the medical journalism, the  medi

cal licentiates  are the pioneers,  the 

two most representative journals,  the 

journal of Indian Medical Association 

and the  journal  of the  All  India 

Medical Licentiates' Association  were 

being edited  by  Medical  licentiates, 

who  attended  recently  the  World 

Medical  Editors’ Conference  held at 

Athens as representatives from India.

The  two  bacteriologists  available 

in Delhi from 1920 to  1947,  one  in 

Irwin Hospital and the other  in the 

provincial  laboratory  on  whom  the 

Governor General of  India  had  to 

depend in times of need, belonged  to 

the medical  licentiates’  class.  It  is 

■an irony of Xati that the members  of 

such a class have been placed beyond 

the pale of  registration  urider  the 

Central Act, and it is for  the Mem

bers of the Parliament to  judge  the 

gravity of the situation  and this can 

only be possible when  -both  medical 

graduates and medical licentiates  are 

heard.  At present only one  side  of 

the picture i* before thd‘ Government. 

Medical graduates have the  right  to 

be proud o! their  quaKfications and 

the medical licentiates are  proud  of 

their achievement«i::in the profession. 

In  the interests  of the country both 

should be respected  and  their  ser

vices fully utilised  rather  than  de

pending on other countries.

How  was  the  I.A.M.C.  formed? 

Government of India could not confer 

the King's  Coî mission in I.M.S.  on 

the Medical licentiates because under = 

s*ctlo(i  120  of the  Government  of 

India Act, 1935. it could be done only
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if the licentiate qualification  is  re

cognised  by  the  Indian  Medical 

Council, although for the duration  of 

war, it could’ be legally effected under 

ihe emergent provisions made  by the 

British Medical  Council  under  sec

tion 32B of the Defence  Regulationŝ 

1939.  It is a pity, however,  that this. 

Council which was largely  made  up 

of our own men, placed its academic 

prestige before the pressing need for 

equity  and  fairness  to  the  largest 

group of medical men.  In a sense it 

may be said that because the  Indian 

Medical Council refused to  recognise 

the licentiate  qualification when th«- 

same council had to recognise two of 

the British  qualifScations  considered 

by the same body as below the stand

ard, the Government had  to  creata 

the  I.A.M.C.  so  that  the  medical 

licentiates may be given  the  King’s 

Commission without any legal bar or 

constitutional impropriety.

4 P.M.

’The main provisions of the Act  do 

not conform to those of similar  Acts 

in any other  country.  It is so,  be-_ 

cause the then  Government  wanted ' 

more to  meet  the  demands of  the 

G.M.C. than the legitimate needs  of 

the  professional  education  in  our 

country.

Dr. Snresh Chwidra  (Anrangabad)::

What is G.M.C.? .

Ssirdar A, S. Saisal: If the  Health 

Minister  is  convinced  that  this  i** 

true, I am sure  she will be able to' 

pursuade her Cabinet  colleagues  to< 

amend the Act suitably.

’The non-conformin* features of the, 

Act are; it does not l«y down  a  uni

form minimum  standard  of  medical 

education; it is not enjoined to main

tain an all-India Medical Resistor tor ■ 

purposes of  professional, legal  and 

international  reference.  Why  ths- 

sponsors  of the  Act  omitted  these- 

two fundamental functions  are:  they, 

then, merely wanted an  Indian Medi

cal Council which can comfortably act 

as the hand-maid of the G.M.C.  In' 

fact, it did so  act  till  the  statutory 

period of a nominated president  ex

pired, and an elected president  came 

in subsequently.  Secondly,  the  op-
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position  of  the  medicai  profession 

through  its  organised  bodies,  the

I.M.A.  and  the  A.I.M.L.A,  to  a 

register without  the  medical  licen- 

■ciates who form the larger  number. 

From the report of the Select  Com

mittee, it is obvious  that  the  Gov

ernment also telt the absurdity of an 

-all-India  medical  register  without 

the medical licentiates.

Now that We have  a  Government 

■of our own with no foreign  masters 

to serve and  to  please,  the  organ- 

-ised profession  it is  hoped that  the 

Act will be amended so as to restore 

the integrity  of  the  Indian  Medical 

Council, and the fuinass of its statu

tory functions.

The required  amendment,  in  my 

■view, need not be very elaborate.  A 

few  changes  in  the  wordings  of  the 

preamble  and  consequential  changes 

in the other provisioas of the Act are 

•quite sufficient.  The present preamble 

states that the purpose o£ the  Coun- 

ĉil is to ‘ establish and to maintain  a 

uniform  general  higher  minimum 

■StanQard  of  medical  education 

throughout tUe  country.”  The  words 

“̂higher minimum”  were  used,  be

cause there  were  wo  standards  of 

medical education current, that )icen 

ciate and the graduate.  The  Govern

ment  -did not want to give up the for

mer.  Todaj o  position,  however,  is 

thai it ha.s  been given up"hy all the 

•States, one by one; and wî r̂f.jriains 

is only the graduate education,  under 

the control of the State  Universities, 

The word “higher” therefore  may be 

conveniently omitted without the lear 

-of  wounding  anybody's  susceptibili

ties.

Another change in  the  same  pre

amble is to add the words at  its end 

'‘and to establish and to maintain  an 

all-India Medical Register inclusive of 

"the' merlii-al li"entiates.”  This  would 

perhaps provoke a controversy.  The 

-opponents would say that  since  the 

licentiate standard of medical  educa- 

"tidn is not the one  accepted  as  the 

TOinimum  standard  by the  Medical 

Council, the licentiates could  not  be

included in a register maintained  by 

that Council;  that,  if included,  they 

would swamp by the sheer force  of 

majority almost all the seats  in  the 

Council allocated to  it  through  the 

electorate of 'the State Medical  Coun

cils; and that the licentiates so elect- 

fed may influence adversely  the main

tenance of proper standards  of medi

cal education  and  ethics.  This  is 

what  I  call  intellectual  red-tapism, 

mere logical  postulates  without  his

torical  or  human  considerations.  A 

Conference of medical  educationalists 

convened by the Govern’-̂ 

in 1930 for the puipose ô 

ing to the provincial Governments  a 

unitonii  minimum  standard  of medi

cal ed'ufation.  AH the members of that 

corilerence  wei'e  there  as  represeji-

l-Councils

tati\e.s of the medical faculties of' f 

State Un.ver.sities. the Indian Medic. 

Council,  the Principals o! the  Med.̂ 

cal Colleges and the Provincial Medi 

cal  Councils  except  three  licentiatfis _ 

It was the latter  three who  fought_ 

valiantly  but  vai.'iiv  lor  the  accept-̂ 

ance of the standard as laid d'own b;̂ 

the I.M.C. and  for  the  Universit̂jj 

portals.

I  have  advanced  several  argjle 

ments so far regarding the admeicirs 

ments of the Indian Medical Coucand 

Act of  1933,  But,  it  would ser. id- 

some useful  purpose il we  take  jd 

rational  and  matter-ot-lact  view ( ̂ 

the whole question from some bul-. 

principles.

Now, the first point to consider li • 

the necessity and functions of a  '

cal  Act.  The  General  Mê cai

Council of U.K. was formed in IBU 

and  its  main function was to  fceep 

a correct register  of qualified practi

tioners. 80  that  oersons  requiring

medical aid may know who are quali-, 

fled  practitioners. The  medicare,

register  is  not  a  dlrectoryW 

nor  a  “who-is-who”,  givinĝ,  al’ie

sorts  of  particulars  about  tl̂ral

various  qualifications  of the pe. 50

sons registered.  The Medical Act /.'in 

England does not provide the registĵl»> 

tion of any qualifications or dlplomm* 

except  the  primary quaUficatieni ' 

necessary for registration and only a
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few  postgraduate  like  the  M.D., 

M.S., F.R.C.S. etc.  The various dip

lomas like the D O.M.S., D.L.O. atf.. 

are not registrable in England even as 

additional  qualificatiSns,  but  strange 

to  say  that  in  India,  though  the 

diiferent provincial  Medical Acts are 

modelled on the 1858 Act, these very 

diplomas,  which  are  not  registrable 

in the country of origin, and similar 

such  medley  of  diplomas of  local 

manufacture are registrable in India 

These things apart, medical registra

tion only demands  that the  person 

seeking to come on the register should 

j ̂ihe  minimum training  to 

matter necessary  treatment  to

the sick or the  ailing  patient.  Ap
plying  this  crucial  test,  there  is  no 

justification in  any  National Act for 

Medical  Registration to  keep  out 

qualified  medical  practitioners,  who 

I *̂ave been administering medical aid, 

bfjot only in private practice, but even 

V \n  the  various  branches  of  Govem- 

I ment Medical  Services  as  well  as 

similar  such  services  under  public 

bodies like  Municipalities  etc.  Not 

j. only that,  but  there  are  instances 

I where  medical  licentiates  under  a 

p;;ontract  of  service  are  considered 

G, ompetent and legally allowed to ad- 

deijinister  medical  aid  in  places  like 

tĥtuth Africa, East Africa etc.  So it 

.an jeans that the medical licentiates in 

-g, /leir own right could not be excluded 

tj;from basic registration under an Act 

e-dfhich has been passed by a.judicious 

tjconsideration of this question.  The 

1933 Act, looking to its genesis, was 

passed in a  House  of  Legislature 

which was entirely subservient to the 

then Government and was enacted to 

satisify  certain  conditions  and  solve 
difficulties  which had  very  little  to 

do with the basic problem of medical 
registration.  ,

■  A specific mention must be  made 

 ̂here about the so-called higher stand

' ard of  medical qualification in  the 

'‘preamble of the  I.M.C. Act of 1933. 

f̂ This so-called higher standard is the 

Fewest minimum, so far as an intcr- 

G'National  recognition  and  standard  is 

!■ toncerned.  As  regards  the products 

'ot this so-called higher standard, the 
following quotation trom Dr. Grant’s
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pamphlet on the Health of India, page

23,  will  clearly  give us the idea of 

what  this University  medical  educa

tion is really worth;

“Another  reflection  on  the 

standard of  university  medical 

education  is the relatively small 

amount of research of significance 

undertaken  in comparison  with 

university  medical  colleges  in 

other countries.”

Sardar Hiikam  Sin̂ h:  The  per-

severence  of  the  hon.  Member  and 

the patience of the Minister are both 

commendable.

Sardar A. S. Saigal:  In  spite  of

this higher standard of medical edu

cation of the Indian Universities, the 

products, the medical  graduates and 

their work, has very little value even 

in our own country.

The Farliamentary Secretary to tbe 

Minister of Edncatioii  (Dr. M.  M, 

Das): On a point of order, Sir.  He 

says that the work  of  the  medical 

graudates has got very  little  value. 

This is the exact point that  he has 

said.  Has the motion any bearing on 

the work of the  medical  graduates? 

Everyone knows the value and worth 

of the medical graduates.  It is a mat

ter of opinion.

Sardar A. S. Saigal:  This  is  my 

personal opinion.  The other one might 

be the opinion of the  hon. Member, 

but I differ from it.

Cluirman:  All that the Mem

ber’laiplfts is that the entire thesis is 

based on some other thing whereas this 

expression of opinion is not in keeping 

with  the  thesis  already  read  out. 

This is what he wants to say.

Sardar A. S. Saigal:  India  is  re

nowned for eye surgery, the pioneers 

for cataract surgery.

Mr. Chaimiaii:  The  hon.  Member, 

if he so wishes may leave these terf>- 

nicalities out.  So  far  as  the  main 

points are concerned he may read.

Shri D. C.  Sbarma  (Hoshiarpur): 

May I know how much time is given 

for this?
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SanUr A. S. Saieal:  Even the Bri

tish Government  during  th?  war  ac

cepted the medical licentiates even for 

the purpose of temporary registration 

in the U.K.

Skri R.  K.  Chaudhuri  (Gauhati): 

There are precedents for taking such 

long written speeches as having been 

read.  We can do it here also.

Mr.  Chairmaji:  Why  do  you  raise 

this objection?  He is practically  on 

the last page of his speech.

The Minister of Health  (Bajkumarl 

Amrit Kaur):  He may read it out so 

that I may be able to reply to it.

Sardar A. S. Saigal:  So ft is strange 

to understand how the medical licen

tiate,  who was found competent dur

ing the strenuous period of the World 

War II should now be put back on the 

plea of reciprocity.  Not  only  that, 

medical  licentiates with army service 

were allowed to  take  post-graduate 

qualifications  in  England  like  the 

D.O.M.S. etc.

In the end, I should make an an>eal 

to fte legislators and the Government 

that if any justice is to be given to the 

niedical licentiates, it has to be wven 

Immediately and  without any further 

delay.  The recruitment to the medical 

licentiate course has been stopped al

most ali over the country for the last 

five to ten years, Iraiger in places ifke 

Madras and U.P.  If this  secognition 

were to be given after  ten  yean, It 

would certainly lose  its  grace  and 

would pKive a barren gift.  Sufficient 

arguments  have  been  advanced  to 

amend  the  1933 Act and give it the 

status  of  a really representative Na

tional Act.  It is hoped that the legis

lators and the Government will rise up 

to the occasion and give Justice, which 

has been delayed for the last 20 years.

Dr. 8lir«sb Chandra:  On a point ot 
information.  Sir.  The  hon. Member 

has moved a very important Bill and 

other hon. Members are very much in

terred.  We have not been  able to
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follow many technical terms which be 

has used.  So. I would like,  through 

you, to request him-to explain certain 

technical  terms ûch  A.I.M.C.  etc.

Sardar Hukam Singh:  Would it not 

be better if a Hindi translation of the 

speech  were handed  over?

Sardar A. S. Saigal: I will give  a 

Hindi translation of the sneech. Sir.

Mr.  Chairman;  Motion  moved:

"That the Bill further to amend 

the Indian  Medical  Council Act, 

1933, be referred to a .‘select Com

mittee ' consisting  of  liajkumari 

Amrit Kaur, Shrimati M. Lnandra- 

sekhar,  Shri M. Ananthasayaiiam 

Ayyangar, Dr. Ch. V. Rama Rao. 

Shri Amjad Ali, Dr. Ram Subhag 

Singh,  Shri  K. S. Raghavachari, 

Pandit Dwarka Nath Tiwari. Shri

mati  Sushama  Sen.  Shri  Awa- 

dheshwar  Prasad  Sinha,  Shri 

Nageshwar Prasad Sinha, Dr. Hari 

Mohan,  Shrimati  Indira  A.  May- 

deo. Shri B. H, Khardekar.  Shri 

Bhupendra  Nath  Misra,  Shri 

Sushil Kuamr Pateria, Dr. D. Hain- 

chander. Shri C. Ramasamy Muda- 

Uar,  Shri  K.  Ananda  Nambiar, 

Shri A. V. Thomas, ShrimaU T*r- 

keshwari  Sinha.  Shri Lck Nath 

Misra, Shri Uma Charan Patnaik, 

Dr.  Virendra  Kumar Satyawadi, 

Sardar Iqbal Singh,  Shri Amar- 

nath  Vidyalankar,  Shri Bahadur 

Singh, Dr. Pashupati Mandal. Pan

dit Munishwar  Datt  Upadhyay, 

Shri Raghunath Singh, Shri Bima- 

laprosad Chaliha,  Shri Tribhuan 

Narayan  Singh, Pandit Algu  Rai 

Shastrl,  Shri  Satia  Chandra 

Samanta,  Shri Upendranath Bar

man, Dr. Mono Mohon Das, Shri

mati Ila Palchoudhuri. Shri H. C. 

Heda,  Shri  R.  V.  Dhulekar, Shri 

Lakshman Singh Charak. Dr. N. B. 

Khare'.  Shri T. Madiah  Gowda. 

Shri  M. S. Gurupadaswamy, Shri 

V. P.  Nayar, shri V. B,  Gandhi 

and  the  Mover  with  instructions 

to report by the ?9th  February, 

1955.”

,The kon. Miitister may oiter her r*- 

narks.
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Amrit Kantt  II there U 

anybody else who wants to speak on 

this. I have no objection.  I may reply 

to all together.  •

Shri D. C. Shanna: May  I  know 

what time has been allotted lor con

sideration of this BillT

Mr.  chainnan:  Two  Lours.

Shri D. C. Shanna: How much time 

has the hon. Member taken?

The Minister of Home ASairs  and 

States  (Dr.  Kat}a); Only  hall  an 

hour; he has not spoken at all.  ’

Dr. Saresh  Chandra: Have I the 

permission of the Chair to speak. Sir?

Mr. Chainnan; I understand that on 

a former occasion also the hon. Mem

ber made some motion like this.  And, 

at that time,  perhaps,  the  Govern

ment was pleased to give a reply to 

the hon. Member.  This is.  perhaps, 

the second or third time  that he is 

bringing  such  a motion  before  the 

House.  If it is correct that the Gov

ernment have such a Bill  under-pre

paration,  then it would te advisable 

for tjie House to consider whether for 

the self-same  matter we  should  de

vote some time today.  That is a point 

which I wish the House to ta.ke into 

consideration.  That is why I wanted 

the hon. Health Minister to enlighten 

the House on this point.  If it is very 

likely that the Bill ii coming very food 

the House should take this into con

sideration.  The  hon.  Member  said 

that he has waited twice before.  He 

has said this in the meeting of a Com

mittee. He said that he waited because 

he thought the Government is bring

ing forwara a Bill.  If the  Govern

ment is really bringing up a Bill and 

it is in the course of being prepared, 

then it wiU be wise for the House to 

consider whether we should  proceed 

with the same matter.  If that  pro

ceeds on the same or similar provisions 

as the hon. Member has got in his Bill, 

then let the House consider whether 

It in useful to proceed with :bis Bill. 

I therefore ask the hon. Health Minis

ter to enlighten the House cn this mat

ter.  Let us know the reactions ol the 

hon. Minister to this.

606 T,SD

Bojkamari Amrit Kanr. Sr, as you

yourself have pointed out, this matter 

has been brought before the House on 

more than one occasicn.  I have  al

ready, both privately and on the floor 

of this House, informed the hon. Mem

ber that the Government  has  been 

contemplating lor the last two years 

to bring forward an amending Bill.  It 

is not an easy thing for the Govern

ment  to  bring forward a BUI.  We 

have to consult all the State Govern

ments in this connection and also the 

Universities  and  it  is a oimpUcated 

matter.  I would, however. like tc say 

a few words .â ut the Indiah Medical 

Council Act because I think ’. should 

enlighten the Members of this House 

as to what the Indian Medical Council 

is.

Mr.  Chairman: Before  the  hon. 

Minister proceeds. I would request her 

to reserve her remarks for the debate, 

because  if other Members take part, 

she can reply.  If she is opposing the 

motion, it would be time for her to go 

into aU these.  At this stage, I am on

ly  considering whether it  would be 

advisable to proceed with_4he matter 

in view of the fact  that  the  hon. 

Minister has got a Bill under prepara

tion and it is in such a stage that it 

is. likely to be brought in \ery soon 

before the House.  That  is  a  point 

which I want to be considered by the 

House before we proceed further with 

this motion.

Râ omari Amrit Kanr; All  I can

say is that we have  already drafted 

the Bill; we have decided to undertake 

comprehensive legislation to amend the 

existing  Indian Medical Council Act 

and it will include most of the amend

ments proposed in Sardar Saigal’s BilL 

Therefore, in view of this  personally 

I shall have to oppose the reference 

of his Bill to a Select Committee.

Mr. Chalrmui: Is it likely that the 

Bill wUl come up in the next Session 

or will it take much more time?

Rajknmarl Amrit Kanr: The BiU is

now before the Cabinet for considera

tion and I hope very much to be able 

to introduce it in the next Session.
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3TT ?TO'   ̂  Ts»<)  3IFt  ̂  ^

anff  IPTT ̂ if
r̂r̂f  g; I  ifW  

n̂v g;  trf̂ ^
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 ̂ 5Tî  ̂   ̂5n̂

«I? ?W >}?r  IPTT  ̂I  *?̂ r̂f ^

RFrfk tChoit'-j) jpi  ̂  ^   afd ?)̂

 ̂  ̂ ITqi  3nf̂   <?)i*i   ̂  ̂ ^   qi <HI

 ̂aift  F? 'fl'nl ̂  HTtT
3  ̂   ̂ sfTT̂ft  #  I  ctt̂fTTT V?

3T#  ̂ IVk ^

M̂d<t»  0f}yn̂4<<H   ̂ ?5IT3

jnij ̂rf I fir
>f  ?. !' 3fft  li" orf  -aftj'’̂ *}''d̂^

f   31  ̂ 3  ̂  tn  fe te - 

 ̂   ̂ sftwctr t,

 ̂ >̂nr fctw ?t 3tt̂ 3ift jU 
?̂rai! »r fir ?w cR  ^
?t  ̂   5f̂   f^ W  ^  ?V

5mpft I #■   ̂    ̂an̂

gww g;  Tsn  ?r?  ar  ̂̂ ?W

3prn anr  ̂?w  ain  ^

?w fete   ̂ 5̂1̂   5mj ?n?̂ 

3TW  ̂   fsRT atftftfen  ̂   ̂

>1̂  #  <tF̂   ̂ ?ir  in

oni5 1  am i  anr  (?w  ^

r̂f w?u aticr arrf   ̂fw 

fflv fir fira-  ̂ >riWi! vJijTMrn̂tH 

 ̂fer >hnt  ̂  ̂  fM ?

?râ >n̂ ar»t?r ««rf? :  i}̂ 4 1,5̂
iff  ̂   ̂  ̂  ̂ ,n5frf

 ̂TOT  Tgr arf?  ̂ 5r̂  3"=r ^
=n?  anil  fir  ̂ŝ'Njfe  ^

w»r̂ "îr   ̂  I arr ift  ngnr 

ttra-   ̂ 5rf  iT̂ 5f̂   ^

 ̂ 'al=ii"i arrar arp?  ip  ;f  r̂ft

îr̂ ;?WK  ̂firm  IVjf  fir  fw

 ̂ WlTirJc si  WJT̂ <hr  ̂  ?V?iT  # 1

 ̂ h^mr   ̂  3RTW  ̂   jt

fir fsrH afd  fir  frair  if

 ̂  I

«fo   ̂  ! jf  amr Eŝ f̂ irsra'  # 

fir fer  ̂«n̂ if  ̂  ̂   ̂  êrrn

Î?TTT ?;.....

feai v̂rjfrr :  amr fir  ^

»fo   ̂  : 3ft ̂  I

feai v̂nkr :  ̂aw 5tr ye ̂t̂ĥiH 
?W cTT ̂  W f̂  ̂t

atr trf ?T5 "Atit ?hi  ̂fen  atrar «ff 

atr̂ '̂rfjTi ?u  ̂ )

I understand that the hon. Member 

wanted a  certain kind of  assurance 

that the  Government Bill  would  be 

brought forward in  the next Session 

which assui'ance has been given.  An

other thing that-the hon. Member was 

pleased to say  was that  that  Bill 

sought to be Introduced may be  sent 

for eliciting public opinion ahead,  so 

that time may not be lost in getting

(Amendment) Bill
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that  public  opinion.  That was the 

only  other  matter  which  the  hon. 

Member wanted. May I know the hon. 

Minister’s reactions?

Bajkumari Amrit Kaur:  I am  not

willing to give any assurance  about 

clicitiî public opinion.  It is a highly 

technicarmatter.  AU the States have 

oeen consulted, and aU medical autho- 

Tities have been  consulted.

Mr. Cliairman;  I understand  then 

■that this is not going to be sent for 

eliciting  public  opinion.  The  hon. 

Member  also  does not want it.  He 

only says that if it is to be sent for 

public  opinion,  it  may  be sent now, 

so that time may not be lost.  It is 

not his case that the Bill may be sent 

for public opinion.  It may not at all 

be sent for eliciting public cpinion.

lii  the  hon.  Member  agreeable  to 

the adjournment of the debate on this 
B.'ll?

Sardar A.  S.  Salgal;  I would just 
beg of you that the debate on the Bill 

may be adjourned till a Bill is moved 

by the hon. Minister.

Mr.  Chairman:  The  question is:

“That the debate on the Bill be ad
journed.”

The  motion  tuos  adopted.

PREVENTION OF FREE. FORCED OR 

COMPULSORY LABOUR BILL

,  Shri D. C. Sharma  (Hoshiarpur)  I 

Seg to move:

“That  the  BiU  to  provide 

punishment for Iree.  forced  or 

•compulsory  labour,  be circulated 

for the purpose of eliciting opinion 

thereon  by  the  end of March. 
1955.”

TTiis is a very simple Bill,  and a 

very short Bill too.  But its simplicity 

and shortness are no index of its im

portance or the urgency of the problem 

to which it draws the attention of the 

Indian public.  In the  first  place, I 

wish to say that this Bill is in confor

mity with the  spirit of the times in 

which  we  are  Uving.  There is no 

doubt that free forced labour is still 

practised.  I shall come to that point 

later.  But I must say  that  this i* 

something which is reminiscent of the 

feudal times.  It is not only that, but 

it is also a kind of slavery,  - 

Now. we have abolished slavery in 

many ways in many countries,  and 

slavery  is a penal offence now.  AU 

that Is there, but there are so many 

places  where  feudalism  still lurks. 

There are  so  many  forms  of labour 

which still show the vestiges or signs 

of that form of slavery.  Therefore, I 

think the spirit of the time requires 

that we should put an end to all kinds 

of slavery, whether it is free or forc

ed, and whether it is practisê on  a 

small scale or a big scale, and whe

ther it is practised in a direct man

ner  or in an indirect  manner.  That 

is the first object of this Bill.

The second object of this bill is this. 

I am not very wrong when I say that 

about 85 per cent, of the people  of 

India live in villages. The raral p.jpu- 

lation of India requires to be  giver, 

that status, that dignity of citizenship 

and manhood, which are postulated in 

our Constitution for all the citizens of 

India. I come from a village,  and  I 

know  that in  the  villages,  the  con. 

ception of freedom is not the same as 

that which is to  be  found in  the 

towns. It is so because in villages we 

do not  have  that  amount  of educa 

ton as we have  elsewhere.  At the 

same time, we find that social strati

fication—I am using a very big woid, 

but  I shall explain  it iater  on—if 

found there in its  worst form.  For 

instance, we have there persons wh> 

own lands,  we  have there  prrscns 

who  possess  money,  and  we  have 

there persons who possess some kind 

of influence.

[Mr. Deputy-Speaker in the Chair] 

And those persons are not  always 

just those whom one could call poor, 

illiterate  and  uneducated.  I do not 

want to talk in terms of castes, for I 

do not believe in castes.  But I can

not help saying that this caste system 

still persists in India.  It persists with.
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greater  vehemence in the villages of - 

India than in the towns of India.  In 

towns, we And a sense ol equality, but 

not so in the villages.  There are some 

members of some castes— do not want 

to mention those castes—who are not 

accorded that social equality which is 

to be found in other places.

Therefore, in the context of the Five 

Year Plan of India whose objective is 

te level up the rural population of our 

country, it becomes very necessary to 

have a Bill of this kind.  I represent 

a constituency which I call a  back

ward constituency.  The hon. Member,

Pandit Thakur Das Bhargava,  while 

speaking yesterday on the Five Year 

Plan referred to Gurgaon.  He said it 

was a backward area.  He also refer

red to Hoshiarpur and Kangra districts 

and  called  them  backward  areas.

Now, I represent the Hoshiarpur  dis

trict  and  two  tehsils of Kangra dis

trict, and I ilnd in that backward area 

we do not have the same kind of social 

education as we have elsewhere.  They 

are scarcity-affected areas.  Three teh

sils Lt my  constituency,  Hamirpur,

Dera and Una are described as scar- 

city-allected  areas.  People  own  very 

small plots of land there  and they 

find it very difficult to eke out their 

living with all the work that they do.

Now in those areas. 1 find that  the 

blessings  of education are not to  be 

found' on  a  large  scale.  Therefore, 

there are castes, there are ctrtain sec

tions of  society there who are  not 

v̂en that kind of equality of  treat

ment which is the birthright of every 

«atizen of India. I should not say it, 

but I  cannot  help  saying  it,  that 

veiled forms of begar, indirect forms 
uf begar, indirect forms of forced la
bour are, ŝ.41 to be found in the vil

lages of India and  are  to  be  fotod 

very oten in the backward areas of 

India. Now, it is our duty to level up 

these backwaro' areas and if we want 

10 do so; we should  make this  -ap
proach. We should make these inhabi

tants of these areas feel that nobody 

can  expect  them  to  dJo  any  service 

ivalnat  their  wiU or  against  their 

indination.
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There  is a section, section 374  of 

the Indian Penal Code, and it  lays 

down that nobody can be compelled 

to labour against his will.  It is a 

very  wholesome  provision. It  does 

away with free and forced labour io 

every sense of the word. But I must 

say that this section is so vague that 

it has failed to root out the evil. In 

the British days—I  am very  sorry 

to refer  to them—it  used to  be 

thought  to be  the prerogative  of 

officials to get free or forced labour 

from  others. An official would come 

to a village and  it would be  said 

that his luggage should be taken 'rom 

one village to another; it would  be 

said that somebody  should  cook his 

meals; it would be said that  some

body should look after his comforts. 

There was no  electricity  in the vil

lages—and there is not much electri

city in the villages even  now—and 

when the officer went to a village in 

summer, somebody would be asked— 

I  am  deliberately  not  using the 

word  ‘compelled’  because that hurts 

—to pull the pankhtt, the fan, all the 

time  that  he  was  there.  Somebody 

would be sent to  bring water  for 

him from a distance. Well, this was 

done in the British days. I know that 

our  officers  are  much  better.  They 

know what is meant by human dig

nity,  they  are  themselves  men  of 

dignity and they respect human dig

nity among others. But all the same, 

I cannot deny  the  fact that  some

time there is a regression, there  is 

a going back, to the evil  traditions 

of those officers we haj in those bad 

old days.

Now, how many persons know  of 

the provisions  of the Act?  I  would 

like to know how many  cases have 

been  brought  to  notice  when  the 

provisions of this section have been 

violated?

Shri B. K. Chandhuri (Gauhati): 

Indian Penal Code?

Shri D. C. Sharma; Very few.  It 

is  because  the downtrodden  man 

has  not the  courage to  stand  up 

for  his  right  against  those  persons 

who are very powerful. It is, there-
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fore, that  this section  has  been 

adorning  the  pages  of  the  Indian 

Penal Code.  It has been a very fine 

section to be read by students of law 

colleges. It has been a very fine sec

tion  which we can show for  the 

good of  dur soul, to the world, but 

1  must say  that this  section,  like 

the Sarda  Act which  banned  child 

marriages and like  so many  other 

pieces iol' legislation,  has  been  in

operative; I  won’t say  that it  has 

been  a  dead  letter,  because  that 

would rather be violence ol language 

—I do not believe in voilence of any 

kind, whether it is verbal or of any 

other  description.  But I must  say 

that this section has not brought any 

relief to the toiling people of India 

whom our old masters used  to call 

'the hewers of wood and the drawers 

of water”.  It is not  only  for  this 

reason that I present this Bill to you. 

It is not because I stand against com

pulsion; I am against compulsion of 

this kind. I do  not want that  any 

person  should be  reduced to  the 

status of a  beast of burden.  I am 

also against it because I do not want 
that___

Mr. Deputy-Speaker:  If the hon.

Member  wants  that  this  motion 

should be carried through today, he 

may cut short his speech. It is going 

for circulation.  I have no objection 

to allow him to car̂  on.

Shrl D. C. Sharma: I do not think 

I  have spoken for more than six or 
seven minutes.

Mr. Depnty-Speaker:  That is  not 

my point. We have to adjourn today 

and,  therefore,  if  the  hon.  Member 

goes on, there is no chance  of this 

motion being disposed of  one  way 

or  the other. If it is disposed of, we 

may  know the  result even  before 
the House adjourns.

Shri D. C. Sharma:  Do you mean

to  say that if  I finish my  speech 

earlier, the House will be adjourned 
earlier?

Mr. Deputy-Speaker;  The  House 

will  adjourn ,at  5  O’clock,  and 

this Bill will have to stand over  till 

the next session. In the  meanwhile, 

if  the Government agree, it loay go
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for circulation. Thus we would have 

finished one stage. What is the atti

tude of the Government in regard to 

this matter?

The  Minister  of  Labour  (Sbri 

Bitaandubhai  De :̂  Though  the

object  o£  ihe  Bill  is  salutary, as 

far  as  the  question  of  forced 

labour  is  concerned,  it  may  be 

an  exception  in  some parts  here 

and there. The provision in the Con

stitution  prohibits  forced  labour. 

Some of the  States have their laws 

and we  had circulated  to aU  the 

States  that they should be amended 

if they offended the provisions of the 

Constitution.  I  am  very  sorry  I 

would have to oppose this  Bill  as 

such because in this one Bill,  Shri 

D.  C.  Sharma had brought in three 

or  four  different  aspects:  remunera

tion, hours of work and  making the 

offences cognizable. I can assure hnn 

that when Government seek to amend 

the  Indian Penal Code,  they  wiU 

consider  the question  of  suitably 

amending  section  374.  Shri  D. C. 

Sharma should imderstand that what

he  had  stated  those  conditions__

obtained previously, some time about 

eight or ten years back. Things have 

considerably improved. The  amend

ment is under consideration and the 

various States are already amending 

their  State  laws to  give effect  to 

the  provisions  of the  Constitution. 

Whether  these  offences should  be 

made cognizable or not will be con

sidered  when  the  amendment  to 

section  374  comes.  With  this  assu

rance on my  part from  a general 

pomt of view, I would request him 

to  withdraw this Bill  if this satis

fies him and wait till the amendment 

of the Indian Penal  Codte ('omes be
fore this House.

Mr. Deputy-Speaker: Does he mga,' 

to  say that the  Indian Penal  Code 

and this section in particular will be 

placed before the Law Commission?

Shri D. C. Sharma: If I understood 

the hon.  Minister rightly,  he ha- 

made three observations. He said, fc 

the first place that things were im
proving ___

An Hon.  Member;  He said th«r 
have improved.
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not like to do and which are  gene

rally  complained of here  They are 

compelled to make,  or construct  a 

latrine,  demolish another or build a 

third.  They do not  actually  do any 

kind  of  scavenging  work.  But  they 

are still  compelled to  do, for  the 

sake of living free in that village and 

for getting certain quantities of tim

ber free, certain work, whether they 

like it or not.

4127

Blr.  Deputy-Speaker: Motion mov

ed:

“That  the  BUI  to  provide 

punishment for  free, forced  or  . 

compulsory labour,  be  circulated 

for  the  purpose  of  eliciting 

opinion tiiereon  by the end  of 

March, 1955.”

Shri R. K. Chaudhuri: I am grate

ful to you. Sir,  for giving me  an 

opportunity to make a few observa

tions in order to enable Government 

to decide  what they  should  exactly 

do in a matter like this. In our State 

at least, there is a system  of what 

you  may  caU forced  labour which 

is  resorted to  by  Government  o£B- 

cials  themselves.  For  instance,  if 

you go to the North-Eastern Frontier 

Agency  you  cannot  expect  any  vo

luntary  labour;  still  official  duties 

have to be performed.  There, I  do 

not know exactly what  wages  are 

given,  whether they are  reasonable 

or not. But actually,  forced  labour 

has  to be employed. Otherwise, the 

work of the State will collapse.

Now what are you  going to  do 

about cases of that kind? If this Bill 

is  circulated for eliciting public  opi

nion, I  am sure we will be apprised 

of  this  system.  Then there  is  in 

Assam another system of work which 

'  is  generally complained of as forc

ed labour. That is with regard to the 

Forest Department. The Forest  De

partment wants  people to work  in 

the forests; the Forest  Department 

has to carry on their work and for 

that  purpose  they do not  actually 

conscript labour.  What they  do  is 

this.  They  settle some land  near 

about  the forest and  constitute  a 

sort of forest vUlage and  everyone 

living in that village  has to  work 

free for the Ibrest  Department.  At 

any time the Forest Department—and 

I  think most of the time they  re

quire It—want any labour, they call 

uDon the villagers of that forest vil- 

lace to  come and  give them  free 

labour.  Sometimes they are  compel- 

iM to do things whic*"  they would

So,  we have to consider both sides 

of  the case.  On  the one side there 

is  the Government work and  Gov

ernment work cannot go on in cer

tain places unless you use a sort of 

forced laboiur. It may not be free, but 

it  will have to be forced in certain 

cases.  Otherwise you  wiU  not  get 

labour anywhere. That is one aspect. 

The other aspect is by the mere fact 

that  some labourers,  some  villagers, 

have accepted  some land  from the 

Forest Department,  and they  have 

no  other land  available, they  are 

compelled to work, even if  they do 

not want to. So, I would respectfully 

submit to Government,  I would also 

request my hon. friend, not to drop 

this BUI. Let this matter be  consi

dered fully in all its aspects.

I am  not at one  with the  hon. 

Member who moved this BiU that the 

British Government  introduced this 

system. The begar system  was  al

ready here under the native rule. It 

is  not, therefore, the British  Gov

ernment who were responsible for it. 

In  fact  the  British  Government 

when they passed the  Indian Penal 

Code in  I860 provided that  nobody 

should be compelled to work free.

Pandit Thaknr Das Bhargaya (Gur- 

gaon); Does the hon. Member know 

that  article  23  of  the  Constitution 

provides for it?

Mr. Depnty-Speaker; Has the hon. 

Member anything more to say?

Shrt R.  K.  Cbandhnrl;  I  am  as

anxious as anybody else to go.

Mr. Depnty-Speaker: Then he may 

continue the next day.

Shri R. K. Chandhnri; Yes.



4i29
24 DECEMBER 1954  Hindu marriage BiU 4130

MESSAGES FROM THE RAJYA 

SABHA

Secretary; Sir, I have to report the 

foUowiiig  two  messages  received

from the  Secretary  of  the  Rajya 

Sabha:

(i)  “Is  accordance with  the 

provisions  of  rule 125 of  the 

Rules of Procedure and Conduct 

of Business in the Rajya Sabha,

I am directed to inform the Lok 

Sabha that the Rajya Sabha,  at 

Its sitting held on the 24th  De

cember, 1954, agreed without any 

amendment  to the  Delimitation 

Commission (Amendment)  Bill, 

1954,  which was  passed by the 

Lok Sabha at its sitting held on 

the 23rd December,  1954.”

(ii) “In  accordance with  the 

provisions of rule 97 of the Rules

of Procedure  and  Conduct  of 

Business in the Rajya Sabha,  I 

am directed to enclose a copy of 

the Hindu  Marriage Bill,  1954, 

which has been passed as amend

ed by the Rajya Sabha at its sit

ting held on the 15th December, 

1954.”

5 P.M. ,

HINDU MARRIAGE BILL

Secretary:  Sir, I lay  the Hindu

Marriage BUI,  1954, as  passed by the

Rajya Sabha,  on the  Table of  the

House.

The Lok  Sabha  then  adjourned 

sine die.
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